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LEGISLATIVE ASSEMBLY { 
li'eclnes<lay, 9th Marc~l: 1932. 

Th~ Assembly met in the Assembly Chamber of the Council House.at 
Eleven of the Clock, Mr. President in the Chair. 

MEMBER SWORN: 

Major Nawab Ahmad NawazKhan, O.B.E., M.L.A. (NomiD&tedi?Nmi-~ 
OOidal). . , . 

QUESTIONS AND ANSWERS. 

CAUU8SDSS 01' A HBAD CI.:Imx IN TIilI Gov~ ol'inIi'~, 
ALIGABH. - 'T 

'701. *Kr .... hammad.&!nrar-1I1-AsbIl: (a) Is it afsct that GoV~ 
lost about Rs. 000 in raHway freight on textile oil which was requireclfOr 
the power house engine of the Government of Iq.diaPr~s~, Aligarh,. due to 
the carelessness of the officiating Head Clerk? If so, what action W88 
taken againSt him? 

(b) Is it a fact that Government sustained a loss of about Ra 000 in 
despatching a waste paper wagon which was sent from AUgarh to Calcutta? 

ft. Ho~ble Sir .TOIeph Bhon: (a) and (b). No. 

'DELAY IN RELEASE 01' A PRISONER APTER PAYJlENT OF A FINE. 

702. *J(r. S. O. JOka (on behalf of Mr. Uppi Saheb BahadurW';. (a) 
Will Government be pleased to state if HarcUm Singh. Chandiwala' was 
sentenced by Mir. F. B. Pool, Additional District Magistrate, Delhi, to 
pay a fine of Rs. 100, or in default one mont·h's simple imprisonment on 
the 14th January, 19321 

(b) Is it a fact that the :fine was paid on 29th January, 1932? 
(c) If the answer to part (b) be in the affirmative, why was he not 

released till the 13th February, 19321 

The Honourable Sir .Tames Orerar: I would refer the Honourable Mem-
ber to the answer I gave on the 4th March to Mr. S. C. Mitra 'f' question 
No. 643 on the same subject. .. .... 

, RETRENCHMENT PRoPOSALS OF THE RAll.WAY BOARD . . 
703. *Rao Bahadur B. L. Patil: (a) Are Government aware of the 

lett-er of Mr. Giri published in the Bombay Dal1y Mail on or about the 
17th February, 1932, regarding the retrenchment proposals of the Railway 
Eoard? 

~ 1663 ) A. 
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1664 LEGISLATIVB IlSSBKBLY. [9TH MAR. 1932. 
• 

(b) If 81), are Government prepared to advise the Railway Board to 
discuss the matt.er with the representatives ~f the Railway Workmen's 
Union? 

Sir Alan ParaoDS: (a) Yea. 
(b) The subject has been discussed by the Railway Board with the 

All-India. Railwaymen's Federation on more than one occasion. 

Kr. x.lchand :R'avalrai: Is the Honourable Member aware that the 
railway unions at Bombay ~ave decided to collect views of their members 
40 go on strike? 

.. >. 
=-;'f ·Sir.llaD ParsoaI: I have seen in the Press a report to tbateffect. 

That is all the information I have at present got. . 

Ill. LaJcband :R'ava1rai: What steps are Government going to take to 
meet with that situation? 

.. ·SJr .Alan P&r80D8: I do not know exactly to what situation the Honour-
,,~re Member refers. The reports in the Press are to the effect that the 
~, India Railwaymen's Federatio, n propose to tak, e a ballot whether there 

. ~pld be a strike; but if any steps axe, ~, the Hoaourable Member 
~. miiy rely '011 the' Railway Board'to take' them. ' . 

'Bao Bahadur B.. L. PaW: Does the Honourable Member think it advis-
able to force another strike on the country? Does he court another strike' 

Sir .Alan .Par8oDa: The Honourable Member is asking for an expression 
of opinion; but II!Y reply is that the Federation would be ill-advised if they 
attempt to cause a general strike. 

Dr. Ziauddin Ahmad: Why does the Railway Board make an invidious 
distinction between the P,lot and the Indian Daily Mail? He refuses to read 
the one and he reads the other. 
~ 

~ B:oDo1ira.ble Sir George Bamy: That must be regarded as a matter 
of luck. 

'lDELAY OF MAlLIN NAVALGUND AND NABGUND IN THE DHARWAB DISTRICT. 

704. *:B.ao Bahadu B. L. PaUl: (a) .Axe Government aware that the 
post offices at Navalgund and Nargund in the Dharwar District (Bombay 
Presidency) are unable to get their mail bags directly from the nearest 
railway station and that nearly 24 hours delay is being caused? 

(b) Are Government further aware that these places are business towns 
~.and have revenue, a taluka board and bank offices and criminal courts? 

(c) Do Government propose to take steps to minimise the incon-
venience to the people of the said towns and villages in the taluka? 

Ill. T. Ryan: Government have no information. A copy of the question 
is bein~ sent to the Postmaster General, Bombay, who is competent to deal 
with th '3' matter. 
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QUE-;TION8 AND ANSWERS. 1665 

PAUCITY OF INDIANS EMPLOYED IN DEl'ARTMENTS IN EAST,AFRICA. 

705. *:Mr. G&Ja Prasad~ngh: -Cal With reference to the l'eply of 
Government . to~1 starred question No. 1145 of the 2nd October, 1931, 
will Government- be pleased to obtain information whether it is a fact that 
:about 80 per cent. of the non-European staff in the various departments 
of the East African Colonies. and Tanganyika consists of non-British 
subjects, i.e., the Goanese? 

(b) What are their respective numbers or percentage; Bnd why the 
number of Indians there is so small? 

(c) Do Government propose to take any steps in this matter? If ~t, 
why not? 

Sir J'raDk Xotce: (a), (b) -and: (c). The Goveniment:of India do not' 
consider they would be justified in asking the Governments of the various 

'. British territori8ll in East AfriCa for information of Uris character .mless 
: they are satiafted that the results t.() be secured thereby would be com-

mensurate with the time aad labour involved in collecting it. If the 
Honourable Member will be so good as to communicate to me all the facts 
which, in his opinion; justify the inquiry suggested'by lIim, . ·GovetDment 
will gladly consider whether any action on their part is called for. '0" 

. • ' .. ~."':; .,': ",'I/''' -

Kr. Ga7& Praaa4 Singh: Is there no representative of the Govel'OJllent 
of India in these territories to give this information? ' ' , " " 

Sir I'raDk Xoyce: GMernment have no direct representative in the 
British territories'in Eaa' Africa; 

•• B. DaI: Is it not time tJo appOiniran Agmtiil 'EaSt Africa 9D. behalf 
. of Indians? . '.. .. 

Sir J'rank .oyce: I should like to have notice of that question, 
"'; -

DEcBBASB IN WElOHT 01' PmSONBBS IN AJIIER .TAIL. 

700. *JIr. Clsy. Pru&d '8Iqh: Is it a fact that the weights ofa the 
politiclI.l prisoners confined in the Ajmer jail have decreased since' their 
incarceration , . ' . ,. 

Sir J:velvn Bowen: I presume the Honourable Member is referring to 
pl'iRoners convicted in connection with the civil disobedience movement. 
Only two or three of them have lost weight since their incarceration, 

lIr. K. O •• eo!y: Is it not R fact that Government hav(' put the!'l(, 
prisoners on a "slimming" diet? 

Sir J:velyn Bowell: No. Sir. 
.', "I 

CLOTHES OF PRISONERS IN THE AJMER J AU •. 

707. *M'r. (lll.va Pr~ad Singh: IR it a fact thRt onlv one coat nnd onA 
T'vinmn n"p ,.,.ivPTl to the noliticnl nri!':oners in the Ajmer jail and when 
tl.n ",.i""TlP..., wi"h to wRRh their clothes t,hev have to remain naked ·the 
whole dn, tiJJ their' clothes become dry? . 

A,2 
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1666 LEGISLA'fIVE ASSEMBLY. [9TH MAR. 1932. 

Sir Evelyn Howell: No, Sir. C class prisoners are provided with one 
woollen coat (during the cold Be3Son), one shirt, "one ~~, of jangias", o~e. 
"rumali", 'one large towel and one cap. They do not; ~8in naked when 
washing their elpthes. A class prisoners use'their owri .df~.~!n:.g. 

¥r. B.. S. Sarma: Will Government be pleased to state whether they 
would consider the advisability of appointing Mr. Gaya Prasad Singh, as a 
non-o'ffiieial visitor to this particular jail? 

Mr. B. Das: Does the Honourable Member consider that one pair of 
fangiaa is enough for _ a C class prisoner ~ Why not supply two pairs so 

"l that when one pair is washed: the other pair could be used by the prisoner? 

Sir Evelyn Howell: I have no information on the subject . 

•. X. O. :R.,,,,: Has the Honourable Member comp8l"ed the lu;xuriea 
11e mentioned in answer to this question -with the luxui'ieathat were.graated 
to the political prisoners in ,Siberia undert.he Czarist regim~? 

SIr belJa Howell: I have not -made tbatoomparison . 

. JIr. Gay. Prasad SlDgh: Are there non-official visitors to Ajmer jail? 
:'( ,~~ ~: ~': "y ~ .~:: ", '::''.: i. ';.: ... '.:~"'. 
'.'~Sir J:velyD Howell: I want notice of tbat question. ' 

. ~~~.:',:r-; : ,,"";"'~. "!o;:. 
LABOUR IMPOSED ON PRISONERS-IN TIlE .Anu:RJAlL. 

708. *111'. Gq& Pzuad.' SIDgh: 18 it a fact that the pDeanert like- Han 
Bhau Upadhayaya and other Congress leaders were forced to work OIl 
the grinding mill in the Ajmer jail? 

Sir belJD Howell: No, Sir. 

ASBICUL'l'UBISTS' RIGHTS IN THE ISTIl'lBABlABI:A:'QF·A.nID-MERWABA.. 

709. *Kr. Gay. Prasad Singh: (a) Are the Government of India aware 
that there are agrarian disputes with regard to agriculturists' rights in 
the Istimrari a,rea of Ajmer-Merwara? . 

(b) Are Government contemplating to enact any law by which 
occupancy rights may be oonferred on the tenants of the Istimrari 
area? 

(c) Do Government propose to take B people's representative on the 
committee which is about to be appointed to determine the rights of 
Istimrard.ars and the people living in the Istimrari area of Ajmer-

-'l\Ierwara ? 

Sir !'rank :Noyce: «/) Certain questions were asked in this House in 
1930 regarding alleged disputes between the Istimrardar of Pisangan ill 
Ajmer-Merwara and his tenants, and copies of the replies were placed in 
the IJibra~' in .J anuRT:" ] mn. SinC'e then Government have had no reports 
on the Rubje,ct. 

1666 LEGISLA'fIVE ASSEMBLY. [9TH MAR. 1932. 

Sir Evelyn Howell: No, Sir. C class prisoners are provided with one 
woollen coat (during the cold Be3Son), one shirt, "one ~~, of jangias", o~e. 
"rumali", 'one large towel and one cap. They do not; ~8in naked when 
washing their elpthes. A class prisoners use'their owri .df~.~!n:.g. 

¥r. B.. S. Sarma: Will Government be pleased to state whether they 
would consider the advisability of appointing Mr. Gaya Prasad Singh, as a 
non-o'ffiieial visitor to this particular jail? 

Mr. B. Das: Does the Honourable Member consider that one pair of 
fangiaa is enough for _ a C class prisoner ~ Why not supply two pairs so 

"l that when one pair is washed: the other pair could be used by the prisoner? 

Sir Evelyn Howell: I have no information on the subject . 

•. X. O. :R.,,,,: Has the Honourable Member comp8l"ed the lu;xuriea 
11e mentioned in answer to this question -with the luxui'ieathat were.graated 
to the political prisoners in ,Siberia undert.he Czarist regim~? 

SIr belJa Howell: I have not -made tbatoomparison . 

. JIr. Gay. Prasad SlDgh: Are there non-official visitors to Ajmer jail? 
:'( ,~~ ~: ~': "y ~ .~:: ", '::''.: i. ';.: ... '.:~"'. 
'.'~Sir J:velyD Howell: I want notice of tbat question. ' 

. ~~~.:',:r-; : ,,"";"'~. "!o;:. 
LABOUR IMPOSED ON PRISONERS-IN TIlE .Anu:RJAlL. 

708. *111'. Gq& Pzuad.' SIDgh: 18 it a fact that the pDeanert like- Han 
Bhau Upadhayaya and other Congress leaders were forced to work OIl 
the grinding mill in the Ajmer jail? 

Sir belJD Howell: No, Sir. 

ASBICUL'l'UBISTS' RIGHTS IN THE ISTIl'lBABlABI:A:'QF·A.nID-MERWABA.. 

709. *Kr. Gay. Prasad Singh: (a) Are the Government of India aware 
that there are agrarian disputes with regard to agriculturists' rights in 
the Istimrari a,rea of Ajmer-Merwara? . 

(b) Are Government contemplating to enact any law by which 
occupancy rights may be oonferred on the tenants of the Istimrari 
area? 

(c) Do Government propose to take B people's representative on the 
committee which is about to be appointed to determine the rights of 
Istimrard.ars and the people living in the Istimrari area of Ajmer-

-'l\Ierwara ? 

Sir !'rank :Noyce: «/) Certain questions were asked in this House in 
1930 regarding alleged disputes between the Istimrardar of Pisangan ill 
Ajmer-Merwara and his tenants, and copies of the replies were placed in 
the IJibra~' in .J anuRT:" ] mn. SinC'e then Government have had no reports 
on the Rubje,ct. 



QUE"~"jGNS AND ANSWERS, 1667 

(b) A general revision of the Ajmer Land and Revenue Regulation, 1877, 
has been con~~d for some time, but it has not been found possible 
to undertake tlUa owing to the prevailing financial stringency. 

(c) Government are not aware that any committee is to be appointed 
for the purpose mentioned by the Honourable Member. 

ALLOWANCE)'OR OI'FICERS AND STAJ'F8 ON DEPUTATION. 

710. *J[r, IAlchaDd :R&valr&t (on behalf of Bhai Parma Nand): (a) Is it 
a fact that Government have withdrawn the concession of !aO per oea,t, 
deputation allowance from all men on deputation? 

(b) Are there any exceptions made to this general rule and, if so, in-::" " 
how many catles? 
" (c) Is it a fact that men employed either as officers or as ministerial 

staff in the different committees now .working in India in connection with 
the Round Table Conference and constitutional reforms, have been allowed 
the 20 per cent. deputation allowance over their substantive payor some 
increased salary over their substantive pay? If so, will Government be 
pleased to state the names of such officers giving details of their substantive 
pay and the increase that has been allowed to each of them ancl·. the 
reasons for allowing them this concession and the name of the commwUt;r 
and religion that each of them belongs to? T" 

(d) Is it a fact that the increase in pay has been allowed only to some of 
the officers and staff belonging to the minorities working in the different 
committees in connection with the Round Table Conference and the cons· 
titutional reforms? If so, has that increase been allowed tfI all officers and 
staff belonging to all the minorities who formed a pact in London in con-
nection with the last Round Table Conference in London or only to mem-
bers belonging to certain classes of minorities; if 80, will they please state 
the names of the minority communities whose members have been allowed 
increase in pay in these committees? 

fte Koaour&bIe Sir Qeoqe :RaiD,.: (/J) and (b). I place on the table Ii 
oopy of the latest orders On the subject. 

(0) The general principle is to grant to permanent GovernmeJit servants 
employed on these Committees the pay which they would have received 
had they not been diverted for such duty. Exceptions have been made 
in the following cases---~ 

(i) A Superintendent in the Home Department who has been appoint-
ed as Assistant Secretary, Franchise Committee. 

(ii) Those who have been appointed as Superintendents. 
(iii) Stenographers and Reporters. 

In the cnse of (i) and (ii) t,he increases have been given in view of the change 
in the nature of the work and a substantial increase in resp;Jnsibility, and 
in the case of (iii) to secure for stenographers It rate of pay ordinarily 
granted in the Govenlment of India offices to this ('lass of officer; and as 
regards reporters, to secure sufficiently ('ompetent men for that class of 
work. The appointments of the personnel are made by the Committees 
concerned and complete infomlqtion is not available. 

," 
(d) The answer to the first part of the question is in the negative. The 

latter parl therefore does not arise. 
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," 
(d) The answer to the first part of the question is in the negative. The 

latter parl therefore does not arise. 
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No. F. 13-XIX-Ex.·1/31. 

GOVIIBNJONT OJ' DilDtA. 

FINANCE DEP ARTMEN'l'. 

New DeLAi, tAe 7tl. Ja.nua71/, 1932. 

OFFICE MEMORANDUM. 
: ' . ..,.. ~ ~ ~.-

~ :-l'izati.JM o,f the.fl«II 0/ .ttfit'[lfYlary; pastil treated ·outlJitle the regvltJr lift. ,of 
II ,et'v14;e • 

. ~ The wlderaigned is .directed to state tha.t the Finan~ Depan.nent have ·been 
oonaidermg for some' time paat whether undue generosity h&a not been shown 01. late 
yean in fixing the pay of Government serva.nta appointed to temporai'y poiM created 
for special pur~ outside the f!'gI11ar line of their I8rvice. Although it has been 
i~ect since the Fundamental Rules superseded the Civil Services Regulations to 
rider to ofticials holding JMI8ls of this type as being "on deputation" or "011 llpecial 
duty", reoommendations are still commonly made in the ob.,let& termiI of tlte Civil 
Services RegulatiOlls; and these terms are .a.ocordingly used for convenience in this 
Memorandum. All IAlch pOsts are now technicaJly temporary posts added to the 
cadre of the holder's service; a.nd the rule governing the fixation of pay for the 
holden ill Fundamental Rule 40 which prescribes the fixation of pay with due regard 
to-- .... 

(a) the cbuacter a.nd responllibility of the works to be performed; and 
(6) the existing pay of Government Bervants of a Btat.ua sutlicient to 'Warrdnt,. 

their aelection for the POllt. 
In reCent years the pay of temporary posts of this type has been fixed according to 
expediency, _&times 88 pay plu special pay, and 'lIOIDstimea all comoJidated pay. 
The correct method is to fix a con'80lidated pay split up, if oonveni8llce so dictatet.. 
into rupee and eteltling elements. : 

2. POsaibI.y ,",rough the influence of Fundamental Rulee 22 aDd 30, before t.hey were 
amended in March, 1930, to eliminate the unintentional extravaganCe of enhanced 
pay for a mere chaDl!'e in the character of the duties performed, the ~dency haa 
gradually grown up of 88.nctioning enhanced pay for all poSts temporarily created out-
iide the ordinary line with eca.ntregard· to the provisions of Rule 40 of the Funda-
mental Rules, Finance Department, therefore,' deem it expedient t() J'88tIi,te the 
principlee which should govern the grant of enhauced pay to Government servanis 
whether placed (to uee the familiar terms) on "ip!Cial dl\fJ" within their Departments 
or "on 'deputation" oataide them. They int.ei\d··..,·'apply-t.hlllle~ipt_ ';iPictly 
to all caw coming to them for sanction, Ii.nd wo1Ild. 11l'Re :on. all autltoritiea now 
exercising delegated poWel'll of sanction the extreme desirability of their. ,applying 
identical principles. '. : . , .. : 

. 3, The three principles wHich. il'inan<'e Department now teiterate are those conta~e8 
iDArticle 81 of the Civil IWYiceill' Regnl&tiione; namely,: ,. ' . 

(1) A Government I8rvant placed on "special duty" or "o~ deputation" ehouU 
have the pay of hi. temporary ]IOIt fixed at. what' bis pay' would have 
been from time to time in the regular Jine bad heuot been so deputed. 

Note.-If the sanctioning authority is satiefied that a Government ,..-vant 110 de-
puted would otherwiee have been advanced very ehort.1y afterward. to Ii. post carry-
ing higher pay tha.n that which he was drawing at the time hill 11apeciaJ duty" or 
"deputation'" begins, and would continue to hold such a post for apprnximately the 
aame period 88 his temporary post is expected to last, he may take this fact into 
account and fix a uniform pay throughout the period. 

(2) The sole crif.e!'jbn for IIlnct-ioning enhanced pay in lIuch caBell is proof of 
a decided increase of work Or reSponsibility in comparison with the dntiw 
of t.he post whioh the Government I!8I'vant would otherwiae occupy in the 
re~ular line. mere the test of. comparative re~ponsibility is not practi-
cable, Fundamental Rule 40 may he followed. 

(3) An~- extra remuneration sanctioned because of 'such increased work or rea-
ponsibility should in no case exceed, without the special sancti'lll of 
Finance Department, one-fifth of 8l1bstantive payor Re. lQ a day, which-
eyer is J ey. 
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QUBSTIONS AND ANBWDS. 

4. Government servants deputed to posts substantially p:lfallel in work and .. -
ponsibility to the POilU which they would otherwise have occupied should rcceil1e 
no increase in pal, 'though the peculiar circumllt&ncc.s in which their duty is to be 
performed may Justify reasonable compensatory allowances. An excellent example 
of thia type will be found in the personnel deputed to com~tteee and commissions. 
Government servants deputed as member. of committee. and commissions will, ordi-
narily, be performing no more reBponsible duties than they would have perform~ had 
they remained in the ordinary line of thier service; and it is only in exceptional cases 
that any extra remuneration can be ,juat.ified. 

5. The foregoing principles may, however, have to be relaxed in exceptional 
cases, whers, having regard to the importance of the duties, it is necessary to :JeC1Ue, 
officers with Bpecial qualifications on apecial terms.· . . 

(Sd.) J..: F. L. BRAYNE, 
Secretary to 'he GOfJemmeflt ()! l,~ia-

, , , ' 
jAFPOlNTIIBNT OJ' SIKHS TO THE PuNJAB POSTA:L CmcLB OI'I'ICB. 

f 711. .Sardar S&D~ S~g1l.: (a,) Is it a fact that, .out of seven officers on' 
the Pos.tal s.ide attached to the Punjab Postal Circle Office there is no SIkh 
as against four Muslims and a Hindu? 

(b) Do Government propose toattaeh a Sikh offioer to the Circle Office 
to avoid preponderance of anyone community and with a vie~ to: 
aa.feguuding the interests of the S:khs of the Department? If not. 
why .ot? 

The BouoUlable Sir J08eph Bbore: (tJ) Taking account of changes being 
made at present. ther£: are actually six Officers on the Postal' Bide attached 
to the Punjab Postal Circle Office. of whom three are Hindus, two Muham-
madans. and one an Anglo-Indian. None is a Sikh. 

(b) The attention of the Honourable Member is invited to th~ reply 
given to part (b) of the starred queat.ion No. 461 asked by Bhai Panna Nand 
on t~ 22nd February last. 

APPoINTJlENT OF 5mBs IN THE RAILWAY BOARD. 

71~, ·Sardar Sm Singh: Will Government kindly plaec on tlle'tSble 
the iaformation asked for in starred question No. 4P8 which was answered 
on the 5th March. 1980, 1'eg8r8ing the appointment of Sikhs in the RaH-
way Board? 

Sir .Alan P&I'IOD8: A statement is laid on the table. 

(II) 
(i) The preaent strength of the Oftlee of the Railway Board ia : ' 

Perma.nent. 
Oftlcen 19 
Subordinates (includingc:lerka) 132 
Inferior servants . 79 

(it) The number of Sikhs holding the above posts is : 

Oftlcen ' ..-
Subordiuatea 
Inferior servants 

Pel'lll&Dent. 

3 

Tempol'al'f . 
1 

14 
30 

Temporal')' . 

I 

Total. 
!O 

US 
109 

Total. 

4 
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(iii) 

Permanent 
Provisional 
ot1lciating 

(w) Permanent 
OfBoiating 

(") 

Total 

(') Upper DivUion 
Lower Di_on • 
Third Division 

LBGISLATIVE ASSEMBLY. 
/0 

Officers. 

[9TH MAR. 1932. 

Subordinates. 

15 
10 
78 

103 

1 

" 

Inferior 
servants. 

15 
15 
3 

12 
10 

22 

Total 13 

(D) No. . 
(Mi) The Sikh commUDity has not been overlooked. 

(0) Upper 
Division. 

(i) Deputation vacancies 2 
Temporary vacancies 1 

Total . 3 

The above vacancies were filled up .. "follows:-

Upper 
Division. 

Hindlia 
M:1I8lima 
Bikhs 
Anglo-Indiana 

(D' Yes. 
(Mi) No. 

Total 

(iw) Yes. The namee of the men are : 
(1) Mr. Auup Singb. 
(2) Mr. Fateb Singh. 
(3) Mr. Rajendra Singh. 

3 

3 

Lower Third 
Division. Division. 

3 30 
5 28 

8 li8 

Lower Third 
Division. Division. 

" 31 
3 10 
1 I) 

• 
8 • 

The last mentioDed was appointed on " occasions against different temporarJ' 
.. cancies. 

I 
MPOINTMBNT OF A BIIm AS CARETAKER OF GOVERNMENT Bun.DINGS Jlf 

SDILA. 

713. ·Sardar Sut Singh: Will Government kindly refer to starred 
question No. 157 answered on the 28th January, 1931, regarding appoint-
ment of a Silili as Caretaker of Government buildings in Simla a.nd state 
if the vacancy has since been filled up? If .so, when and by whom and 
what are his quaEfiaations? 
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QUBSTIONS AND ANSWERS. t67l 

The lJonourable Sir loseph Bhore: The post has not been filled. It was 
held in abeyance at first and has now been abolished. 

PAUCITY OF SIKHS EMPLOYED IN THE GOVEB.NJn:NT OF INDIA.. PREss, 
SnlLA.AND NEW DELHI. 

I 
'714. *S&rdar Sut Singh: (a) Will Government please state the total 

number of officiating, temporary and permanent vacancies that occurred 
in difierent grades of the Government of India. Press at Simla and New 
Delhi, during the years 1929, 1930 and 1931 and how many of each cate-
gory were given to Hindus, Muhammadans and Sikhs? 

(b) Are Govemment aware of the preponderance of the men of only 
one Province? If so, will Govemment plesse state why the recruitment 
from that Province is not totally stopped until the other Provinces are 
well represented? 

(c) Are Government aware that there is a great paucity of the Sikhs in 
each of the grades-comp08itors, copy-holders, clerks, etc., of the Simla and 
Delhi Presses, and are they prepared to take a sufficient number of Sikhs 
in future permanent and temporary vacancies? If not, why not? 

'1"he B0D01I1'&ble Sir .JOI8ph Bhore: I am calling for the information 
desired by the Honourable Member and if it is readily available, it will be 
laid on the table in due course. As regards the Honourable Member's 
suggestions for future recruitment to these presses, Government do not 
propose to direct that discrimination should be exercised against anv parti-
cular province, nor do they intend to vary the Rtanding ordel'S in 'respec€ 
of minority representation. 

RETBENCBMBNT OF HINDUS AND SIKHS IN THE RAILWAY CLE~4.RING AOCOlTRTS 
OI'l'IC •. 

'715. *Sardar BUll, SiDgh: (64) Will Govemment kindly name the 
Hindus of the Railway Clearing Accounts Office who have been savM 
from the retrenchment axe on their declaring themselves as Sikhs and 
what is their parentage and to which place each of them belongs? 

(b) How many pennanimt and temporary real Sikhs have been retrench-
ed from this office? 

SIr AlUl P&IBDIlI: (<<) Four clerks in the Railway Clearing Accounts 
Office actually produced affidavits to the effect that they had embraced. the 
Sikh religion, but on being required to submit certificates from a legally 
recognised Gurdwara Pa.rbandhak Committee that they were Sikhs anCi 
having failed to do 80, they have not been recognised as such. 

Two were retrenched. Two were retained in service not on the grounds 
alleged, but because of their seniority. -

None of the clerks concerned derived anv bE'nefit from their attempts 
to embrace the Sikh religion. . 

(b) Permanept-nil. Temporary 8. 

KI'. Ii. JI . .Joshi: Ma.y I ask whether a. man's religion givE'~ him immu-
nity from tieing retrenched? 

Sir Alan P8lIODI: It might, in certain circuma~nces. 
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JIr. •• .. .J0Ibi: What, are those circumst.e.nees? 

Sir Alan Parsons: The Honourable Member was not I think in the 
House during our recent debates. The orde1"8 of Government are that in 
carrying out retrenchment so :fe.r as' p088ible the proportions of minority 
communities in service before retrenchment should be retained after 
retrenchment. ' 

CArNDID.A.TBS I'OB .AN EXAiIIIllA'.l'IOlif HELD :aT 'ftDIl COliJTBOLLllR OJ' RAlLW AY 
'AccouNTs." 

,716. *Sardar Sant Siqh: {a.) What was the totalllum1Jer of caadidates 
"ho appeared in the last ex8IJliaationfor Appen!lix D held by . the 'Con-
ti'oller of Railway Account~ and how many of the~ were Sikhs? 

(b) How many Muhammadans. Hindus and Sikhs passed? 

Sir Alan P&IBOD8: (a) 111 candidates appeared (at the examination held 
in November 1930) ol-'whom 8 were Sikhs. 

(b) 13 passed of whom two wer.e Muslims. one Sikh and 10 Hindus. . '. - '. :', .. 

'STAD AND FINANCIAL OFFICERS ON STATE RAILWAYS. 

717. *Sardar Sant SiDgh: Will Government kindly state the number 
of Hindus, Muhammadans and Sikhg who were posted as Staff Officers on 
Indian State Railways and in the offices under the control of the Finanoial 
Commissioner of Railways during 1929, 1930 and 1931? 

Sir Alan Paraons: Government. ~ that they are not prepared to 
supplement with figures for individual, offices or classEls of. ~stablislqnent 
the information in regard to c!ommoolil representation -ii.lreatly given 'in ~be 
Annual Report by the Railway Board oil, Indian Railways . 

. ' 
SALE OJ' MEAT IN DELHI. AND NBW D.~. 

718. *Sa.rdar Sant Singh: (a) Are Government aware that Jhatka 
meat is not allow~d to be sold openly in Delhi as wEIll,.. ,. N~. D~? 

. (b) If it is allowed, is it nota fact that the shops are allowe.(l to be 
opened ina separate place and away . from ~he bazars or mlU-'1mts . or 
they are ordered to put purdah, Or chicks' 'ai' the, doors? . 

(c) Are Government aware that mutton is, sold openly and shops 
are allowed to be opened in the bazars freely? . 

(4) Are . Government aware that beef is also allowed to he sold 
freely and openly in the bazars and in Paharganj? 

(8) Are Government aware that great indignation prevails among the 
Hindu residents of the parts for hurting their religious susceptihilitiea? 

(I) If the reply to part (d) above be in the affirmative, do Government 
propose to stop the open sale of beef a.t once and confine their sale only, 
in speciBl markets provided for that? 
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JIr. •• .. .J0Ibi: What, are those circumst.e.nees? 
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QUBSTI0NS AND ANSWUS. le7~ 

Sir :rruak :Royce: (a) No special restrictions have been plaCed on the 
8a]e of fhatka meat either in Delhi or in New Delhi. 

(b) There are 7 shops for the sale of raw and 12 for the sale of cooked 
ihatka meat in Delhi and80me of them are situated in important baz81'lJ. 
The statement that these shops are forced to use purdaha or chicks either 
in Delhi or New Delhi is incorrect. 

(e) Yes. 
(d) and (6). I would refer the Honourable Member to ·the reply gi~ 

to parts (a) (i) and (a) (ii) of Bhai Panna Nand's question No. 488 on the 
22nd February. 1932.'· .' 

~(f) DoeR not arise. 

HAWJU1fG OF MEAT IN NEW Dm.m. 

719.' *Sardar 8mt Singh: . (a) Is it a, fact that of late j.n New r:elhi" 
mutton is being sold through hawkers also? 

(b) Is it also a fact that only one shop of JlIatka meat is provided 
near the Gole Market and that too is in a remote corner? 

(0) Are Government aware that on religious grounds the Si\il~ of 
mutton and beef by hawkers is open to serious objections? 

(d) Are Government prepared to direct that meat is sold only in ilhe 
markets and not by hawkers? If not, why not? 

Sir n-aDk :Royce: (a), (c) and (el). There is at present no control of the 
sale of mutton by hawkers in New Delhi, but the issue of bye.laws to 
control the sale of all kinds of meat in this area is contempla~ed. 

(b) Yes. There is only one jhatka shop in the Gole Market .. There has 
been no demand for another shop there. 

b'OOJlE·TAX OFFIOERS. INSPBOTOBS AND CLBB.xs INTBE PuNUB AND" 
NOBTB-WBST FRoNTIER PROVINCE. , ... :~ 

'120. *SaIdar SaDt SbIgh: (a) What is the .total permauent· -number.of 
Assistant ·Income-tax Officers, Income-tax Inspectors and clerks in the 
Income Tax Department in the Punjab and North-West Frontier Province 
and how many of· them are' Hindus, Muhaminadans and Sikhs? 

- (b) Is it a feet that as the ,result of passing the last FiDance Bill, 
the a8sessment work of the Income-tax Department bas eonsiderably. 
increased and consequently new appointments had to be made ~ 

\ 

(e) How many of the new appointments in the grade of Assistant 
Income-tax Officers, Inspectors and office clerks were filled up by Hindus, 
Muhammadans and Sikhs? 

'the Honourable Sir George Schuster: (a) and (c). A statement is laid 
on the table.·' 

(b) Yes. 
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(a) The fIDtal number of permanent. AMistant Income-tax officers, Income·tax Io&-
pectors and Clerka in the PWljab and North-West Front.ier Province and the number 
of Hindus, Mohammedans, Sikhs and others employed against t.hese posts IS .1 
'foHowa :-

" 
Parma- I Mualims. 

I - Dent Hindus. Sikha. 

I 
Othera. 

posta • 

I . _---
I Allliatant Inoome·ta.JI: OlBoera . 8 51 , .. S 
I 

I:napectoJ'll 38 23 12 3 I 1 

\ 'ClerJaI . . 175 II 51 18 7 
I 

(c) No new appointmentll in the grade of Alaiatant Income-tax OfIicers were made 
Thirty-one A8IIeIISing Officers were sanctioned for the Punjab and North-West Frontier 
Province, of which only thirty have been filled by appoint.ment of members of the 
·existing &taft who get an allowance of Ra. 25 per menaem for the additional res-
ponllibilitiea involved in addition to their aubstantive pay. These conaiBt of: 

Mobammed"na 
Hindus 
Sikha 
Others 

11 
IIi 

3 
1 

TW8Ilty-four new appointments of Income-tax Inspectors were made in the Punjab 
and North-West Frontier Province. Eleven of tlieae were made by departmental 
promotion and consiat of :- . 

Mohammedans 
Bindua 
'Sikhs 
Othera 

The remai·ning thirteen were directly recruited. &8 fonows :-

Mohammedana 
Hindus • 
BikhII 

2 
6 
2 

7 
3 
3 

One-hundred &r&d twent)' new appointm8llta of Aeistant Clerle were made in the 
Punjab and North-Welt Frontier Province, 64 of which were given to Jrloham· 
meclana, 35 to Hindu, 17 to Sikhs and 4 to ot.hers. . ' 

jNUMBBR OF SIXll8 ON CoJDllTTD8 OJ' THB Bo17ND TABLB ColltDUNO •• 

121. *SUdar Santi Singh: (a) Will Government kindly state the 
.umber of Sikhs taken in each of the following committees of the Indian 
Bound Table Conference: 

(i) Federal States Committee; 
{ii) Federal Franchise Committee; and 
(iii) Consultative Committee? 

(b) Will Government be pleased to state the number of Hindus, Muham 
madans, Anglo-Indians and Sikhs taken in each of these Committees and 
:why no Sikh was taken? 
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(0) Will Government kindly state the names and qualifications of the 
Sikh candidates for each Committee and those of others who 'were taken 
in preference ~ the former? 

'l'he Honourable Sir George Rainy: The information has been called' 
for from the Committees concerned and wi]} be supplied to the 'House 
when received. 

NON-EMPLOYMENT OF SIKHS AS GATE-KEEPERS AT ARMY HEADQUARTERS. 

. 722, *Sardar SaDt SlDgb.: (a) What is the total number of gate-keepers 
who were'recruited from amongst the Indian ez-military men for guarding. 
the Army Headquarters in Ne\1V Delhi and Simla and to which community 
do they belong? 

(b) When were they recruited? 
(e) Who made the selection Bnd how was it carried out? 
(d) Will Government kindly state the reason for which liO Sikh waa. 

taken? Were not the Home Department's order!> regarding communal 
representation in the" services at the time in force? 

Kr. Q. ][. Young: (a) 14; Punjabi Mussalmans. 
(b) During 1980-81. 
(c) Selection was made by the Recruiting Officers, .RawalplDdi.and Delhi, ' 

and approved by the officer in charge of the .Army Headquartel'8 Police . 
. (d) For t'eason"s of economy and convenience, these men have all been 

seleeted from i()n~ c1888 , as: owing to th-e limited. accommodation available, 
they have to live, sleep, and eat their meals togeflher. The orders --to. 
whic~, my Honourable _ friend presum!lobly refers apply to clerical establish-

, JQe~tB' ollly. - . 
A'PPOINTMENT OJ' 8IKHS' IN THB AUDIT OJl'll'lCE. INDIAN SToBBS 

DnABTJIBNT. . 
723. *Sardar SaD\ Singh: (a) What is the total number of Sikh-

accountants in the offices of the Audit Officer, Indian Stores Department 
and the Auditor General? 

(b) Will Government kindly state the efforts made by them to give 
the Sikh minority' its due share in each of these offices since 1924 and' 
how or by men of which ~unity the vacancies that aecurred in the 
above period were filled up? 

(c) What is the clerical strength of the Audit Office, Indian Stores 
Department at present and how many of them are Hindus, Muhammadans, 
and Sikhs and which province they belong to? . 

The Honourable Sir George Schuster: Enquil",\' is being made and a 
reply "'ill be laid on the table in due (,Otm:e. 

ABSENCE OF SIKH ACCOUNTANTS IN RAII,WAY AUDIT AND ACCOUNTS 
\. OFFICES. 

724. *Sardar Sant Singh: (a) \-Vhot was the total number of 
accountants in the Office of the Director, Railway Audit, and the Controller 
d Railwav Accounts Rnd how many of them we;e Hindus, Muhammadana, 
and Sikhs on the 1st October, 19~1 flnd wha.t was the !,roportion of each-
of t-hese cot;lUl1unities? 
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,( b) Ie it 8. fact that as a. result of retrenchment the strength of 
a.ccountaDts in these offices has been reduced? If 80, by how many and 
who have been affected? ., 

(c) Are Government aware that the total absence of Sikh accountants 
m these offices has been brought to the notice of Government since 1925? 

(d) Are Government prepared to issue instructions for protectmg the 
"interests of Sikhs in the accountants' grade in these offices? 

Sir £lan P&nIOD8: (a) The number of AccoUlltams in., the two offices 
on the 1st October, 1981, was as follows: 

Hindus 
'Mu.lima 
Skba 

Hindaa 
Muslim!! 
BUdai 

Ofllce 0/ tlte O",,~oUer 0/ Bo"-t/ AccouRI'. 

'. .' 

8 
I 
2 

8 
1 

Per can'. 
7!'7 
"1' 
1$·~ 

, 'r:,I'er ce~ 
88'9 
11·1 

, (b) In ~e Controller of Bailway Acoounts~ office, 3 posts (of which 1 
"1V88 tempolWy} have been Muced; and 2 Sikhs ,and 1 Hindu. have been 

. ravened to their original offices. '. 
(c) and (d). 1'he posts of accountants in both these oSices are filled 

wm the cadre of a.ccountants in the Railway Accounts and the Indian 
Audit and Accounts Departments and the posting oi individuals·at any 
particular time is determined by the exigencies of the moment. Communal 

• .considerations cannot affect the choice. 

APPOINTJIBNT OJ!' Snm:s -oro THE CUBBBNCY Ol!'FlCB, ~OBB. 

725. *Sardar Sut Singh: (a) Is it a fact tlhatthere are only four Sikhs 
in the Currency Office, Lahore, as agRinst 57 HinduB and 27 MuaIima? 

(b) Are Government aware that the Sikhs in this office are in too 
meagre a number? ' 

(0) Do Government propose to order the recruitment of Sikhs in aU 
:future vacancies so that the." may have their due share? If not, why not? 

'l'he Honourable Sir George Schuster: The informa.tion asked for in 
-part (a) is being collected. When it is received a reply will be laid on 
the table. 

ABSBNCE OF SIKHS FROM CBRTAIN BRANCHBS OJ!' ARMY HEADQUARTBRR. 

126. *Sardar Sant Smgh: (a) How many permanent, ond temporary 
'clerical appointments fell vflmmt in the following offices, (1) Genernl StAff 
Branch, (2) Military Secretary's Branch. (3) .T. A. G. Bran!'h, Rnd (4) A. M. 
S. (personal) Branch of the Army HeadQuarters during 1929, 1980 and 1931 
and by which community they were filled up? 
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(b) Is it not a fact that the Sikhs are conspicuous by their total a.baenoe 
in each of these offices" . 

(0) Will Government kindly state the efforts that the,- made during the 
above ptlriod to give the Sikhs tht'iir due share in the set'Vlces of these offices 
·of the Army Headquarters? . 

JIr. G. II. Young: (a) A statement giving the information desi.n>d is 
placed on the table. 

(b) There is one S'ikh permanently employed in the Mili~ Secretary's 
Branch at present. 

In 1929, one Sikh clerk was employed temporarily in a'leave vacancy 
in the Military, Secretary's BI'II,n.c:h; and an9ther we.e: similarly employed 
in the .Tudge Advocate General's Office. 

(0) The orders of Government regarding communal representation in 
the clerical stds· arein'9larilibiy-obs(n'Ved "~n' appoiatments are made. 

'.' J J' I ' "L 

1 :N.:::t ::;::- ~~ Illed by penoD8 belcmtPog to the 
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lb) How many vacancies took place in 1929 and 1980 in eacp of these 
offices and by which community were they filled up? 

(0) Do Gov-ernment propose to take a sufficient number of Sikhs in each 
of these offices in fnture vacancies? If not, why not? 

The Honourable Sir .James Orerar: (a) There are no Sikhs in the offices 
mentioned. 

(b) During the period mentioned one vacancy occurred in the office of 
the Directol' of. Public Information and two in the Private Secretary to 
His Excellency the Viceroy's Press. These were filled by a Hindu and 
two Muslims respectively. There were no vacancies in tbe Private Secre-
tary to His Excellency the 'Viceroy's Offiee. 

(e) The HonOurable Member's suggestion will be carefully' considered 
when occasion arises. "", ' 

• l" ( 

POSITION OI'-8JKBs IN 'TO POSTS AND' TBLJIGRAP.BS DEPABTJlBNT. 

728. ·SUdar .... amp': (4) 'wm·-GoVerDmeil.t"-st8-re --whether" the, 
have received a representation from the 'BikhRighta" Protection SocietJ, 
with regard to the positioJl , of the Sikhs hi the, various services in the Poe .... 
and Telegrapbs'Department?" 

(b) Will Government please lay on the table a copy 6f the: said 
representation and state. what action they propose to take on the said 
rePresentation in order to equalize tbe ~unal inequality? 
~ Honourable Sir 1018ph.Bhore: (a) A representation, dated the 

15th January, 1932, addr~ssed to the Director General of Posts and Tele-
graphs 'was receiVed. " 

(b) The representation set out in some detail the alleged inadequate 
employment of Sikhs in the' Punjab and North-West Frontier Province 
Posts and Telegraphs Circle: it is not considered necessary to place it on 
the table. As regards the latter part of the question, Government are of 
opinion that consideration of the claims of minority communities, including 
~ikh8, to a share in all services in the Posts and Telegraphs Department 
is suffieientlv secured by the OMen 'of Government, to the effect that in 
making appOintments to these services every third vacancy shall be utilised 
for the adjustment of communal inequalities, Rnd they do not, therefore, 
intend to take any direct action on the representation in question. 

SA'FEGUARDING THE INTERESTS OJ!' SIKHS IN VARIOUS SERVICES. 

729. *Sardar Set Singh: (a) Will Government state when they are 
going to appoint a suitable Sikh on the Public Service Commission to look 
nfter the interests of the Sikhs in the various services? 

(b) Is it not a fact that the Sikhs in the folIo,,;ng services are not repre_ 
sfont-ed accordin~ to their numerical strength: 

1. Railw;ty Engineering Service, 
2. Superintendents, Post Offices, 
3. Indian Forest Service, 
4. High Court Judges, and 
5. Accounts nnd Audit Servicp. with special reference to Controller 

of Military Accounts and Account Officers in the Railway 
Department? 
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QUESTIONS AND ANSWERS. 167~ 

The Honourable Sir James Orerar: (a) The Honourable ~ember's atten-
tion is invited to the reply I gave in this House on the 28th January. 
1{}31. to question No. 155 by Sirdar Harbans Singh Br8r. 

(b) I have not the infonnation the Honourable Member requires. 

APPOINTMENT OF SIKHS AS PORTERS IN THE DELm RAILWAY MAIL SERVICE. 

730. *Sarclar Sant Singh: (a.) Will Government be pleased to furnish 
. the foUowing information in respect of Del~ R. M. S., 

(i) Total number of porters and 
(ii) Number of "Sikh porters"? 

(b) Is it a fact that the repretlentation of the Sikh community in the 
cadre of porters is nil, and are - Government prepared to order the ad. 
ministrative officers to recruit members of the Sikh community in that 
cadre? 

'.l"he Honourable Sir .JcIHph Bhore: With your permission, Sir, I pro-_ 
pose to take questions N.s. 780 and 733 together. 

Infonnation is being collected and will be placed on the table of the-
House in due course. -

Snm OIl'FICIALS IN THE RAILWAY MAIL SERVICE IN THE PuNJAB. 

731. *BardIr Sut Smgh: (a) Will Government be pleased to furnish 
the follow.ing information in respect of the R. M. S. in the Punjab Postal 
Circle: 

(i) total number of inspectors and other officials in the selection 
grades, and 

(ii) number of Sikh officials in the selection grades? 
(b) Are Government aware that the Sikh community has not got an ade-

quate shA.re in the selection grade posts, and are Government prepared to 
promote qualified Sikh officials to such posts? 

The Honourable Sir Joseph Bbore: (a) (i) 43. 
(ii) 4. 
(b) Government have not examined whether -the share of the Sikh 

community in the selection grade posts is adequate or not, since as has 
been frequently stated in this House, promotion from a lower to a higher 
grade in the ;Department is regulated by considerations of merit Bnd-
seniority. The representation of minority communities is secured by the 
reservation of vacancies 900urring in such posts as are :filled by direct 
recruitment, and Government are not pr.epared to allow communal con-
sideratioqs to override all others when it is only a. question of making 
promotions. • -

TluN8J'BB OF bSPBO'1'OBS OF TIIB RAILWAyMAx:L SunCE, PuNJAB: 
. CnwLE. 

732. *BardIr SUlt BiDgb.: (a) Is it a. fact that the posts of Ins.,ectors 
and head sortltirs are iIltemhangeable ia the R. M. S.? ' 
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(b) Is it a fact that certa.in officia.ls have been holding the posts of 
Inspectors R. M. S. in the Punjab Circle for many years, e.g., Mr. Bariua.z 
Hussa.in since 1914? 

(e) Do Government propose to Ol'Cier tran~er of such officials who are 
holding the posts of Inspector R. lL S. to work as head sorters? 

Mr. 'I . • )'&11: (a) Yes. 
(b) The reply to the general part of the ques.tion is in the affirmative. 

The case of the gentleman named is not as stated. 
(e) Government do not propose to make any suchgen.era.l transfers, the 

posts of Inspectors and Head Sorters are filled as the exigencies of the 
.f;ervice may require. 

APPoINTMENT 011' Snm PORTERS AND VAN PBONS IN THE RAILWA.Y MAIL 
SERVICE,DELHI. 

t733. *Sardar Sut Singh: (a) Is it a fact that there is no Sikh among 
the porters and van peons attached tqthe. oftiee of the Superintendent 
R. M. S., D. Division Delhi and Head Record Office. Delhi? 

(b) Are Government prepared to call for the explanations of the officiBhl 
-responsible for recruiting during the year 1930 and 1931 only non-Sikh 
-candidates against the clear order of Government for giving every third 
vacancy to a community which is inadequately re~resented? 

PROMOTIONS IN THE POSTS AND TELEGRAPHS DBPA.B'l'.IIDIN'l'. 

734. *Sardar Sat Singh: (a) Is it a fact that during the last 10 or 11 
years· the graduates recruited an. the Posts.. and Telegraphs Department 
were allowed higher pay than that given to non-graduates, and that 
seniority has been regulated on the basis of pay i.e., a graduate entering 
the department in 1926 is shown senior to a non-graduate who entered the 
department in 1923? 

(b) Is it a fact that Government have prescribed an examination, the 
passing of which is a compulsory condition for promotion to the lowest. 
selection grade in the said department? 

(e) Is it a fact that according to the principle in for~e at present for 
fixing seniority, a graduate who entered the department in 1926 is t("l be 
promoted to the lowest selection grade earlier than a non-graduate who 
·entered the department ~n 1923, assuming that both the officials (graduate 
-and under-graduate) pass. the preBCribed departmental examination? 

(d) Are Government ~ware thltt the procedure of giving a higher position 
to gradua.te8 in fixing seniority is a source of grievance to non-graduates, as 
fsr as promotion to the lowest selection grade . is concerned? 

(e) Is it a facti that Government have now withdrawn the concession of 
-allowing higher pay and higher position in gradation ·list to graduates? 

(f) Is it a fact that promotion to the lowest ~lection grade examination. 
is subject to the main condition of passing the examination, and that any 
non-graduate official who pasBeS that examination quahnes for promoliion 
to the wid grade earlier than any graduate who joins the department lRter 
t·han the non-graduate? 

tFor &D8WW, to tIlil queation, 8I!e ...... to queet.ion No. '730. 
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(g) Are Government prepared to reconsider the matter and make it a 
Tule that for the purpose of promotion to the lowest selection grade, 
seniority in the waiting list of candidates for that grade, should be observed 
.,tTictly in accoTdance with the date of entry in depaTtment? 

(h) Will Government be pleased to give rea&ans for the continuance of 
the present system? 

Mr. T. Ryan: (a) The facts 8F! stated are substantially correct. But 
the position has since changed with the tentative discontinuance of the 
<concession of higher initial pay to graduates and intermediates. 

(b) Yes, but the examination referred to has recently been abolished. 
(c) It is. a fact that .• as such a graduate would be shown as senior to 

_ ·.the undergraduate in the clerical -cadre, he would derive therefrom such 
advantage as may attaeh to seniority.. ,. 

(d) No doubt the non-graduates regard it as a grievance. 
(e) This has been done,at,' least as an ad interim measure: the question 

whether it should become the permanent arrangement is under considera-
tion. 

(f) No, iIi view of the fact that the examination has recentl~' been 
abolished. 

(g) and (h). No. Government are not prepared to revise the existing 
·order of seniority which depends on the conditions in force at the time of 
recruitment. 

SIKH HOLIDAYS IN THE PUNJAB POSTAL DEPARTMENT. 

735. *Sardar Sut Singh: (a) Is it a fact that Post Offioe holidays in: 
<each province of India are fixed with reference to the religious rites and 
festivals of the people inhabiting that province, that is to say that postal 
holidays allowed in the various provinces do not fall on common dates but 
differ according to the rites and festivals preva.lent in each province 'I 

(b) Is it a fact that no postal holiday is allowed for any· Sikh festival 
in the Punjab and that merely instructions are issued for granting pe!Jnis-
sion to Sikh employees to perform their religioUl!l rites for a few hours, 
~ubiect to the condition tha.t they can be spared conve.niently. and that. in 
case a Sikh requires permission for the full day his absence is to be treated 
·as casual leave? 

(c) Will Government be pleased to state the circumstances in which 
such treatment ilf accorded to the Sikh employees? Is it a fact that the 
members of other (lommunities enjoy the privilege of full day's holiday on 
various festivals, in the Post Office Deparlment? 

(d) Are Government prepared to order that Guru Nanak's and Guru 
Gobind Singh's birthdays are observed as Post Office holidays in the 
Punjab? \ 

(e) If the reply to part (d) is in the negative, will G()Vel'DIDent be 
pleased to give reaSOns for it? 

JIr. T. BJ',&1l: (a) There are 7 postal holidays and they are generally 
fixed with. reference to re1igi9us .festiva1s which are common to India 8S 
a whole thodgti' there are 'some differences acooiding to local conditions, 
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(b) It is a fact that no postal holiday is allowed for any Sikh festival 
in the Punjab. Government have no information regarding the grant of 
permission to Sikh employees to perform their religious rites for a few 
hours under certain conditions or giving them a full day's absence us casuaL 
leave. 

(0) It is not a fact that members of all other communities except Sikhs 
enjoy the privilege of a full day's postal holiday in their various fest.ivals. 

(d) No. 
(6) Because the multiplication of postal holidays and the more frequent 

closmg of post offices would prove a great inconvenience to the public. 

APPOINTMENT OF MUSLIMS TO TO INOOME-TAX DEPABTMES1.'. 

736. *seu.. Haji Abdoola HUOOIl: (a) Will Government be pleased to 
state whethel it is n fact that since the passing of the last Finance Bill, 
the assessment work d the Income-tax Department has considerabl, ir.~ 
crOOllt'U ann, owing to th/lt., new appointments in the Department had to 
bt' made? 

(b) In making these appointments, did Government keep in view th .. 
paucity ot the Muslims in thl~ Department, and have they issutrtl instruc-
tic.us to the appointmg fI:lth'.l'jht'fo to give more posts to the MU!llims 8& 
<'lcmpal'l·d with other c·cmmunities? 

(0) How many new postings of Income-tax Officers, Income-tax In-
spectors and office clerks were made in the Iucome-tax Department in 
Sll'd, in the (;Hrrcnt hIlfl th:: la!;t )ear and how II'sny of them were Mussa!. 
mvusi' 

The Honourable Sir George Schuster: The information has been called 
for and will be laid on the table in due course. 

1Ir. Gaya Prasad Singh: Do Government propose to recruit in the 
Income-tax Department members of different communities in proportion to 
the amount. of income-t~~ paid by them? 

The Honourable Sir George Schuster: No, Sir. 

APPOINTMENT OF MUSLIMS TO THE INCOllrDll-TAX DEPARTMENT. 

7Po7. *Seth Hali Abdoola Haroon: (a) Do Government c1ntem:>'ate 
making more appointments of Income-tax Officel'S, Income-tax Inspectors 
and clerks in the year 1932, in the Income-tax Department. in Sind? 

(b) In case any more appointments are to be made, do Government 
propose to issue instructions to appoint more M uhanunadans to make up 
their deficiency in the Department? 

The Honourable Sir George Schuster: (a) There is no such intention at 
present. 

(b) Does not arise. In any case there are standing instructions in 
regard to recrUitment to the public serrice inauch a way as to ensure 
against the u.ndue preponderanoe of any community. . 
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PROVISION OF ACCOMMODATION FOR POLITICAL PRIsONERS IN DELHI. 

738. *lIr. G&y& Prasad Singh: (a) Will Government kindly state if 
-they propose to convert the "Purana KUla" (old Fort) in New Delhi, or 
:any other place, as a prison for the accommodation of political prisoners? 
If so, what arrangements are 5eing made for their proper housing, and 
,other necessary facilities? 

(b) Have ordinary convicts been released before the expiry of their 
-terms, from the Delhi, and other jails in the centrally administered 
territories from November last to make room for civil disobedience, and 

·other political prisoners? If so, how many? 

".l"he HODOlU'able Sir .Tames Oreru: (a) The overflow from the Delhi 
District Jail of civil disobedience prisoners will be accommodated in a 
Camp Jail which is being constructed between the Reformatory and the 
Railway line. 

(b) 84 prisoners have been released before the expiry of their terms 
from the Delhi Jail, of whom 14 were convicted bv Delhi Courts and 70 
-by Courts in the Punjab. No prisoners have been" so released from the 
North-West Frontier Province, Coorg and Ajmer-Merwara Jails. 

Kr. E. O. K8OgJ: Will Govemment consider the desirability of utilising 
.t.he Legislative Buildings 18S an additional j~ for political prisoners? 

".l"he Honourable Sir .Tamea Orerar: No, Sir. 

DIsCHARGE OF SIKH CLBRKS I'BOM: THE MILITARY AccoUNTS DEP ARTMBNT_ 

739. *Sardar San" SlDgh: (a) Is it a fact that two Sikh clerks with 
~9 and 13 years service to their credit have been discharged from the 
'Military Accounts Department, Quetta, while junior clerks with much 
:shorter periods of service have been retained? 

(b) Is it a fact that both of these gentlemen are in possession of 
medals awarded to them in recognition of their war services? Is it not a 
fact that instructions have been issued by the department that such sar-
-vices should have been taken into consideration? If so, were thoE18 
:instructions complied with in their case? 

(c) If not, are Government prepared to revise their cases now? 
(d) Is it a fact that a Muhammadan clerk has been re-employed after 

discharge? If so, on what grounds? DO not the same grounds exist in 
the case of the Sikh clerks 7 

(e) Is it a fact that petitions for voluntary retirement have been reee~ved 
by the Military Account& Department, Quetta, from many hands employ-
ed? If so, are Government prepared to issue instructions that discharged 
:Sikh hands be retaken' in. places thus vacated? 

".l"he \ Honourable Sir George Schaner: (a) Notices of dili.'Charge on re-
'trenchment were served on the two Sikh clerks in question. The notice 
of discharge on the senior.of the two clerks has since been withdrawn and 
.he will be retained in service. The answer in respect of the clerk with 
18 years' service i6 in the a.ftirmative. 

(b) The ,UBwer to all .three parts of the question is in the affirmative. 
-(0) Does not arise. 
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(d) No. Parts two and three of the question do not arise. 
(6) The answer to the first part is in the ~ffirma.tive. The answer to 

the second part is that the places vacated by volunta.ry retirement are 
surplus to requirements and will not be filled. 

SIKH REPRESENTATION TO TIlE DIBBOTOR. ARMY AUDIT, REGARDING 
RBDUCTIONS. 

740. *Sa.rdar 'ant Singh: Is it a. fact that the President, Sri Gum 
Singh Sabha, Lyallpur, has made a representation to the Director, Army 
Audit Office, regarding the making of reductions in the different offices a~ 
affecting the Sikhs? If so, what action has been taken on the same? 

The Bouourable Sir George Scb.1IIter: Enquiry is beingmlAde and 1:10 

reply will be laid on the table in due course. 

NUMBER OF INDIAN MBDICAL DEPARTMENT ASSISTANT SURGEONS ON. 
VARIOUS RAn.WAYS. 

741. *Sardar 8&Dt Singh: (a) Will Government please ~ate the 
total number of 1. M:D. A.r.sistant Surgeons on each of the following 
Railways :-(1) North Western Railway. (2) East Indian Railw8J, (3) 
Eastern Bengal Railway, and (4) Great Indian Penftlsula Railway? 
What number is fixed for each? 

(b) Is the number on the North Western &Uwayto be redueed? If not. 
what are the reasons for accommodating a larger number of 1. M. D_ 
on the North Western Railway than the number fixed therefor? 

(c) Why has the number not been reduced so far? 
(4) Wh6.ll is the number likely to be reduced?' 
Sir Alan Parsona: (a) The present and allotted numbers of :Military 

Assistant Surgeons are: 
Railway. 

North Western 
East Indill,n • 
Eaatern Bengal • 
Great Indian Peninsul. 

Present Allot.ted 
No. No. 

U 1& 
,2 4 

5 « 
5 

(b), (0) and (d). I would refer the Honourable Member to my reply 
to parts (b), (c) and (d) of Shaikh Sadiq Hasan's question No. 100 on 
the 10th February, 1932. 

'Mu:sLIM AND HINDU DuJ'TB.IES AND PEONS EMPLOYED IN VARIOUS 
. Dlu>ARTMENTS. 

742. *J[r. Muhammad A.nwar~ul-Azim: (a) Is it a 'fact that: 

(i) the nwnber of Muslim duftries, jemadars 'aDd peons employed 
in the various departments is remarkably less than the 
number of Hindus similarly employed; and 

(ii) that iri some departments orily the Hindus have been employed 
. in these vacancies? 

(b) Will Gove~ent please lay on the table a statement showing the 
total numbel' of Muslim duftries, jemadars and peons employed in each 
departme~t as ag~inst the Biindus so employed? 
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16850 

The HoDOurable Sir Jamel Orerar: (a.) and (b). I lay on the table a 
statement showing the number of duftries, jemada.rs and peons employed 
in. the various departments of the Government of India and their com-
munal composition. 

Jemadars. I Peons &; Dafadal'8. 
---:-----

Department •• 

Army 
Commeroe. 
Education, Health and Lands 
Finance 

21 19 \ 2 I .. I 3! 3 i •. 49 41 I 81·· 34 34
1

., .. 
45 37 8 •. 

:Foreign and Political • 
Home . • • • 

~i ,Ii :!:: i : I ~ i ~ 
20 16 5 i •. i 6! 5 i 1 -•• 
14, 7 7 i .. I 4 \ 4, •. 

28 26\ 2 •• 
86 74 11 •• 
46 41 6 •• 
14 8 i 6 •• Imperial Council of Agricul. 

taral Research. 
4' 2 2, •• ,4 4 1 •• 

IndUBtriea and Labour 
LegiBlati ve 
Legislative Assembly. 
Military Finance • 
Railway Board . 
Reforms Office . 

Total 

18 13! 4 I 1.1
1' 4, 4: .. 

9 4! 41' 1· 31 2' 1 
96 1 3 .• 1211 
86'2 1 .. :31 3 •. 

16 16 j •• 'I' •• I' 6 3, 3 
-. _2 1_1 1_1 1_'_' 1 " 1: •. 

163 115146! 2 j46 37: 9 

• Indian ChriBtians'. 

52 
56 
23 

•• ' 34 
•• /' 71 " 12 

.. 1548 , 

I 

44: 8 •• 
47, 8: •• 
20 ~ 3 i •• 
33 ill •• 
69 i 2 I •• 
10! 2 i .. 

484 Mi~. 

OLD REOORD SOBTBBS. JEJIAD.ABS AND PlBONS RETAINED IN THE GOVlIBN-
KENT OJ'INDIA SBcBE'l'ABlAT. 

743. *1Ir. Kuhammad Anwar-w-.utm: (4) Is it a fact that there are 
record sorters, jemadars and peons of over-age and with over 30 and 4(). 
yea1'S' service, in some cases, to their credit serving in the Government of 
India Secretariat? 

(b) If so, why have they not been served with n.otices of retirement? 

The BoDourable Sir George Schuster: 'rhe information is being collected 
and will be laid on the table in due course. 

FAMILY TRAVELLING ALLOWANOE FOR DuFTRIES AND PEONS. 

744. *JIr. Muhammad Anwar-ul-Asfm.: (a) Is it a fact that family 
travelling allowance between Delhi and Simla is given to the ministerial 
staff of the Government of India and attached offices, and is it also a fact 
that duftries, record sorters, jemadars and peons are deprived of this 
privilege, and that they are not ,given travelling allowance, if they go on 
leave after' a year? 
. (b) If fIId,- 1ril1 Government kindly state why they are not. given fc.mHy 

travelling allowance? 
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The Honourable Sir James Orerar: (al) The ministerial staff in the 
Secretaria.t and attached offices are entitled to faudy travelling allowance 
for the moves between Delhi and Simla. Inferior servants in the Secre-
tariat comprising the grades mentioned enjoy this concess:on but such 
servants in attached offices do not. I am not clear what the Honourable 
:\{ember is referring to in the last portion of this part of his question. 

(b) The question of extending to inferior servants in attached offices the 
concession of drawing family travelling allowance has had to be postponed 
In view of the present financial stringency. 

QUARTERS FOR DUFTRIES. 

745. *Bao Bahadv K. O. Bajah: (a) Will Government please state 
the number of quarters so far built for duftries? 

(b) Will Government please sta.te the number of duftries and Re(l9rd 
Sort.ers at present employed in each department of the Government of 
India? 

(0) Will Government please state the rules governing the allotm"ot of 
~uarters to duftries 1 

The Honourable Sir Joseph B~ore: (4) There are 120 duftries' quarters 
in New Delhi excluding those in the Press area; 10 of the laUer were 
ut:lized for general purposes in the current year. 

(b) The infonnation is being collected and will be placed on the table of 
;the House. 

(c) The practice is that these quarters are distributed proportionately 
to the various Departments and attached offices (migratory and non-migra-
tory) in accordance with their demands. 

QUABTBBS FOB DuJ"l'BlBs. 

746. *JIr. S. G. Jog: (a) Is it a fact that duftries in the Government 
cl India are not receiving the full quota of their a.llotment? 

(b) Is it a fact that of the "married" and "unmarried" quarters built 
for duftries of the Government of India. Secretariat nearly 50 were a.llottecl 
to duftries of local. offices, and nearly 16 reserved for the Estate 08icer? 

(e) If so, what were the reasons that led the authorities concemed iIo 
-do so1 

The Honourable Sir JOI8ph Bhob: (4) No. 
(b) 59 quarters were allotted to non-migratory and local offices and 71 

to migratory offices. None were reserved for the Estate Office. 
(c) Does not arise. 

UN STARRED QUESTIONS AND ANSWERS. 

POST OF PERSONAL ASSISTAN'r TO THE CON'l'ROLLBR OF INSPECTION, INDIA!l 
STORES DEPABTMBN'l'. 

140. Kunwar HaSH IamaIl Ali DaD: (a) Is it a. fact that it is 
necessary that the post of Per80nal Assistant to the Controller of 
Inspection. Indian Storee ;Qepartment, must be held by a man who mus* 
have passed the subordinate accounts examinat.ion? 
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to migratory offices. None were reserved for the Estate Office. 
(c) Does not arise. 

UN STARRED QUESTIONS AND ANSWERS. 
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(b) Is it not a fact that Inspectors of Stores in the Indian stores 
-Department must remain on probation for ~ve years before they are 
oonfirmed in their appointments? 

(0) What is the designation of the post held by Mr. Kirpa Ram of 
the Indian Stores Department? 

(d) Is it a fact that the Hetrenchment Committee have recommended 
the abolition of the post held by Mr. Kirpa Ram? If so, why has it not 
lbeen abolished up till now? 

'l'he Honourable Sir Joseph Bhore: (a-) and (b). No. 
(c) ARsiRtant Director of Admin:stration and Intelligence. 
(d) No. The !;eeond part does not arise. 

REFUSAL OF DISABILITY PENSIONS TO CERTAlN DISCHARGED Mn.ITARY 
MEN. 

141. Sardar Sant Smgh: (a) With reference to the answer given to 
,parts (a), (b) and (0) of starred question No. 274 on the 12th Febl"l!ary, 1932, 
will Government please state whether it is a fact that the following 

-Fer&ons were invalided from field service overseas and discharged as unfit 
for further military service by medical boards and their claims to dis-

: ability pension rejected as per authorities quoted hereunder: 
(i) Government of India Army Department letter No. B.-15578-1-

A.G.-14, register No. 6518-A.D.-2, dated 29th June, 1931, 
r6 Jemadar Pshlad Singh of 13th Rajputs. 

(ii) Letter No. 63/iv /62/M., dated 26th May, 1931, of the Hee.cJ-
quarters Delhi Independent Brigade Area, r6 Subedar Hamam 
Singh. 

(iii) Letter No. R./121/741125, dated 11th August, 1931, of the 
Corps Headquarters Bombay Pioneers, Kirkee, r6 No. 741 
Reservist Lal Khan. 

(iv) Letter No: A.-T./60/1/291, dated 1st September, 1930, of the 
Commandant, 3rd Cavalry, Poona, Te No. 354 Bowar Wall 

. Mohd. 
(v) C. 1\1. P. A. N. and E. Commands, Lahore, letter No. G.·3/ 

1259, dated 27th January, 1931, r6 No. 469 Sepoy Be.cJam. 
(vi) Letter No. 07321/83/A., dated 9th November, 1931, of the 

Headquarters Deccan District, Bul~, T6 No. 8882 Lance-
N a.ik Chandra Ram. 

(vii) Letter No. 1300/15/A., dated 26th August, 1981, r6 No. 4180 
Sepoy Gysni Ram of 6th J at Regiment. 

(viii) Letter No. 1650/401/R.B., dated 7th August, 1981, of the 
, Corps Headquarters, 6th Pioneers. 

(ix) Letter No. 989/477-P., dated 18th February, 1932, of the Officer 
\ in chlirge, I. A. S. C., Records Dagshai, r6 temporary Dafadar 

Peelu Singh. 
(x) Letter No. G.-3/34M, dated 26th August, 1931, of theC. M. P: A. 

N. and E. Commands, Lahore, r6 No. 424 6z-Sowar Chansn 
Singh. 

(xi) Let~ No. A./25/2/439, dated 9th March, 1931, of 2/1st Punjab 
Regiment, r6 No. 2285 Bowa1'l Bishan Singh. 
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(xii) Letter No. H./PenJRec.Jl2861·28, da.ted 28rd July, 1981, of 
the R. A. T. C. Muttra, Ttl No. 18615 Driv~r Bhagdal, ~d 

(xiii) Letter No. G.~3J2891, da.ted 21st August, 1931, of 
C. M. P. A., N. and E. Commands, Lahore, Ttl No. 2218· 
Sarw~ Singh. 

(b) Is it a fact that these oases were further examined by medical' 
boards which came to the conclusion that their dis~ilities were not 
attributable to military service and h~nce no pension was granted in the 
oases above referred to? 

(c) Is it a fact that these persons were enlisted when the Army 
Regulations, Yolume I (1915 edition), was in force? Is it a fa-ct tha!i 
their claims to p(!nsions were adjudged under the Pay and Allowance Regu-
lation that came into force on 1st April, 1923, and that the provisions 
of the 1923 Reglilations are fundamentally different from those of 1915 
as regards pension (para. 1052 of A. R. I., Volume Iof 1915 edition) and 
para. 608 of Pay and Allowance Regulations of 1928 edition? 

(d) Is it not a fact that these persons were enlisted under the distinct 
understanding that they were to be governed by the 1915 Regulations if any; 
new rules affected them adversely ? Were these persons COllsultedbefore 
the changes were effected in 1923, when their status and right to pension 
were changed? 

JIr. G. Jrt. Young: (a.) and (b). The onl~' case with which I am acquaint-
ed is that of J emadar Pahlad Singh. The facts aTe as stated in regard to 
him: but he was allowed a service pension. In regard to the other cases 
the facts aze probably as stated, as persons invalided from service overseas 
on account of disabilities not attributable to military service have never 
been eligible for disability pensions. v 

(c) and (d). Inquiries are being made, and replies will be laid on tlie 
table later. 

RJ:FUSAL OF DISA1ULITY PENSIONS TO OERTAIN DISCHARGED ~ABY 
MEN. 

142. Sardar Sant Singh: With reference to the answer given to starred' 
question No. 274, part (6) on the 12th February, 1932, will Governmel1~ 
please see whether the following cases invalided on account of (i) asthma, 
and (ii) trachoma, contracted in circumstances similar to those stated in th~ 
preceding question, have not been adjudged differently by different 
medical boards admitting and rejecting pensions accordingly? 

(a) Admitted disability. pensio~ for Asthma: 
C. M. A., Quetta, P. C. No. 16 of 1923 and Lahore P. C. No. 70 

of 1930. 
(b) Rejeet.ed disability pension for Asthma: 

Adjutant General's letter No. B.-14071J4/A.G.-i4, dated 18th 
June, 1981. 

Headquarters, Delhi Indept. Bde. Area Medica.l Branch, Delhi 
Cantt. letter No. 619f62JM., dated 23rd September, 1981. 

R. A. T. C. Records Muttr8, letter No. If.JPen.JRec.Jl2829-18 • 
. a'ated 22nd August, 1981. 
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(e) Granted disability pension for Trachoma; 
R. A. T. C. Records Muttra, letter No. If-iPen./Rec./12657.8, 

dated 22nd April, 1980. 
Adjutant 2nd Lancer Meerut, letter No. 1978/25/1, da~ed 10th. 

July, 1931. 
(d) Rejected disability pension for '!'rachoma;· 

Officer i/c Records C. H. Q. Bombay Pioneers, letter No. R./ 
121/741j25, dated 11th August, 1981. 

Deputy Controller of Military Pensions, Lahore, letter No. G.· 
3/1978, dated 28th/SOth November, 1981. 

Officer i/c Record!'! R. A. T. C. Muttra, letter No.H.Pen./Ree./ 
97 /15, dated 29th August, 1981. 

", 

Kr. G .•. Young: I am prepared to accept the facts as atated by the 
Honourable Member. It is quite possible that some cases of asthma or 
·trachoma ha.ve been attributed to military service, while ·oth~have not. 
The med:cal boaMs had the full facts before them when coming to their' 
decis:on in each case. 

REFUSAL OF DISABJIJi!rY PENSIONS TO CB:BTAIN ·DISCHARGEDMn..lTARY MEN. " . 

143' .. I!'&rdar Saat SiDgh: (a) How do Govemmlllltreconciletheanswer 
given On the 12th February 1982, in reply to question" to No. 275 .with 
the answer given' to Btarred question No. 277 of that date? Is 'it Df)t.. 
a faet that the; aggrieved person cannot appeal against the d~cision of 
the medical board unless he is supplie8 with 'the grounds for their decision, 
and also that he cannot demand a fresh medical board? " 

(b) How many times were fresh medical boards ordered in the cases of 
Indians who have been thus disabled and whose disabilities were declared 
by the medical board to be not attributable to military" .service? 

(e) Is it not a fact that the fresh medical boards are not permitted 1iQ 
go into the question as to whether the disability was attributable or was 
not attribut.able to military selWice when ·the first medical board declared 
it to be not attributable to military service (vide India Army Order No. 100 
of 1927 and paragraph 414 of the Regulations for medical~rvice pf the 
Army in India referred to by the Honourabl~ Member 'in aDSW& to the 
starred question No; 274, answered on the 12th February, 1982)? On wbaJ; 
.grounds can suoh persons prefer an appeal to the superior military auth-
rlties? ' 

Kr. G. II. Young: (OJ) There was no inconsist.encj', The gre.nt, or with· 
holding, or the assessment of .a disability pension indicat.es at once to the· 
persQn ~oncemed what the finding of the Medical Board has been ~ and 
he is at liberty to appeal against that finding, The proceedings only' are 
kept confidential. 

(b) The information is not available, 
(c) India Army Order No. 130 of 1927 conta:ns provision for assembling 

medical boa~4s, not in ·cases of appeal, but in cases in which a previous 
boaM had riot been able finally to assess the degree of disability. Such 
boards cannot go into the question of the origin of the disability, as thlt 
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was decided by the original board. 'l'here is, however, nothing to prevent 
-all appeal being preferred against the dec:sion of an original board, either 
on the point of attributability to milita.ry service, or in regard to the degree 

·.of disability. 

RBFUSAL OF DISABILITY PENSIONS TO CERTAIN DISCHARGED MILITARY 
MEN. 

1«. Sardar Sant Singh: With reference to the answer given to starred 
,question No. 276 on the 12th February, 1932, will Government kindly state 
whether in the case of British ranks, deaths due to pneumonia during 
military operations, have often been regarded as attributable to military 

-service? If so, is it not a fact that both British ranks and Indian ranks 
are governed by the same principles with regard to family pension? If so, 
why should tliere be such a discrimination in the recommendations of the 

. m.edical boards? 

JIr. Q. •• Y01llll: The pensions of British ranks are sanctiQlled by the 
Home authorities. Inquiries have been made and a reply will be commu-
nicated to the House indue course. 

RUOSA'L OJ' DIsABILITY PENSIONS TO CBRTAIN DISCHARGED MILlTABY 
MEN. 

145. S&rd&r Saut BiDgh: With reference to the answer to starred 
question No. 276, answered on 12th February, 1932, is it a fact that the 

-appe8Is were returned by Army Headquart-ers to the appellants, f •• r sub-
mitting the same through the Officer Commanding, who himself had 
decided the cases and who declined to forward the appeal to the higher 
authority? Is it not a. fact that in several cases appeals were returned 
for disposal to the self-same officer whose decisions were being apT'eR1ed 
against? 

Mr. Q ••• YOUDI: I am making inquiries and will lay R reply on the 
<table later. 

PlmSIONS OF RANKS BE·ENGAGED :roR THE GREAT W AB. 

146. S&rd&r Saut BiDgh: (a) With reference to the answer given to 
starred question No. 280 on 12th February, 1932. is it not a fact that UJe 
"enlistment or re-enlistment made during the period of the war was made 
by giving the enlisted persons an impression that their past services would 
count towards pension, in accordance with the Army Regulations of 1915 
which were then in force? 

(b) Is it not a fact that th~ Officers Commanding at the time of dis· 
-charge of such persons made an advance of six month~ pension and 
inserted in the discharge certificate that these persons were being dis-
charged without pension? Is ~t not a fact that the Controller of MiHtary 
'Accounts disallowed such orders of the Commanding Officer? 

(c) Did Government make any inquiry into the question whether at 
-the time of enlistment or re-enlistment these persons were given to 
understand that they would get pension after their discharge just as the other 
men with continuous service? 
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Mr. G. K. Young: (a) 'l'here was no prov:sion in the Anny Regulations 
(1915 Edition) that re-enlisted pensioners, who continued to receive their 
pensions during the period of re-employment could count their previous 
service towards further pensions. Government have no reason to believe· 
t.hat any such impression was conve:;ed to re-enlisting pensioners. 

(b) The Government of Ind:a nre not aware of any such cases. They 
have been informed that in some cases where men were granted gratuities. 
they were under the impression that they had been given advances of 
pension. 

(c) No. 

iPENSIONS ADMISSIBLE TO 'WIDOWS AND MOTHERS OF DECEASED RANKS. 

147. Sardar Sant SIDgh: (a) Will Government please refer to answer 
to question No. 281 of 12th February, 1932, and say if it is not a fact 
that the persons who joined the Army during the war joined under the 
rules which provided a life pension for widows and mothers in case of their' 
death after 6th August, 1918. if the same was due to military service?' 
Will Government please state whether the rule was changed without the· 
consent of the person thus enlisterl? If &0, why? 

(b) Is it not a. fact that paragraph 1077 of Army Regulations (India). 
Volume I (1915 edition), did provide that if an heir to a family pension 
was adversely affected by the changed rules, he could claim pension under' 
the rules in force at the time of tI!e cleceasefs enlistment? 

1Ir. G. X. Young: (a) Under the rule in force before the 6th of August. 
1918, family pensions were payable to w:dows and mothers for life, but 
this rule was altered with effeet from that date, to provide that payment· 
of such pensions should cease on re-marriage. It is not necessary, nor 
is it the practice. t<? consult military personnel before changes a,re made· 
in the ruleR. 

(b) The rule read as stated, up to April 1916, when it was changed so· 
as to provide that an heir could claim to receive a pension under the rules. 
in force before the 5th August, 1914, if the deceased soldier enlisted before 
the 14th January, 1915. 

FORIc'EITURE OF Mn..ITARY PENSIONS FOR PARTICIPATION IN POLITICAL 
ACTIVITIES. 

148. Sardar Sant Singh: (a) Will Government kindly refer to the answer' 
to question No. 282 of the 12th February, 1932, and state if it is not a 
fact that the department has in its possession full returns of the forfei-
tures of military pensions due to the activities mentioned in that ques-
tion? 

(b) If so" will Governmen~ kindly state whether it. i~ a fact tha~ . no. 
military-. . penSIon can be forfeIted on account of convlCtlon for polltlcal 
offences? 

Xr. G. K. Young: (a) Information is available only in respect of pen--
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REFUSAL OF DISABll.ITY PENSIONS TO OERTAIN DISCHARGED MILITABY 
MEN. 

14:9. Sardar Sant SiDgh: (a) Is it a fact that· people were discharged 
'on the recommeqdation of Medical Boards as being unfit for further 
sel'Vtice when they had almost finished t.heir service of 15 years which 
would have entitled them to pension? 

(b) Is it a fact that in most cases the un-expired portion of their 
-service could have been covered by granting them privilege leave which 
stood to their credit? 

(0) 18 it a faet that. later on, the disabilit~· of the personnel referred 
to above was pronoullced by the medical board to be unattributable to 
military service and thus t.hey werc deprived of their rights to disability 
'pensions also? . '. 

(d) Are Government prepared to take steps "to reIlledythegrievances 
·of such people if their cases were brought to the notice of the department? 

, Mr. G. II. Young: (al), (b) and (c). Government are not aware of any 
'such cases. 

(d) Government are prepared to examine on :ts merits I\n~' case sub-
mitted by the individual ('oncerned through the proper <illlmnE'l. 

GBIEV ANOKS OF Mll.ITARY MEN DENIED PENSIONS. 

150. Sardar Set Singh: (a) Is :rt a fact that t.he War Pension Act was 
passed by the British Parliament in 1919 establishing pension-Ilvpeal 
:tribunals to which appeal against decisions of the Ministry of Pensions lie? 

(b) If so, are the Government of India prepared to introduce legis-
lation of a similar nature in order t<> redress grievances of thousands of 
persons who consider themselves aggrieved by the disallowance of pen-
sions which according to them they should have earned by their service 
in the Great War? 

Mr. G. II. Young: (a) Yes. 
(b) Adequate facilities exist in Indin for the presentat:on and the con-

_sideraton of pension appeals. 
I I 

REFUSAL OF DISABll.1TY PENSIONS TO CERTAIN DISCHARGED Mll.ITARY 
MEN. 

151. Sardar Sant Smp: (a) Is it a fact that a number of Indian mili-
tary personnels invalided from war operations and decla.red as unfi.t for 
further military service by medical boards held at the time of their disable-
-ment, and who for the mere fact of their having been rendered 80 mdit 
were entitled to injury pensions under paragraphs 1053, 1057, and 1065 of 
A. R. T. Volume I (1915 edition). were not granted any pension at all? 

(b) Is it also a fact that the individuals mentioned above. were further 
. examined by fresh medical boards, \vho though they held their disability 
as being attributable to military service, assessed it below 20 per cent.' 
and ·thus rendered them ineligible for disability pensions under t,he new 
rules plOmulgaW, vide A. T. I. 1056 of 1921? . 

. .~ 

JIr. 0: X; 'l'oug: (til) and (b). The Government of' India are d' 
-aware of any such cases: but if the Honourable Member can give me 
-particulars of any, T will inquire int<> it. • 

1692 LEGISLATlVE ASSEMBLY. [9TH MAR. 1932. 
I 

REFUSAL OF DISABll.ITY PENSIONS TO OERTAIN DISCHARGED MILITABY 
MEN. 

14:9. Sardar Sant SiDgh: (a) Is it a fact that· people were discharged 
'on the recommeqdation of Medical Boards as being unfit for further 
sel'Vtice when they had almost finished t.heir service of 15 years which 
would have entitled them to pension? 

(b) Is it a fact that in most cases the un-expired portion of their 
-service could have been covered by granting them privilege leave which 
stood to their credit? 

(0) 18 it a faet that. later on, the disabilit~· of the personnel referred 
to above was pronoullced by the medical board to be unattributable to 
military service and thus t.hey werc deprived of their rights to disability 
'pensions also? . '. 

(d) Are Government prepared to take steps "to reIlledythegrievances 
·of such people if their cases were brought to the notice of the department? 

, Mr. G. II. Young: (al), (b) and (c). Government are not aware of any 
'such cases. 

(d) Government are prepared to examine on :ts merits I\n~' case sub-
mitted by the individual ('oncerned through the proper <illlmnE'l. 

GBIEV ANOKS OF Mll.ITARY MEN DENIED PENSIONS. 

150. Sardar Set Singh: (a) Is :rt a fact that t.he War Pension Act was 
passed by the British Parliament in 1919 establishing pension-Ilvpeal 
:tribunals to which appeal against decisions of the Ministry of Pensions lie? 

(b) If so, are the Government of India prepared to introduce legis-
lation of a similar nature in order t<> redress grievances of thousands of 
persons who consider themselves aggrieved by the disallowance of pen-
sions which according to them they should have earned by their service 
in the Great War? 

Mr. G. II. Young: (a) Yes. 
(b) Adequate facilities exist in Indin for the presentat:on and the con-

_sideraton of pension appeals. 
I I 

REFUSAL OF DISABll.1TY PENSIONS TO CERTAIN DISCHARGED Mll.ITARY 
MEN. 

151. Sardar Sant Smp: (a) Is it a fact that a number of Indian mili-
tary personnels invalided from war operations and decla.red as unfi.t for 
further military service by medical boards held at the time of their disable-
-ment, and who for the mere fact of their having been rendered 80 mdit 
were entitled to injury pensions under paragraphs 1053, 1057, and 1065 of 
A. R. T. Volume I (1915 edition). were not granted any pension at all? 

(b) Is it also a fact that the individuals mentioned above. were further 
. examined by fresh medical boards, \vho though they held their disability 
as being attributable to military service, assessed it below 20 per cent.' 
and ·thus rendered them ineligible for disability pensions under t,he new 
rules plOmulgaW, vide A. T. I. 1056 of 1921? . 

. .~ 

JIr. 0: X; 'l'oug: (til) and (b). The Government of' India are d' 
-aware of any such cases: but if the Honourable Member can give me 
-particulars of any, T will inquire int<> it. • 



tNST4RRED Ql'EbTION8 AND' ANSWERS. 

REFUSAL OJ' DISABILITY PENSIONS TO CERTAIN DISCHARGED MlL11.'ARY 
MEN. 

152. Sardar Sat -Siqh: (a) Is it a fa.ct that in cases of deaths and 
disabilities sustained by Indian ranks, during the Great ~3r and the Wazi-
ristan operations, where the records with regard to the cause of such deaths 
and disability is missing in military offices, grants of family and disability 
pensions have been refused, and the advantage of doubts availed of by 
Government, instead of allowing the same to the beneficiaries? 

(b) If so, will Government please state if they are prepared to re-
investigate such ('aSCR, if brought to their notice. and allow the advantage 
of doubts to the beneficiaries? 

][r. G ••• Young: (a) and (b). Cases are considered on their merits. 
The benefit of the douht is generally given to an individual who produces 
some credible evidence in !'!uhstilllt:ution of his claim. 

REFUSAL 0)' DISABILITY PENSIONS TO OERTAIN DIsCHARGED MlLlTARY 
MEN. 

153. Khan Babadur Hajl Wajihuddin: (1) Will Government be 
pleased to state if it is a fac~ that: 

(a) certain members of the Indian Medical Department who served 
in Waziristan in 1926, as J emadars resigned after long services 
of no less than 19 years because: 

(i) they could not discharge their duties in Waziristan on account 
of ill-hea1thand bad climate of the country; 

{ii) they had contracted disability (colitis) by serving in the Great 
War; 

(iii) applicntiollS submitted by them for long leave due to them 
were not forwarded, for unknown reasons, to higher autho-
rity for sanction as required by Army Regulation.;,; 

(iv) their applications requesting to be examined by medical 
boards were not given any consideration; 

(v) their subsequent applications for withdrawal of their resigna-
tions recommended by the Officer Commanding for the pur.; 
po!'!£' of hringing them before a medical board were rejected 
by the Norl,hern Comma.nd (for precedents see notifieations 
published in Gazette of India, Nos. 1752, 932, 311, 1087, 
1665 of 1921, 562 of 1922, and 931. 1451 of 1924. showing-
withdrawal of similar resignations tendered by members of 
the Department having subsequently been sanctioned by 
Govemment) ; 

'(b) • oivil anCl again a military board· examined them subsequently 
at Peshawar and found them really suffering !rom the disease 
and recommended the grant of service and disability pAQSions 
earned by them; and 

(~) they were deprived of the actual amount of service, and dis-
ability pensions due· to them under the Army Re~latiotUi? 

... '(2) If the replies to the above questions be in the affirmative, will 
~'Yemment be pleased to state nnder what Army Regulations:-

"(4) their applications for long leave due to them were Dot forwa,deCI 
for sanction to higher authorities, 

tNST4RRED Ql'EbTION8 AND' ANSWERS. 

REFUSAL OJ' DISABILITY PENSIONS TO CERTAIN DISCHARGED MlL11.'ARY 
MEN. 

152. Sardar Sat -Siqh: (a) Is it a fa.ct that in cases of deaths and 
disabilities sustained by Indian ranks, during the Great ~3r and the Wazi-
ristan operations, where the records with regard to the cause of such deaths 
and disability is missing in military offices, grants of family and disability 
pensions have been refused, and the advantage of doubts availed of by 
Government, instead of allowing the same to the beneficiaries? 

(b) If so, will Government please state if they are prepared to re-
investigate such ('aSCR, if brought to their notice. and allow the advantage 
of doubts to the beneficiaries? 

][r. G ••• Young: (a) and (b). Cases are considered on their merits. 
The benefit of the douht is generally given to an individual who produces 
some credible evidence in !'!uhstilllt:ution of his claim. 

REFUSAL 0)' DISABILITY PENSIONS TO OERTAIN DIsCHARGED MlLlTARY 
MEN. 

153. Khan Babadur Hajl Wajihuddin: (1) Will Government be 
pleased to state if it is a fac~ that: 

(a) certain members of the Indian Medical Department who served 
in Waziristan in 1926, as J emadars resigned after long services 
of no less than 19 years because: 

(i) they could not discharge their duties in Waziristan on account 
of ill-hea1thand bad climate of the country; 

{ii) they had contracted disability (colitis) by serving in the Great 
War; 

(iii) applicntiollS submitted by them for long leave due to them 
were not forwarded, for unknown reasons, to higher autho-
rity for sanction as required by Army Regulation.;,; 

(iv) their applications requesting to be examined by medical 
boards were not given any consideration; 

(v) their subsequent applications for withdrawal of their resigna-
tions recommended by the Officer Commanding for the pur.; 
po!'!£' of hringing them before a medical board were rejected 
by the Norl,hern Comma.nd (for precedents see notifieations 
published in Gazette of India, Nos. 1752, 932, 311, 1087, 
1665 of 1921, 562 of 1922, and 931. 1451 of 1924. showing-
withdrawal of similar resignations tendered by members of 
the Department having subsequently been sanctioned by 
Govemment) ; 

'(b) • oivil anCl again a military board· examined them subsequently 
at Peshawar and found them really suffering !rom the disease 
and recommended the grant of service and disability pAQSions 
earned by them; and 

(~) they were deprived of the actual amount of service, and dis-
ability pensions due· to them under the Army Re~latiotUi? 

... '(2) If the replies to the above questions be in the affirmative, will 
~'Yemment be pleased to state nnder what Army Regulations:-

"(4) their applications for long leave due to them were Dot forwa,deCI 
for sanction to higher authorities, 



1694 

,." 

LEGISLATIVE ASSEMBLY. ,/, e .; 
[9TH MAR. 1932. 

(6) they were not examined by medical board in Waziristan, and 
(c) their applications for withdrawal of resignJlotion recommended 

by the Officer Commanding were rejected· by the Northern 
Command instead of submission for sanction to higher a.utho-
rities? 

(3) Are Government aware that the treatment meted out to the old. 
servants of Government in that Department has created a good deal of 
disappointment and dissatisfaction? 

(4) Do Government propose to inquire into the cases? 

Kr. G. JI. Young: The following information was ('ommunicat-ed to e the 
Honourable Member in a letter No. 42-Y., dated the 11th April, 1931. A, 
copy of the letter was placed in the Library: 

(1) (a) Jemadar Ahmad Baksh's case is the only one on record. 
(i) He did not show an~' signs of ill-health wh]e in Waziristan. 
(ii) Yes. 
(iii) An application for long leave was received in the District e Head-

quarters, but not until after his Tesignation had bee;n accepted. 
(iv) It was not com;idered necessary to convene a medical board to 

examine this officer, as he showed no signs of any disease 
while serving in Waziristan. 

(v) Yes, because it was not recommended by the Assistant Direc-
tor, Med:cal Services, Waziristan District. 

(b) He was emmined by a medical board at Peshawar in March, 1927, 
and found to be suffering from chronic colitis. The Board therefore re-
commended the grant of a disability pension. 

(c) No. His case was reconsidered in August, 1929, and his pension was 
increased to Rs. 34 per mensem. 

(2) (a) His application was forwarded to the District Headquarters. 
(b) As I have already stated, he was not exam:ned by a medical board 

in Waziristan because he did not show any signs of ill-health while serving 
there. 

(c) No. His application for withdrawal of his resignation was rejected 
by the proper authority, the Command Headguarters. 

(3) and (4). Government have carefully considered the case and find 
no grounds for interfering with the decision of the mnitary authorities. 

EXCLUSION OF THE RAll.WAY BOARD'S ESTABLISHMENT IN THE REPORT 
OF MR. K. M. HASSAN. . 

154. SethJla.ll Abdoola. Haroon: (a) Is it la fact that Mr. K. M. Hassan, 
an officer on special duty under the Railway Board, was specially instructed 
to exclude the Railway Board's establishment from his report? If so, why? 

(b) If the reply is in the negative, will Government be pleased to staf.e. 
the reasons for excluding from the report the Railway Board's office? 

Sir AlaD PaiaoDs: (VI) No. 
(b) The Railway Board's office has not been excluded. 
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PEBOENTAGE OF Mu~ ASSISTANTS ANP CLERKS IN TO RAILWAY BoARD'S 
OFFICE. 

156. Seth. Hall .Abdoola Baroon: Will Government be pleased to 
state: I 

(a) the total number of permanent assistants, 
(b) the total number of permanent Second Division clerks, 
(0) the total number of permanent Third Division clerks, 
(d) the total number of officiating assistants, 
(e) the total number of officiating Second Division clerks, and 
(f) the total number of officiating Third Division clerks 

in the Railway Board's office (excluding staff of officers on special duty) 
and what is the number and percentage of Muslims and other communities 
in each of the categories mentioned above? 

Sir Alan Parsons: A statement is laid on the table. 

Statement showing the Number of Permanent and Officiating Assistants, Second Division 
and Third DitliBion Olerks in the oJfice of tM Railway Board. 

I Permanent. * Officiating. t 
,----~,----~----~.----~----~-----

I! Aasiltanta·1 II IDivj. III Divi· A88istanta. II Di'ri· III Divi· 
Rion. sion. sion. aioD. 

Co i , ..., , _..,--_1_......-_ 
mmuul les. '---I I I N~I i • I t g, t Gi I CI> i I No. 1 No. No. N°·1 .! No. f 

, i' = d 

! ! CI> I ~ I 
., .. i fa ~ I ~ ~ 1 I ~ i ~ 

, 
(a) (d) 

'ndus • Hi 

M 

E 

21 65'63 37 
(e>/ 

82'23 20 ·64·52 
(f) I 7 87·5 

; (g) 
10 

~ (h) 
52·63 3 175.00 

uslims . 2 6'25 4 8·89 8 125·80 1 12'5 I 7 36·84 1 25·00 

uropeans and 
(b) 
6 18·76 1 2·22 2 

Anglo. : 
Indians. 

Sikhs 1 3·12 1 2·22 .. 
Indian Chris· 1 3'12 1 2·22 1 

tiaDs. (e) 

··1 Others. 1 13'12 1 2·22 

Total . 321 .. r 451 .. 131 I 
• Includes 8 permanent staff away on depue 

tation whose poets have been held in 
abeyance as shown below :-

(a) 
(b) 
(e) 
(d) 
(e~ 
U) 

1 
2 
1 
1 
1 
2 

6'45 . . .. ! •• .. .. · . 
I , .. .. 

I 
. . . . .. · . 

I iii 
3'23 .. 

j 
. . i 2 10'53 .. .. 

.. .. ! .. .. ., .. .. 
; , 

.. I 8. . . ' 19 .. I 4 · . 
t Includes staff ofBciating in leave vacan· 

. cies and 4 provisioDaI men as shown 
below:-

(g) 
(h) 
(i) 

1 
2 
1 

L'NSTARRED QUESTIONS AND ANSWERS. 1695 

PEBOENTAGE OF Mu~ ASSISTANTS ANP CLERKS IN TO RAILWAY BoARD'S 
OFFICE. 

156. Seth. Hall .Abdoola Baroon: Will Government be pleased to 
state: I 

(a) the total number of permanent assistants, 
(b) the total number of permanent Second Division clerks, 
(0) the total number of permanent Third Division clerks, 
(d) the total number of officiating assistants, 
(e) the total number of officiating Second Division clerks, and 
(f) the total number of officiating Third Division clerks 

in the Railway Board's office (excluding staff of officers on special duty) 
and what is the number and percentage of Muslims and other communities 
in each of the categories mentioned above? 

Sir Alan Parsons: A statement is laid on the table. 

Statement showing the Number of Permanent and Officiating Assistants, Second Division 
and Third DitliBion Olerks in the oJfice of tM Railway Board. 

I Permanent. * Officiating. t 
,----~,----~----~.----~----~-----

I! Aasiltanta·1 II IDivj. III Divi· A88istanta. II Di'ri· III Divi· 
Rion. sion. sion. aioD. 

Co i , ..., , _..,--_1_......-_ 
mmuul les. '---I I I N~I i • I t g, t Gi I CI> i I No. 1 No. No. N°·1 .! No. f 

, i' = d 

! ! CI> I ~ I 
., .. i fa ~ I ~ ~ 1 I ~ i ~ 

, 
(a) (d) 

'ndus • Hi 

M 

E 

21 65'63 37 
(e>/ 

82'23 20 ·64·52 
(f) I 7 87·5 

; (g) 
10 

~ (h) 
52·63 3 175.00 

uslims . 2 6'25 4 8·89 8 125·80 1 12'5 I 7 36·84 1 25·00 

uropeans and 
(b) 
6 18·76 1 2·22 2 

Anglo. : 
Indians. 

Sikhs 1 3·12 1 2·22 .. 
Indian Chris· 1 3'12 1 2·22 1 

tiaDs. (e) 

··1 Others. 1 13'12 1 2·22 

Total . 321 .. r 451 .. 131 I 
• Includes 8 permanent staff away on depue 

tation whose poets have been held in 
abeyance as shown below :-

(a) 
(b) 
(e) 
(d) 
(e~ 
U) 

1 
2 
1 
1 
1 
2 

6'45 . . .. ! •• .. .. · . 
I , .. .. 

I 
. . . . .. · . 

I iii 
3'23 .. 

j 
. . i 2 10'53 .. .. 

.. .. ! .. .. ., .. .. 
; , 

.. I 8. . . ' 19 .. I 4 · . 
t Includes staff ofBciating in leave vacan· 

. cies and 4 provisioDaI men as shown 
below:-

(g) 
(h) 
(i) 

1 
2 
1 



1896 I&GIIiILATIVE ASSEMBLY. [9TH MAR. 1932. 
I 

ROBBs 01' ComroNAL INEQUALrrY IN THlII RAILWAY BoARD'S OFFIOlll. 

156. ..\II. BaP Abcloola JlaIoon: (a) 18- it '6 ,fact that iJli:- HOD1e Depart-
ment has repeatedly issued instructions to the various Departments of the 
Government of India to redress c!)mmunal inequality? 

(b) If the reply is in the ..mrmative, will Government be: pleased to 
state what action the Railway Board have so far taken in regard to their 
own amce? 

Sir .AlaD PIIrSODS: (al) Orders were issued by the Government of India 
in 1926, regarding rioinniuIll81 representation in the Government of India 
Secretariat Offices (clerical establishment). 

(b) Since the !sstJe of the orders referred to, the Railway Board have 
given consideration to ·the claims of the minority communities for -8 share 
in the recruitment of the ministerial staff of their office. _. 

81!lN'lOBl'l'r 148'!' OJ!' EsrABLISJDlEN'I' Ilf "THE- RAILW*Y Bo.olD's OFFICE. 

157. Se\h Bali Abdoola KarooD: (a) Will Government be pleased to 
state whether any seniority list of ministerial establishment is maintained 
in the Railway Board's office? 

(b) If so, what are the principles adopted to determine the seniority. 
of the staff employed in that dftice? 

(r) .Is it a fact that: 
(i) the principles laid down to determine the seniority vary in the-

case of difIerent individuals; 
(ii) that length of servi(X! is adopted in certain cases and pay in 

others? 

Sir Alan Panons: (a') Yes. 
(b) ~nd (~). Seniority is. ordinarily determined by the date of perma-

nent appointment to the particular grade or division, pay at the time of 
appointment being the deeiding factor in the case of staff appointed from 
outside the Board's office. ... 1 

SENIORITY LIST OF ESTABLISHMENT IN THE RAILWAY BOARD'S OFFICE. 

158. Seth Bali Abdoola ~: Do Government maintain anv'list of 
the Railway Board ministerial establishment? If so, will they please 
place a copy in the Library? 

Sir Alan Parsons: A list is maintained, but it is purely of domestic 
concern, and Government are not prepare;-\ to put a copy of it in the 
Library. 
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mrSTABREJ) QUESTIONS AND ANSWERS. 169.7 

COJIlIWNAL INEQUALITY IN THE HOllIE DBP~:RT. 

159. SeUl Haji Abdoola Haroon: (l') Will Government be pleased to 
state: 

(i) the total number of permanent Muslim Superintendents in the 
.Home Department, Government of India; and 

(ii) the total number of permanent Muslim assistants and their 
percentage in respect to other communities in the Depart-
ment on the 20th February, 1932? 

(b) Will Government be' pleased to state what steps they have taken 
to redress communal inequality in the Home :pep8l'1;ment? 

fte Honourable Sir Jamtil CJrerar: (a) (i). There are no permanent 
Muslim Superintepdents in the Home Department at present. I. may. 
however, state for the Honourable Member's information that a Muslim 
is at.present officiating as a Superintendent. 

(ii) Of 23 posts permanently filled three are held by Muslims, 10 by 
Europeans anti Anglo-Indians, 9 by Hindus and 1 by an Indian Christian. 

(b) Government will, as they have done hithetto, pursue their policy 
of teserving a proportion of vacancies filled by direct recruitment for the 
redress of communal inequalities. 

DECB.EA.SE OJ' MUSLDl EMPLOYEES IN TJql: HOME DEP ABTMENT. 
,160. Seth HaJI Abdoola lIarooIl: (a) Are Government aware that the 

percentage of Muslims on the permanent establishment of the Home 
Department has considerably decreased as compared with the previous 
~~1 . 

(b) Do not the instructions which the Home Department have issued 
for the guidance of other Departments apply to, that Department itself? 

(0) If the reply to part (b) is in the adlinnative, will Governmen~ be 
pleased to state the. reasons· for such decrease? , 

(d) What steps do Government propose to take' in this direction? 

The Honourable Sir James Crerar: (a) No. A slight temporary decrease 
has occurred owing to the death of a Muslim Assistant a mont.h ago. 'rh~ 
vacancy has not yet been filled. 

(b) Yes. 
(c) and (d). Do not arise. 

AGE AND SERVICE OF STAFF IN THE RAILWAY BOARD'S OFFICE. 
16t . seth .&Jl Abdooli. Baroon: '. Will Govenunent·· be 'pleased to 

state th,e total number of staff in the Railway Board's, office· 
{a) who have attained the age of 55 and above, 
(b) who are above 50 but les8 than 55 yeMs, 
(c) who have put in 30 years service and more, 
(d) who have put in 25 ye~ setviC?~ lind mor~, ·and. 
(e) who are on. enensionof se~ce? 
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Sir Alan P&IIIOM: If the Honourable Member refers to establishment 
other than gazetted or inferior establishment, the figures are: 

(a) 1. 
(b) 7. 
(c) 1. 
(d) 6. 
(e) Nil. 

• 
PAY OJ' THE CMmER. RAILWAY Bo..um. 

162. Seth HaJI Abdoola Harocm: (a) Will Government please state 
what is the substantive pay of Rai Bahadur lahar Das Puri, Cashier, 
Railway Board? 

(b) Does he receive any a.llowance, and personal pay' If so, what is 
the amount of the allowance and the personal pay separately? 

(c) Do Cashiers in other Departments of the Government of India 
Secretariat receive any personal pay in addition to the cash a.llowance of 
Rs. 60? 

(d) If he is receiving a personal pay wha~ are the reasons for giving 
personal pay to the Cashier of the Railway Bow? 

(e) Is it a fact that personal pay granted to Railway employees has been 
withdrawn on account of the present financial stringency? If so, what 
are the reasons for not withdrawing the p81'sonal pay of the Cashier, 
Railway Board? 

Sir Ala,u P&rB0D8: (a) Rs. 350 per mensem. 
(b) He receives, in addition, special pay of Rs. 50 per mensem which 

is attached to the post of Cashier an~ personal pay of Rs. 50. 
(c) No. 

, (d) His long and meritorious service, and the fact that if he had not 
been retained in his present post in the interests of the work he would 
have been eligible for promotion to the 1st division in which he could 
have risen to a pay of Rs. 500 per mensem. 

(e) The answer to the first part of the question is in the nega.tive and 
-the second part does not arise. 

RAILWAY PASSES ALLOWED TO THE C.ASBID, RAILWAY BOARD. 

163. Seth Hall Abdoola HarooD: (a) Is it a fact that Rai Bahadur 
Ishar Das Puri, Cashier, Railway Board, is entitled to :first class priVIlege 
passes? 

(b) Is it a fact tha.t Superintendents, Railway Board, are entitled to 
-2nd class privilege passes? 

(c) Is it a fact 'that Rai Ba.hadur lshar Das Pun and Superintendents 
of the Railway Board are gazetted odBCers? 

(d) If the answer to the above is in the alffirmative, what is the reason 
for the discrimination in regard to the class of the privilege passes? 

1698 LEGISLATIVE ASSEMBLY. [9TH MAR. 1982. 

Sir Alan P&IIIOM: If the Honourable Member refers to establishment 
other than gazetted or inferior establishment, the figures are: 

(a) 1. 
(b) 7. 
(c) 1. 
(d) 6. 
(e) Nil. 

• 
PAY OJ' THE CMmER. RAILWAY Bo..um. 

162. Seth HaJI Abdoola Harocm: (a) Will Government please state 
what is the substantive pay of Rai Bahadur lahar Das Puri, Cashier, 
Railway Board? 

(b) Does he receive any a.llowance, and personal pay' If so, what is 
the amount of the allowance and the personal pay separately? 

(c) Do Cashiers in other Departments of the Government of India 
Secretariat receive any personal pay in addition to the cash a.llowance of 
Rs. 60? 

(d) If he is receiving a personal pay wha~ are the reasons for giving 
personal pay to the Cashier of the Railway Bow? 

(e) Is it a fact that personal pay granted to Railway employees has been 
withdrawn on account of the present financial stringency? If so, what 
are the reasons for not withdrawing the p81'sonal pay of the Cashier, 
Railway Board? 

Sir Ala,u P&rB0D8: (a) Rs. 350 per mensem. 
(b) He receives, in addition, special pay of Rs. 50 per mensem which 

is attached to the post of Cashier an~ personal pay of Rs. 50. 
(c) No. 

, (d) His long and meritorious service, and the fact that if he had not 
been retained in his present post in the interests of the work he would 
have been eligible for promotion to the 1st division in which he could 
have risen to a pay of Rs. 500 per mensem. 

(e) The answer to the first part of the question is in the nega.tive and 
-the second part does not arise. 

RAILWAY PASSES ALLOWED TO THE C.ASBID, RAILWAY BOARD. 

163. Seth Hall Abdoola HarooD: (a) Is it a fact that Rai Bahadur 
Ishar Das Puri, Cashier, Railway Board, is entitled to :first class priVIlege 
passes? 

(b) Is it a fact tha.t Superintendents, Railway Board, are entitled to 
-2nd class privilege passes? 

(c) Is it a fact 'that Rai Ba.hadur lshar Das Pun and Superintendents 
of the Railway Board are gazetted odBCers? 

(d) If the answer to the above is in the alffirmative, what is the reason 
for the discrimination in regard to the class of the privilege passes? 



UNSTARBBD QUBSTIONS AND ANSWBRC' 169~ 

Sir .&laD P&I'IODI (a) Yes. , 
(b) Yes. except those in receipt of pay above Rs. 750 per mensem. 
(e) Yes. 
(d) Rai Bahadur lshar Das Puri holds the honorary rank of Assistant 

Personnel Officpr which entitles pim to first class pass~s under the rules. 

MUSLDI CLERKS IN OFJ'ICES UNDER THE CONTROL OJ' THE FINANCIAL COM-
MISSIONER, RAILWAYS. 

164. Seth Baji Abdoola BarooD: (a) Will Government be pleased to 
state the total number of clerks and sub~heads by communities trans-
ferred to the control of the Financial Commissioner, Railways, immedlately 
on the separation of audit from accounts on State railways and their 
respective strungth in January, 1932? . 

(b) What is the proportion of the Muslim element after a lapse of three 
years since the separation scheme was enfOJ,"ced '! 

Sir Alan PIISODI: Govemment regret that they are not prepared t() 
collect these figures, in view of the large amount of work entailed. 

B:a:PuSBNTATION OJ' MUBLDIs IN TJllI SUBORDINATE RAILWAY AooOIDITS 
SERVICE. 

165. Seth BaJI Abdoola BaIocm: (a) .Will Goverliment be pleBsed to 
state: 

(i)the total nUJDber of accountants, both in reserved aud DOD-
reserved poste, arranged by communities, transferred to the 
control of the Financial Commissioner, Railways OD separation 
of audit from acCOUD~s on Sta.te railways, a.nd 

(ll) the Dumber of persons by communities, directly appointed 88 
accountants on State railways subsequent to. separation, 8Ild 
the number of those granted exemption from the compulsory 
examination? 

(b) Do Government consider the representation of Muslims in th, 
subordinate Railway Accounts Service adequate? 

(c) Is it a fact that instructions were issued to confirm members of 
minority communities even out of their turn to raise their representatioD 
to the desired level? 

\ 

(d) If the answer to part (c) above is in the affirmative, what was the 
practical outcome of these orders? 

(e) Are Government aware that despite the negligible' proportion of 
Muslims in the subordinate Railway ~ccounts Service, qualified Muslims 
have beenreyerted in contravention of the instructions quoted in part (d) 
above? 
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Sir Ala Paraona: (a) (i). Audit was separated from Accounts at 
differe~t date~ on, different railways. 'fhe position ~ the 1st April 1930, 
the date on which the separation of Audit from Accounts ~as completed, 
was as follows: 

BindUl • 

Maalima • 

Anglo·lndiaDs and bdiaia Cbrietialla 

Sikhs 

Total 

(ti) There have been 31 direct recruits of whom 16 were 
Muslims, 4' Anglo·Indians, 3 Sikhs and 1 Jain. 

136 

11 

10 

7 

'2' 

174 

Hindus, 

. , . , . 

7 

In addition t() those exempted frpm passipg the d.ep~mental examlIla· 
tion under paragraphs 8 and 9 of Railway Memo. No. 5565·F., dated the 
31st July, 1929, the following have been granted exemption: 

2 Hibdua Total 4. 

(b) It will be seen from the figures just given that Muslims are obtain. 
~.aP. 'increasing pmportiOJa of the posta iIl,.1Ib.is, Bel'~~. 

(c) and (d). The instructions to which the Honourable Member'· is 
r~fefl'inB were, I think, j~1IW!d by the Auditor Gener&! and related.. to the 
Pltmumept ~PPQiI!.tment ip the In~ll 4udit and Accounts Department of 
persons previously in the tempqrary establi!!hment, and they do not apply 
to pro!Dotions..As the HOBow;a.ble. Me~\>eI' will. see .fmro my answer to 
part (a) (ii) of this question, nearly 50 per cent. of the ~lrect recruits taken 
8S aceountimts into the Railway Accounts Department have been members 
o~ m,incm.t~ '~mniwiities. " ' , ",' 

(6) No. 

INSTRUCTIONS ISSUED BY TIm RAILWAY BoAJU) JIB 0mTlaBu TO liB 
Q:MBJlVEP Q J:mIClWWB OF RAILWAY Elp>LO.~BES. 

166. Seth Hajl Abdoola JIarooD: (a) Has the a.ttention of the Govern-
m~t .Qt Indj,llo b~ drQ,wn to tbe Rallwq.y Board's circular letter No. 
683-E. G., dated. t.he 3rd March, 1931, to Agents oi. State Railwa.ys layiqg 
down criteria to be observed in the discharge of employees during the 
red1&t;ioYl '08lnpai~? " ' 
.. t 

(b) Is it i. fact' that the" FinanI3e Department. of . ,the Gove~ent, pf 
India. has also issued a circular letter No. 78·XI, Ex.·l/Sl, dated the ',&rd: 
August, 1981, stating the principle in carrying out similar r~duction? 
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(6) Will Government be pleased ~o state if there is a disparity between 
the instructions issued by the Government of India, Finance Department, 
8Qd the R.atlway Board? If 80, why? 

(¢) Do Govermnent PJ"QP08e to take early action to elim.iJlatl'l th~ dia-
pui~y? 

Sir Ala l'UIOaI.: (a) Yes. 

(b) Yell. 

(c) Thereia some d.i1f.erence, dU& -to thediiference betweeila commer-
,cial department, and the ordinary civil departments of Government. 

(d) No. 

MOTION FOR ADJUUllN?4~'t. 

GUNT OF A SUBVENTION TO TIlE NORTH-WEST :FRONTIER PRoVINCE. 

Kr. Preatdent: I ha.ve received a notice from Mr. B. Das that he pro-
pOS!'lS to ask for leave to makE! a. motion for the adjournment of the b1JSj~' 
nellft' pfthe House to-day for the purpose of discussing a deflnite matter 
of urgent public importance as follows: 

"The grant of a. subvention to the North-W~t Frontier Province". 

JIr. B. Das (Orissa Division: Non-Muhammadan): Sir, since I gave 
notice of this motion, it ha.s been pointed out to me that in the procedure 
which Government have adopted, it is their intention that this House 
Rhould discuss the subject of subventions under the grant to the North-
West Frontier Province: so I am now satisfied that no cause of adjourn-
ment arises 0.6 we are to discuss the subject later on. 

Kr. Pre~en\: I take it that you do not wish to ask for leavei' 

JIr. B. Das: I do not wish to ask for leave. Sir. 

STATEMENTS LAID ON THE TABLE. 

STORES PURCHASED BY THE HIGH <?O)(KI~SIONE'i F~1t .l~lA. 

'lIle Bonounble Sir Joseph Dore (Member for Industries and Labour): 
"'Sir, I lay on the table a statement furnished by the High Commissioner 
for India showing all cases in which the lowest tenders have not been 
accepted bY' him in purchasing stores for the Government of India during 
~he half-year ending 81st December, 1931. 
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HIGH COMMISSION 

INDIA BTOBB 

ABSTRACT OF CASES in which tenders for stores demanded by the Centra.l Gove 
goods dema.nded, were accepted on the grounds of superior quality. 

inspection, quicker 

HALF.YEAR ENDING 

PART B. *-OaBe8 in which the discrimin.ation is 

Amount 
Stores ordered. Contract number. Name of Contractor. of 

Contract. 

£ 8. d. 

Compa8lleS. prismatic :M. 2261/4121/12.12.31 E; R. Watts '" Son. Ltd. 104 2 6 
No. 60. )(.2262/4121/12.12.31. Francie Barker & Son. 90 0 0 

Ltd. 
194 2 6 

(British). 

Bodies for breakdown M. 176/2483/19.10·31 Morris Commercial Cara. 1.518 12 0-
vehicles. No. 12. Ltd. (British). 

I 

·Part& (A) and (C) are blank. as during ~he period no foreign tenders were set aside in 
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STATBIIJiNR: . LAID ON THE TABLE. 1703 

ER FOR INDIA. 

DEPARTMENT. 

rnment, other tha.n the lowest complying with the technical description of the 
superior trustworthiness of th,e firm tendering, greater fa.cility of 
delivery, etc. 

31sT DECEMBER, 1931. 

between ,British firma only. 

Lowest Tender 
not Reason for acceptance. 

accepted. 

I 

£ 8. d.1 

178 15 0 
(British). 

The indent stated that the compa8llell were required in India 88 
early 88 pOBsible before 29th February. 1932. The lowest 
tenderer offered delivery in May, 1932. To meet the delivery 
required by the indent the order was divided between the next 
two lowest tenderers. 

1,488 0 0 The second lowest tender was accepted, having regard to the earlier 
PI ... cost of deli· delivery offered, and to the request of the indenting Department, 
very of chaBaiB. th&t bodywork Bhould be undertaken whenever possible by the 

• 18 18 0 builders of the chaEis. 

1,504 16 0 
(British). 

favour of British tenders and there was no case of discrimination btltween foreign firms. 
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EXPENDITURE INCURRED ON CERTAIN SOLDIERS RETURNING TO E~mLAND. 

Ill. G. II. Young (Army Secretary): Sir, I lay on the table a sttlte-
ment giving the information promised in reply to parts (b) and (0) of 
'Starred question 'No. 83, Bsked by Mr. A. Das on the 3rd February, 1932, 
regarding expenditure incurred on six British soldiers who w:ent from 
Allahabad to Rangoon and thence to the United Kingdom. 

(b) For administrative reasons it was necessary for the men to return to their 
unit in Rangoon. From there they were sent to the United Kingdom by the most 
-convenient and cheapest route, namely da Calcutta and Bombay. The soldiers did 
not have any rifles with them while under .. t!&ini~g at An!lob~h!!.cl .. ,. 

(e) The cost of rail ~nd 8t~~mer fares from Allahabad to Rangoon and ,'1'ODl 
Rangoon to Calc'ltta amounted to Rs. 215. The journey from Calcutta to Bombay 
Wa.!! by troop train and no extra colt was incurred on account of these six men. 

There was no extra expenditure on account of salaries and no travelling allowance 
"Was granted to 'the men. ; , 

REPRESENTATION 0]1' MnSLDlR IN THE INCOME-TAX DEPARTJlE'NT, BmAR AND 
ORISSA. 

'fte ~ODOUable .~ Chorae BcJluster (FinaIic~¥ember): Sir, I lay on 
the ta.ble the informatipn· pro~'ised by theI¥>noilrable the Finance Mere-
ber in reply to unsta.rred questIon No,. 81 asked by Mr. M, Maswood Ahmed 
on 22nd February, 1932, regarding representation of Muslims m· Income-
tax Department, Bihar and OriRS8. 

(a) The nmnber of Muslim Income-tax OfIicers eillploy~ in Bihar and Orisga in 
1924 was 3, and the number of Muslim Income~tax OfflCf!Mi'and A'lI8istant 'Income-tax 
Officers now employed is 2 and not 1. 

(b) Of the 3 Muslim Income-tax Officers in service in 1924, 1 w~s 4ischar~ at 
the end of 1925, for failure to pass the departmental examinations, and another retired 
on an invalid pension in 1927, Another Muslim officer was appointed in 1925, and is 
still in service. No appointments were made to fill the vacancies created by the 
discharjZ6 of one Income-tax Officer, and the retirement on inva.lid pension of the 
other o6icer, since the present strength of the staff of Income-tax Officers in Bih"r and 
Orissa is in excess of the strength sanctioned in 1928, t 

(e) The cadre of Income-tax Officers and Assistant Income-tax Officers ha.s been re-
vised and no direct appointments to these services are now being made or have bean-
made 'since the end of 1925, Vacancies when they occur will be filled by the pro-
motion of selected Inspector-Accountant.s. Of 11 Inspector-Accountants appointed in 
1928. 2 are Muslims, and of 9 temporary Inspector-Accountants sanctioned as a result 
of the increase in work due to the lowering of the taxable limit for a period of 
15 months at end of 1931, 2 are Muslims, 

(d) The claims of Muslims will not- be los~ si~ht of when vacancies occur, 
(e) As already stated in reply to part (b) it is not likely that there will he any 

vacancies in the near future in the Income-tax Officer's grade and therefore no immt'-
diate action is po!IBibI.e. 

PETITIONS RELATING TO THE HINDU MARRIAGES DISSOLU-
TION BILL AND THE HINDU UNTOUCHABLE CASTES 
(REM.OV A~Q~ PJS4~ILITlES) lULL,. 

Secretary of the Assembly: S~r, under Standin~ Order 78, I nave to 
report that seventeen petitions BS per statement laid on the table have 
been received relatiI)g to the Bill to remove certain doubts re~nrding the 

- dissolution of marriages of persons professing the Hindu religion which 
was introduced in the Legislative Assembly on the 27th January, 1931, by 
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PETITIONS RELATING TO CERTAIN BILLS. 1705 

Sir Hari Singh Gour, and fifty-seven petitions as per statement laid on the 
table have been received relating to the Bill to remove disabilities affecting 
the untouchable castes of the Hind,u community which was introduced 
in the Legislative Assembly on the 18th February, 1932, by Mr. R. K. 
Shanmukham Chetty. 

,STATEMENT. 

Petitions relating to the Bill ta remove certain doubts regarding the diuolution of 
marriages of pel'lJOD8 profesaing the Hindu religion which was introduced in the Legislati ve 
Assembly on the 27th January, 1931. , 

Number 
of 

signatories. 

16 
9 
7 
7 

]2 
2 
2 
7 

10 
9 

12 
6 
6 

14 
11 

8 
8 

146 

District or Town. 

Belgaum . 
Benares City. 
Benares City 
Benareil 
Akola . 
Calcutta. 
Mursbidabad 
Rajkot ' 
Allahabad' 
Allahabad 
Rajkot 
Nathedewara • 

1 
Kumuol . 
LakbimN1~ Kheri 
Badaw{~' . 
Badsun . ! Nathedewara I ' 

STATEMENT. 

Pro"l.ince. 

Bombay. 
United Provinces. 
United Provinces. 
United Provinces. 
Bo~bay. 
Bengal. 
Bengal. 
Bombay. 

• United Provinces. 
United Provinces. 
Bombay. 
United Provinces. 
Madtaa. 
United Provinces. 
Unitea Provinces. 

.. United Prtivinces. 
United Provinces. 

Petitions relating to the BiD to remove di88bilities affecting tile untouchable caste 
-of the Hindu cOlDDi'lmity which was introduced-in the Legislative Assembly <in the 18th 
:February, 1932. ' 

Number 
., of 

llignatories. 

2 
2 
1 
1 

lJ 
5 

11 
\ 13 

4 
I' 

37 
lQ 

9 
14 
,5 
12' 

I 
! 
i. 

Rli.mba,l1 I Rambagh 
I Burat . IBtlnares 

NII8i.k • 
Nasik . 
Monghyr. 
Huttra , 
Muttra • . 
Bholapur . I Batara. . 

! ShoIapw . 
II TbmnlnJch!!l~y , Kattpawar '. I Meerut '. 

AluDeclabad' • ". ': 

:pombar· 
Bombay. 
Bombay. 

, :E'rovince· 

United Prori_. 
BOJl!.bay. 
Bombay. 
Behar and Orissa. 
United Provinces. 
United Provinces. 
'Bombay. ' 
Bombay. 

• , Bombay. 
l\Ja.dras. 
Bombay. 
United Provinces.) ,: 
Bam~y .. - ~ :'} 
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Number 
Province. of District or Town. 

signatories. 

13 I Ahmedabad . Bombay. 
10 Benares Cantonment United Provinces. 
10 Benares Cantonment . United Provinces. 
3 Meerut Cantonment United Provinces. 

17 Kutal Kushai 
1 Damadardham 

11 Benares City . United Provinces. 
1 Ka.thiawar Bombay. 

12 Bengal. 
1 Buleshwar Bombay. 
2 Thakurdwar Bombay. 

11 Nasik Bombay. 
10 Nasik Bombay. 

8 Lakhimpur United Provinces. 
12 Bombay. 
9 Pakur (Distl'ict S. P.) 

Behar and Orissa. 16 Dheogarh 
17 Dheogarh Behar and Orrisa. 
17 Ara Behar and Orissa. 
9 Bombay. 
5 Bombay. 

79 Monghyr Behar and Orissa. 
3 Shahahad Behar and Orissa. 
2 Shahabad i Behar and Orissa. 
5 Brindaban I United Provinces. 
2 

19 Belgaum Bombay. 
7 Beuane City • United Provinces. 
8 Beuara8 • United Provinces. 
9 BeoareeCity. United Provinces. 

13 Akola Bombay. 
7 Rajkot Bombay. 
9 Allahabad United Provinces. 

10 Allahabad United Provinces. 
11 Rajkot Bombay. 
10 Nathewara United Provinces. 
10 Nathewara United Provinces. 
6 Kurnuol Jladru. 

17 Lakhimpur United Provinot\ll. 
17 Badaun • United Provinoee •. 
16 Badaun • • United Provinces. 

593 

THE GENERAL BUDGET-GEN:ml.AL DISCUSSION. 

Kr. PreIicIat: (The Honourable Sir Ibrahim Rahimtoola): Order, 
order. The House will now proceed to the general discussion of the' 
Budget. I propose to impose a time limit of 20 minutes for each speech. 

Jllan Jluhammad Shah KaWai (West Central Punjab: ~uham­
madan): Sir, towards the close of his able and brilliant speech on Monday 
last, the Honourable Sir , George Schuster struck 18 note of optimism. 
He tells us that we have in the past year ridden a storm of great intensity 
and that we have emerged from it stronger than befOl"e; we have over-
hauled our expenditure and that the next year will give us a safe margin 
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of revenue. But Sir, when we go behind the consoling words of our 
able friend, we find a vast desert of poverty prevailing in this :vast sub-
continent of India, and the optimism promptly vanishes. For a feat of 
admirable accountancy and of good stewardship, our es~emed fri6nd 
is certainly to be congratulated, but from the J>oint of view of the man 
:who is forced to pay additional taxation, the Budget is a tragedy. 
Admittedly the p~chasing pOwer of the people is at its lowest eb~; 
admittedly th~ pnces of agrIcultural produce have gone down and still 
are very low. Admittedly the heavy taxes are a drag and a clog on the 
country's economic revival. For all this our Honourable friend is not 
to be blamed, for he has inherited a legacy of prodigal expenditure by 
his predecessors, I daresay the Biblical story of the prodigal son is oft 
repeated. He is making the best of the bad job. Mr. President, Sir 
George Schuster may point to the heavy taxation in other countries, but 
we should not forget that most of the Western Gov~rnments are rendering 
social services to the public. For instance, take the case of Great Britain. 
Great Britain is supporting over two millions of unemployed, besides a 
host of public welfare institutions. Now, Sir, what is the position in 
India? The various Retrenchment Committees have retrenched many 
Indians and some Europeans. In other words We have increased, the 
unemployment. The General Purposes Committee and other Com-
mittees recommended adequate compensation to those persons who have 
been discharged, but the Government of India, while accepting our retrench-
ment propoBSJs regarding the abolition of various. offices &nd their 
incumbents, haVie not given adequate compensation to them. Again, Sir, 
we find that in the provinces and in the Central Government the bene-
ficent departments are ruthlessly cut down. ~s this state of things 
prevail in other countries of the world? I submit not. Therefore, I 
humbly submit that the state of things in this country is.far worse than 
in other countries. The fact of the matter is that unless and until the 
reparations and the war debts are cancelled, tbere cannot be complete 
economical revival, and we have not yet fathomed the abysmal depth 
of the depression to which we might descend. H~nce we must Gut our 
eoot according to our cloth .. 

Now, Sir, it was hoped that the Supplementary Finance Bill, whicli 
we had passed in November last, would reduce our deficit from 19 crores 
to 10·17 lakhs and that we would get a surplus of nearly 5'17 lakhs in 
the coming year. But what do we nnd? The den cit amounts to 13'66 
lakhs and the anticipated surplus for the next year amounts to,2·15 lakhs. 
The conclusion is irresistible that the people of this country are being 
taxed beyond their capacity and that there has been a staggering fall in 
:the purchasing power of the people. Imports show a decline of nearly 
one crore within the last 10 months as compared with the ngures of 
.the last year; exports show a fall of l'SO lakhs; cottor. textiles have 
fallen, from 49 to. 15 crores; tlie~ has been a conspicuous fall in silver 
and other commodities. Sugar bas fallen from 15 crores to 4 crores. It 
may be argued with some show of reason that the £all in cotton piece-
goods is due not only to the f~ in the purc1iasing power of the people 
but also to the activities of the Congress, such a~ the boycott of foreign 
g?Ods and so forth, but this cannot be said of sugar. Sugar IS 8 neces-
SIty for th,e maintenance of one's constitution. This proves beyond any 
shad<?w of doubt that the pOOr people of this country have taken to other 
substItutes for sugar or that they have given up its consumption. 
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. Silver lisEidio be a very popular metal with poor people. lt was a sort 
of investri:letlt, . because large. quantities of silver were consumed in the 
manufa.cttire', of cheap ornaments. Now insteQd of silver being in demand 
we find that it is being sold in large quantities. That shows that .the 

. poor people hate gone down to conditions which are almost unbearable. 
It appea.rs tome that we have reached by heavy duties the stage of 
diminishing returns; Again. Sir. our friend may find some cons(jlation in 
the fact that the increased duties on kerosene oil and salt have sub-
stantially helped to realise the estimates which were put forward by him, 
in November last, but it should be remembered tliat kerosene oil and 
salt, like air and water, are vital necessities of life and their consutnption 
cannot be reduced. ,It should not be taken as a criterion to show that 
the poor people have not suffered. Sir, I atn of opinion' the Government 
of India should make up t~ir minds to cut down their administrative 
·expenditure alid brii1g it into close relation with the tax-bearing capacity-
of the people. . 

There are, howe"fer, some redeeming features in the Budget. For 
instance, the import duties on machinery and raw cottons have served 
their purpose and the anticipated amounts therefrom are realized. Sir, 
I am in agreement with our able friend that the effect of half an anna 
per pound on raw cotton is distinctly beneficial to the interests of the' 
agriculturists, and. I do congratulate the Honourable Sir George Schuster-
on it .• As regards luxuries, such as motor cars and others,the amounts 
of duties collected have gane down and prove the fact that even the 
rich people are unable to bear the addit·ional burden. Sir, the Honour-
able the Finance Member was able to saf that the military expenditure 
has been cut .down to a figure amounting to Rs. 46 crores. He also told 
us that His Excellency the Commanc:leT-in-Chief has frankly said that 
the nonnal expenditure on the military cannot be less than Rs. 48 crores. 
Whatever may be the opinion of His Excellency the Commander-in-Chief, 
the Houee is satisfied that there is ample room for retrenchment in the 
military expenditure. Sir, having regard to the low prices of agricultural 
commodities now prevalent in this country, the military expenditure should 
have been brought down at leMt to· the level recommended by the Inchcape 
Committee: I sWI think that the number of troOPR can be reduced. For 
instance, what is the use of a whole brigade at Razmak? I know that 
place very well, and although I a.pprove of the forward policy, I am not 
satisfied that a whole brigade is reallv necessarv at Razmak for the 
protection of the frontier. Again, I suggest that 8. committee consisting 
of e~ert8 should go mto the administra.tion of the Railway and the 
Post Office Departments in order' to eliminate waste. because we are of 
opinion that a lot of waste still exists in these departments. 

Sir, the Honourable the Finance Member hB8 referred to the currency 
policy of the Government and the exportation of gold. I am not an 
e~l>ert in these subjects, but I believe that when we pegged the exchange 
to 1-6d we, really made a mistake ; We . should have pegged it to 1-4d;; 
but having pegged it to 1-6d., it is not desirable that it should be dis-
located and. disturbed. And having regard' to all the circumstances. I 
.am constraIned to approve of the currency policv of the Government. 
As regards 'exportation of gold; the reasons giv~n by tny Honourable 
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friend seem to be on the whole sound, but I desire to ask one question. 
Why is it that Franc~ is hoarding gol~ and purcha~ing gol~? The ex-
change of France is' quate sIiable, lind ret ahe. possesse~ 100 m~l~ons .worth 
of gold in·the vaults of her banks. There IS a lurking SUSpICIon In the 
minds of Indians that the gold is being sent to England for the 'benefit 
of England and that there will be nO .gold left for I~dia, and that In~ians 
will not be able io re-purchase gold In the future time and there wlll be 
liotbing else but paper currency. . That is a question which my Honour-
able friend bas. got to answer' and should answer in order to remove 
suspicion from the blinds of the people. As I said, I am not an expert 
in this subject, and ha"ting regard to all the arguments put forward by 
my Houourable friend, I trunk he is probaJJly right that the exportation 
of gold will not be disadvantageous' to India ,at the present juncture. 
What we need most at the present time of depression, and what the 
public weal requires, is that all eleinents should be welded together to 
bring .Pout prosperity, which is not easy to b~ild Up. I am distinctly of 
opinion that the Congress is pot right in threa~ening the civil disobedience 
campaign. Sir, we should rally round the Round Table Conference and 
other Committees. I do not know whether the Committees are doing 
much; I betieve they are not doing much, but every effort should be 
made to bring about a. lasting settlement between Great Britain and 
India for the benefit of the two nations. (Applause.) 

Sir Hugh OoCke (Bombay: European): 1 have had the privilege of 
listening" to nine Budget speechea in this House, five under the regime of 
Sir Basil Blackett, and four under the regime of the present Finance 
~lember, and I think I have probably heard my lust Budget speech in this 
House. But it is interesting to look back over these nine years, and it is 
incidentally interest:.ng to find that those nine ~'el1rs' figures are given in 
the Memorandum-9 or 10 years-and to review the period of the previous 
Hve years of Sir Basil Blackett, how gradually the provincial contributions 
became eliminated-not abruptly but. gradually that was eifected,--and 
how at that time everyone thougM that the next five years of the current 
Finance Member, .. bea,ring in mind the fnct that we were getting fa.rther 
away from the climax of the war and from the anti-climax of the peace-
how we anticipated that in the next five years OUr revem\es would go ahead 
and possibly t.axation would be reduced and so on, and to contrast with 
thnt expectation, which I think was a general expectation, what has actually 
bappened. It is rather a dismal picture, and a good deal of sympathy 
I think may be extended to our present FibanceM.ember for having struok 
tl period such as he has struck. ". 

This is not. an occasion, particularly th;.g year when the Budget is devoid 
of taxation proposals., to offer anything very constructive I think in the 
way of suggestioI\ll, and I certainly ha,'e not been able to think of anything 
very material which can help' the position 'in the future. It is more a·n 
occasion for a general review of ·the past year, the present posi~ion, and t.he 
immedia'te future. One point in thatgenaral. review ,,,hich I should like 
just to touch upon is contained in paragraphs 43 and· 44 of the Budget • 
speech, where it is pointed out that the problem ('If federal finance, which 
is being considered by Q conunittee ·ltt the present time; is one which mURt 
be veryearefuUy tackled 80 as to leave the centre with f,xpPlnding forms 
of revenue.· As.!We know', there have been suggestions that the greai:t'r 
part of the irl'come-tax should go to the provinces, and if that is fe8Sible. I 
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think that is a suggestion to which no province will opject. But it is im-
portant in view of the trend of the customs revenue,-the falling trend of 
the customs revenue-it is important in any f~ture scheme that the Central 
Government should not be starved of adequate finuces. 

It is interesting to look to the future,-I am not talking now of the 
immedia.te future, but some time into the future-and 1:.0 consider what 
the problems of Finance ;Members will be, particularly having regard to 
the possibility of further fll.llings off in customs revenue. The Honourable 
the Finance Member indicated in his speech that certain items, luxury 
items perhaps, such as liquors, sugar to some extent, imported piecegoods, 
and similar items, were not going to help our revenue in the future as in 
the past. That I think everybody appreciates. To some extent this is due 
to the pllotective policy. There are various other reasons, and of course the 
surcharge put on last year has undoubtedly not brought in the increased 
revenue which was anticipated on these particular items. Now, that being 
so, the Finance Member indicated that it might be the case in the future, 
if further taxation is necessary, that a few annas per head on the masses 
might have to be considered. That is a problem which possibly Indian 
Finance Members of the future will have to consider, and it is important, 
for unless it is possible for the Governments of the future to continue the 
policy of retrenchment and the cutting down of expenditure, unless they 
are able to do tha.t, if the country is to develop and if the social services, 
which my £nend referred to just now, are to be increased, and the lot of 
the poor man to be helped, it is important to consider, and it will be 
important in the future to consider, whether the basis of taxation on the 
masses will not have to be increased to a small extent. One knows of 
course that there are large numbers in this country who have not the 
means to be assessed 'to taxation 10 any extent at all, but the figure of an 
anna per head per month, or something of that sort, is a tempting one and 
it is possible that in the future the Finance Members will be tempted to 
pursue that method of broadening the whole basis of our taxation without 
seriously, I think, and possibly the whole country may think then, without 
crippling the lot of the average man. 

The particular difficulties of the present time were well illustrated, I 
think, by the Finance Member when he compared the average revenue 
of the five years, 1928-28, with the present position. One does not want 
to go into figures to a.ny great extent, but it was rather alarming to note 
that the commercial departments have dropped from nearly seven croree-
I am talking now of the average figure for those five years-to nothing, 
and pOBSibly to a small loss. The finance heads dropped from something 
over 6\ crores to something under 4\. Opium dropped from 2i crores to 
60 lakhs. Provincial contributions, which in the early days of those five 
years, brought in 9 crores, have gone by the board. The amount required 
for the reduction and avoidanl'..6 of debt had increased by 2i crores. The 
further provision nepessary for the bODUs and interest on Postal Certmc'.ates 
has necessitated. a further Budget allotment of 2 crores. All these figures 
together came to the collosal amount of 24t crores, a. fiwn-e which has got 
to be faced to-day and made ~ood in other directions. lIT crores are being 
met ()ut of retrenchment, and therefore the balance of 18 crores has to be 
made good from other sources of taxation. It is interesting tp consider, 
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town on the Arabian Sea. My Honourable friend thinks that he can 
derive that surplus of Ii lakhs of rupees from the extra sale of dates in 
Aden, but J know that after a year or two, the Central Government 
will ask the House to foot the bill to the extent of the 10 lakhs or 15 lakhs 
by the creation of this Chief Commissioner's Province. I am surprised 
that big constitutional questions like the creation of a separate province 
and its administration and the policy of giving a subvention to a province 
like the North-West Frontier Province are brought out by the back-door 
in the speech of the Honourable the Finance Member. Sir, theS~mon 
Commission went into that aspect of the question whether under the Gov-
ernm~nt of India Act and under the Devolution Rules any grant can be given 
to any province, and the Simon Commission came to the definite con-
clusion that at present there is no such provision. What did they recom·' 
mend? In para. 187, page 155 of the Simon Report, Vol. II, it is. 
stated: 

"The view is authoritatively held in India," 

I hope the authority means the Treasury Benches: 
"on the OOIlstruction of the pre.sent Devolution Rules~ that it is not permissible 

to incur expenditure from central revenues on provincial subjects or to make assIgn-
ments from central to ,provincial revenues for expenditure on a provincial subject, 
exc-ept in 60 far as SIIlch expendit.ure represents payment f01' services rendered by the 
provincial Government. . .. But we are strongly of opinion that 60, rigid a divisio!. 
between expenditure on central and provincial subjects should be modified. 'Vc reo 
commend that it should be rendered constitutionally possible under suitable restric-
tions to usist provincial objects from central funds and vice verm." 

Sir, subsequ~ntly the Haig Committee which was known as the North-, 
West Frontier Province Subject Committee, again alluded to that subject. 
and they recommended in paragraph 50 of the Report as follows: 

"It is an essential part of the whole scheme that the BUbvention should not be 
voted annually by the Ifederal legislature. We think that'the most convenient course 
would ~e that the amount of subvention should be- made by rule under the Govern-
ment of India Act a statutory charge on the Central Revenues." 

Sir, the Honourable Members on the Treasury Benches are constitu-
tionalists and we heard from their supporter, my Honourable friend Dr. 
Dalal, that he wanted us to be constitutionalists. Why do Government 
break the law at every stage? If the D~volution Rules are to be amended, 
or the. Government of India Act is to be amended, why did the Govern-
ment of India not approach this House to discuss that very subject? Now, 
the whole question comes through the back-door of the Honourable the 
Finance Member's speech for discussion. Every new province would require 
a subvention. Certain old provinces require subventions too. As there will 
be a ,specific cut on this motion and as the House will be afforded an 
opportunity to discuss this question, I reserve my further remarks on this 
subject to a later time. 

I wi~ now come to the financial aspect of the Honourable the Financ.e 
Member s speech. Sir, I have every sympathy with the Honourable the 
Finance Member when he says that the rich man is evading taxation, and 
he asks this side how the rich man can be made to pay an equitable 
share of taxes. I think the Taxation Inquiry Committee did not go pro-
perly into that aspect of the question. Let it be a. committee of this 
House or an. qutside committee, and let that committee sit and find out 
if the incidence of taxation is properly distributed and whether it is not a 
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fact that the poor man and the consumer is today paying more than the 
rich man on the earning basis. Then I entirely agree with my Honour-
able friend that the protective tariff has lowered the Customs revenue and 
certain other items of revenues that come from the richer classes. How 
is the State going to be administered and how are we going to tax the 
richer classes or the investing classes so that they may contribute their 
due quota to the Central finances? I would suggest that Government 
should legislate that after a certain minimum percentage of dividend, every 
industry receiving protection should contribute to the Centra.l Exchequer 
money to the extent of the amount of protection that that particular 

'industry receives on the production basis. Otherwise it will be a.lways 
the poor man who will pay. My Honourable friend gloated over the fact 
that he has got more money through his taxes on betelnuts and on 
kerosene and he a.lso said that they come from the poor man. I know 
the poor man pays till the last; he takes his one meal a day or some-
times half a meal and yet he is so loyal and honest that he pays his taxes 
and dues to the Government, whether provincial or Central. He does not 
keep three income-tax books, one for the income-tax official, one for the 
law courts and one for his own use. Sir, equity and justice demands,-
and I hope my Honourable friends wnI support me in this,-that the 
incidence of taxation should be distributed fairly and properly. My 
Honourable friend also invited us to suggest other systems of taxation. 
From that I conjecture that he does not think his Budget will balance as 
he anticipates but that it will be a deficit Budget, and next year he will 
come forward with proposals for fresh taxation, and therefore he invites 
our advice on the matter. I did advise last session when the Supple-
mentary Finance Bill came up that the duties on kerosene oil should be 
equalised because it is no use paying to certain capitalists a bonus of a 
crore and a half. I also suggested that there should be an export duty 
on tea and larger export duties also on hides and skins; and I think the 
Finance Member will have to consider those suggestions before he. thinks 
of raising the duty on kerosene once again so that the poor man will pay 
a little more and the rich man go scot free. 

Sir, I wiil now come to another aspect of the Budget, Mmely, the 
public debts. The other day we had a discussion in the House about 
public debts, and my Honourable friend the Finance Member in his Budget 
speech has informed the House that certain provinces have taken large 
debts and has asked us whether we had any ad!ice to offer on this matter 
of the borrowings of provinces. Sir, under the new constitutional reforms 
the provinces will get a much larger control in their households and one 
point that I would like to insist upon is that whatever past loans they 
have incurred before their autonomy, should be the first charge on the 
provincial· revenues. Rules should be so devised that on these loans, 
which insolvent provinces like the Punjab or Bombay have already incurred, 
they must pay their interest, as first obligatory charge to the Central Gov-
ernment. Thereafter they can carry on their Government, and if their 
financial credit entitles them to borrow money from the public, they can 
borrow on their own account. But that is another issue. If the Pro-
vincial Governments, who have borrowed large sums of money in the past 
and which they pay to the Government of India on an 80 or 100 years' 
basis of distribution, and which the Government of ·India have already 
paid up 'or do payout on a 15 or 20 years' loan basis, are allowed freedom 
of borrowil1g money on their own account, and if they do not desire to 
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out to lead revolutionary movement in Bengal. Will not our sisters in 
Bombay Colleges and Schools give the leAd? It is their duty to see that no 
Qollege-no ~ School is allowed to work when British tramps land in 
Bombay". Sir, the object of the Congress is to create ill-feeling against 
Government because of the action Government would be constrained to 
take against women. On grounds of humanity and on grounds of policy 
Government officers would be expected to exercise great restraint and 
patience in dealing with women. But there is no reason why women 
should be immune from the consequences of their actions. Women also 
must be dealt with under the law. Mr. President, however much the 
. Congress may harass and embarrass Government, I say this froIll) what I 
know of the English character that no Englishman worth his salt will ever 
get out of his responsibility to the Indian people; and there can be no 
doubt that the prestige of the British Government stands higher to-day; 
not merely in India but in the world at large, for having exhausted every 
means of eliciting the whole gamut of Indian opinion, and for pursuing 
steadily thereafter the chosen course of constitutional progress in spite 
of every attempt to turn it into chaos; what is more, no honest doubt 
of the British policy can persist in the face of national determinations, 
especially so when we remember that at the present juncture we have at 
the head of the &dministration a statesman of the type of His Excellency 
Lord Willingdon, who is a Viceroy of ripe experience, sound judgment, 
and a strong sense of duty-a Viceroy who wins golden opinions wherever 
he goes. 

Now, Mr. President, let us consider for a moment what obtains in the 
social scale in India at the present time. At the top of the social scalE' 
there are Indians as highly educated :).s their equals in Great Britain and 
other parts of Europe; at the bottom of the scale there are poor destitute 
rural masses, who do not care a bit for politics and who do not understand 
what political representation means; and in between these there are dozens 
of other degrees of education. Then there are different races, castes, and 
creeds. There are Hindus, Jains, Mussalmans, Sikhs, Parsees, Jews, 
Anglo-Indians, Indian Christians, Depressed Classes and so on. I submit 
what is suitable for one is utterly unsuitable for the other. I do not for 
a moment suggest that the new constitution should be delayed in any way. 
I fain hope that the new constitution will be placed on the Statute Book 
without a moment's unnecessary delay. But I respectfully ask: can Int}ia 
in the circumstances I have mentioned rise to constitutional freedom by 
a stroke of the pen? The maintenance of law and order is the first condi-
tion precedent to any constitutional progress in India. The Congress 
Leaders I8spire themselves to be the rulers of India in the future. I have 
nothing but admiration for these aspirations, which are the natural out-
come of human instinct to manage one's own affairs, as Lord Irwin says. 
But would it not be to their interest that the transfer of command shal] 
be a transfer of power and not of weakness? If the agita.tors have the 
real welfare of India at heart, it is high time that they quieted down. 
It is urgently, imperatively, and vitally important that peace and order 
should reign everywhere, and that the Congress Leaders should shake off 
the war mentality, and should ask to be invited to serve on the different 
Committees of the Round Table Conference now at work, and should 
make use of .their great talents in contributing to the building of the new 
constitutio. such as would be suitable for all classes of the people of 
India. 
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Mr. B. Das (Orissa Division: Xon-Muhammadan): Sir, when I heard 
my Honourable friend Dr. Dala.l airing his views about the attitude of 
the Congress, I did not know whether he was speaking for his constituency. 
the Treasury Benches, or for himself. I would not like to reply to Dr. 
Dalal, beca.use any obs-ervation that comes from the supporters of the· 
Treasury Benches needs no reply from this side of the House or from any 
one in the country, but I want to make clear one aspect of the question. 
It is that the Congress did not first break peace with the Government .. 
It was the Government which first arrested Mahatma Gandhi and sent him 
to jail, and thereby all negotiations for peaceful settlement fell through. 
Here I have got a newspaper cutting which says that a certain meeting. 
took place in London protesting against .tIle arrest of. Mahatma Gandhi 
and other repressive methods of the Government "of India, and it was 
presided o'·er by "that great humanitari~n and .philosopher, the Honourable" 
Bertrand Russell (now Earl Russell), where a Resolution was paSsed and: 
that was the only 'ResOlutio~ passe~, which runs thus: 

"That "this meeting protests against the coercive policy of the GoVernment of India. 
and urges the withdrawal of the Ordinances and the release of political prisoners and-. 
demands the immediate re-opening of negotiations with the CongreBB." 

What does that mean? Does that mean that the Congress was at fault? 
Well, to speak in the voice of gramophones at times suits, but it does not 
always suit. This Resolution was moved by Professor Laski":"""l hope 
the Honourable the Finance Member knows this gentleman well and knows· 
also Bertrand Russell. I find Mr. George Lansbury, the Leader of the 
Opposition, participated in that debate and serious charges were made 
against the Prime Minister and the Lord Chancellor, but no reply caine. 
Let me quote again: 

"Professor Laski al-so had a very pointed word to say to his friend the I..ord' 
Chancellor. He hoped that the noble Lord would take an early opportunity of ex-
plaining to the public in general and the Labour Party in particWar 'What preciselY' 
he thinks he is doing on behalf of India in·the Britiah Government at the present time'. 
The speaker recalled some of the things Lord Sankey had said about India and the. 
intenBlty of his desire to serve her interests. 'In these circumstances, said the Pro-
fllBllor, there is surely some explanation which the Lord Chancellor owee to us and to 
hiB own conscience. And what could the Government possibly hope to achieve by' 
this policy of coercion! Does it believe that it can cruah the na.tional' spirit of India 
by lathi charges and rifle fire! Sooner or later the Govern,m6llt: would have ,to diSCU8& 
these matters with Mr. Gandhi and his colleagues. Why not today in,l!tead of' 
tomorrow!" , 

Sir, I think that is the best reply to any attack that comes ftom the 
supporters of the Treasury Benches on a matter where they have no right, 
to speak. 

I now come to the Budget speech of the Honourable the Finance Mem-
ber. It required a very long speech to narrate the events offinancili.l distress: 
and incidentally the low purchasing power of the masses and also the low 
abilit:v of the capitalist class Qnd other classes to pn.~; ';axes to Government." 
But the one curious thing that I found was that in moments of serious 
financial distress, the Honourable the Finance Member has adopted two, 
orphans, one is the North-West Frontier Province and the ot.her is Aden. 
My Honourable friend in adopting the first orphan from t.he North-West 
part of India hilS asked this House to give a subvention of one crore of rupees 
per annum and of that little orphan, Aden, he showed us a surplus of a 
little over It lakhs to bring Aden under a Chief Commissionership. r 
cannot undel'stand why the Bombay Presidency was deprived of that little 
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:Sir, I have finished the very disjointed remarks I have to make. I trust 
that the anticipations of those who think things will improve this year will 
-be justified and that everyone in this House will do all he can in bis consti-
tuency and throughout the country to help in the improvement of financial 
conditions which react very lUuch on the masses. 

"Dr. B. D. Dalal (Nominated Non-Official): Mr. President. in the first 
place let me assure you that I 2hall strictly follow your injunction-I mean 
the time-limit of 20 minutes, and I shall be as brief as possible. In these 
.days of deficit Budgets it behoves us to cast about for ways to effect 
economies and to reduce expenditure as much as possible. With that 
View I desire to make a suggestion, which is fraught with enormous poten-
tialities of benefit and substantial savings to the Provinces. This Honour-
able House must be aware that the Haffkine Institute at Bombay supplies 
anti-plague vaccine to the whole of India, and that the Central Institute 
at Kasauli supplies anti-cholera vaccine to the whole of India. Similarly 
on grounds of economy and on grounds of uniformity it is highly desirable 
to have an all-India Institute for supplying vaccine lymph for vaccination 
against small-pox. This is a medical subject, and I know that the House 

.is not much interested in medical matters; but I shall be as brief as I can 
IIIIld shall refer :to only a few salient points, and I hope the House will 
bear with me. . ' 

lIf. Lalclum.d B&v&1ra1 (Sind: Non-~Iuhammadan Rural): We are 
nearing you very patiently. 

"lIr. Prt8lden': Order, order. 

Dr. K. D. Dalal: May I be allowed to point out that the Belgaum 
Vaccine Institute is e. Model Vaccine Institute in the whole of India. 
With a little capital expenditure and with a. little increase of the present 
staff this Institute can supply vaccine lymph to the whole of India. At 
-present this institute supplies vaccine lymph to all Vaccinators in the 
-nom bay Presidency, some Indian States, and all military medical officers 
in the whole of India. It also supplies vaccine lymph to Aden, G:oa, 
Zanzibar, Beherin, Bushire, and Bundur Abbas. The results obtained with 
the Belgaum vaccine lymph are the highest as compared with those of 
'Other Vaccine Institutes in India. The Belgaum Vaccine Institute manu-
factures vaccine lymph only. With a. view to obviate any risk of con-
tamination Government have disapproved a combination of the Vaccine 
Institute with. Bacteriolof,ical Laboratories. Now I shall mention one 
more point, and it is that the Belgaum Vaccine Institute answers all t.he 
requirementR of a Vaccine Institute, namely, that the climate should be 
cool and healthy so that vaccination of animals may be carried on all the 
year round, the water supply should be pure and abundant, there RhouId be 
no difficulty in getting animals for vaccination, an extensive grazing area 
should be available, and the site should be far removed :fr.Jm the crowded 
human ha.bitations of a. town, in which the soil is fouled by human and 
animal excreta. I earnestly commend this suggestion to the' consideration 
of the Government of India, and I emphatically urge that the Government 
of India may convene a Conference of Provincial Ministers to examine 
this question in all its bearings. 

Sir, in, view of the present grave financial situation I think it is desir-
able to revive the stamp duty on cheques. This duty was abolished in 
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order to develop banking in the country and to encourage the rural popula-
tion to make interest-bearing deposits of their savings in the Banks instead' 
of investing them by purchase of precious metals; and it was considered 
that the abolition of the stamp duty on cheques would hold out some pros, 
pect of a ready and wide adoption in Bazars of cheques instead of cash 
as a means of payment. About 5 years have elapsed since the abolition 
of the stamp duty; so it would be interesting to find out if the rural masses 
have actually availed themselves of the banking facilities. I hope the 
Honourable the Finance Member will kindly examine this question of the' 
revival of the stamp duty on cheques, and also on bills of exchange pay-
able on demand. I am conscious that it will not help Central Revenues 
much; but it will afford some relief to the Provinces, especially the Bombay 
Presidency where the bulk of the stamp duty was collected. 

In his admirable Budget speech, the Honourable the Finance Member 
referred to the efforts made in certain quarters to propagate mistrust; and 
he added that Bombay with her strange passion for self-inflicted wounds 
may find herself wounded beyond recovery; and in the concluding portion 
of his speech he appealed to the, Indian public for co-operation. Taking 
that 188 my text, Mr. President, with your permiSSion I now turn to a sub-
ject, which is uppermost in the mind of every Honourable Member-I mean 
the political war between the Congress Party and the Government. Lhave 
made a close study of the events during the last two years, and I must 
say that the consistent policy of Government has been to' secure co-opera.-
tion. What are the proofs? The Round Table Conference, the Delhi 
Settlement and the Simla discussions and as a result the presence of Mr~ 
Gandhi in London (I may state in passing that I have great regard and' 
respect for Mr. Gandhi with whom I had an interesting conversation at 
Amboli in my Division), the Franchise Committee, the Finance Committee. 
the Indian States COmmittee, and the Consultative Committee of the 
Round Table Conference are the methods employed. But, Sir, it has been 
impossible for Government to co-operate with a body whose whole policy 
is to terrorize its officials, to hamstring its finances, ,to increase the diffi-
culties of the administration, to paralyse the whole machinery of Govem-
ment, and to proceed steadily with preparations to oust the established 
Government by revolutionary methods. In these circumstances can any 
Government worth the name look on unmoved? In the circumstances I 
have mentioned are not the, Government entitled to promulgate Ordinances 
to ensure the maintenance of law and order? 

An Honourable Kember: Not the law but the order. 

Dr. B.. D. Dalal: Sir, it is universally recognized that the executive 
must have full powers to meet emergencies; so Ordinances are nothing 
more than drastic remedies for a drastic disease. The recent dastardly 
outrages in Comilla and Calcutta by women students mark a new and terrible 
departure in the history of political crime in India. It is very sad and it 
is a matter of deep regret that the Congress have adopted as part of their 
policy the use of women, and have laid great stress on bringing women of 
respectable families into the firing line, About the middle of January I 
saw a Con~ess bulletin, and so far as I remember it was to this effect--
"The Desh Sevikas are doing their duty. Women students are coming 
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when we are discussing the question of future taxation, that the income 
from such heads as kerosene oil, salt, betelnuts has not suffered. On the 
other ~and it is better. than was .expected. It is interesting to contrast 
that wIth the extraordmary contmued den;lopment of investment by 
the people. It was pointed out in the Budget speech that the Treasury 
Bonds loan last year produced 6t crores through the Post Office most of 
which presumably comes (t.hat figure includes conversions)' fro~ people 
of moderately small means, and whereas 4 crores wal:! expected last year 
from Cash Certificates and savings banks, actually it is expected that 7 
crores will be reached this year, rather over 7 crores, and also 7 crores 
next year. Then if one goes back, one is struck by the fact that the savings 
bank balances and the Cash Certificates together in 1923 came to 261 crores, 
and in 1932 they come to 82, crores. The amount has practically trebled 
in 9 years. It is an interesting problem to consider why that great increaae 
has taken place in view of the fact that we are told that the lot of the 
ryot and the agriculturist has not improved. At any rate, even If it has 
improved over the series of years, it has now gone back and the ryot to-day 
is in a very unfortunate position, a proposition which I do not dispute for 
a moment, although possibly it may not be so in some partB of the country. 
I suppose this great development of saving is due to the educational policy 
o! the last 30 years and that most of it comes from people who are 
in receipt of incomes of Rs. 50 and upwards, bUli there is no doubt thai; 
tbere bas been a very great development cf thrift. There is no doubt 
tbat the figures have reached such large proportions that it bas been very 
helpful to tbe Finance Member in financing the country. If we are going 
to see this continued in tbe future, it is very hopeful that the borrowings 
v.ill come more and more from the masses rather than from the classes 
and the banks. It is satisfactory to note that 7+ crores of the Treasury 
Bills were prepaid this year without borrowing and that if the time is pro-
pitious for a loan later in the year, which will in any case be required to 
the extent of 14i crores to repay the 6 per cent. loan of 1932, if the times 
arc good, that amount will be increased and a further amount of Treasury 
Bills will be paid off. The amount gathered in by the Government on 
Treasury Bills has reached a very high figure and it would be a good thing 
if that figure could be reduced and some of the short tenn loan fynded. 
On tbe vexed question of the export of gold, I think it will be generally 
accepted,-I do not know whether all Members of this House will accept 
it, but I notice that in the Council of State yesterday there were only two 
Members who were averse to gold being export-ed,-it must be accepted 
now that the export of gold is a good tendency and if it goes on for some 
time to come, it will also be a. good thing. Wha.t the amount of gold 
is which is lying dormant to-day we do not know, but at any rat~ we are 
told that 700 crores has been imported in the last 30 years, and that to date 
something over 50 crores has been exported. What happens to that 50 
('rores? If the greater part of that 50 crores goes to be spent on luxuries, 
then I think the export would be admitted not to be good, but it must be 
assuIX.1ed that It very large part of that 50 crores finds its way to interest-
bearing securities. If that is so, the ma·n who takes his ~ rupees worth 
I)f gold to the bank and invests Rs. 400 of that in the Savings Bank is 
doing good to the countrv and therefore that is 8 process which we all ought 
to like to see continued. It augurs well for the success of Government 
borrowing in the future and it a.ugurs very well for the future starting of 
the· Re8~e Bo.nk. It is possible that some further part of the gold may 
be tempted out, for the purp08e of eaming interest from the Reserve Banks. 

It 
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The Finance Member completed his Budget speech with a general 

review of the conditions. He said that on a broad review of the position 
we mlly feel satisfied with the positlOn. He pointed out tha.t next ye8.1', 

12 N putting aside the question of the reduction or avoidance of debt. 
OON. taking the two years together, there will be a surplus. He also 

pointed out t·hat next year he anticipated a substantial surplus. I do not 
know whether the anticipation will prove unduly optimistic, but it may 
prove so. It is suggested that the income·tax Budget expectations may 
not be justified. Tha.t is obviously a very difficult thing to predict, because 
a lot depends on the extent to which the collection of the 121 per cent. 
surcharge will not be effected this year but will be thrown into next year. 
But hoping as we do that the Budget figures will be obtained and that 
still better results may be possible, the Finance Member goes on to state 
that sections of the Indian pUblic are not helping, because they are full of 
pessimism. That is one of the things which all Members of this House should 
I think try to counteract. The times are difficult enough, and it is very 
essential that the finan.cial position of this country should be improved: 
and if sections of the Indian public do adopt a courSe of action which is 
contrary to that fulfilment., then obviously it is not going to be helpful, and 
the more the Members of this House in their constituencies can persuade 
the people to ma.rshal their forces of economy, hard work, peace and so 
on, the more is that going to react very much to the country's benefit. 

Reparations and war debts is another big problem which we hope will 
he solved in the current year, and that is a matter which is goi~g to have 
world· wide reactions and to help everybody in every country very much. 
The situation, as the Finance Member says, will require very careful 
watching. It may be that despite the upward trend which is rather indio 
ca.ted: at the present time, his Budget expectations may not be fulfilled, 
but one cannot help feeling, taking all the indications as they a.re, that 
there is a general feeling, which has some evidence behind it, that we have 
reached· rook bottom and that the future tendency should be upwards. 
If that is so, we shall ha.ve nothing to fear. In any case the financial 
position of this country, owing to the policy pursued as long back as we 
can remember, is absolutely sound, viz., tha.t Budgetil ha.ve got to be 
balanced, and with one or two exceptions, that has De~n achieved. Looking 
at the figures on the first page of the Memorandum, one sees two terrible 
vears to start this taJ:>le-when we had adverse balances of 28 crores and 
10l crores. It is interesting to note, before allowing for any reduction or 
avoidance of debt or for transfers to or from the Revenue Reserve, that is 
taking the figures in column 3, and ignoring the Budget year, figures are 
given for 11 years, and there are two heavy deficits in the first two years 
and the two deficits in the last two years, including the present year, 1931. 
32 and the sum of these deficits comes to exactly one crare more than the 
se~en surplus years in between; exactly one crore. In other words, taking 
the result of those 11 years, our expenditure has exceeded our revenues by 
one crore, without any reduction of debt. That comparison is rather h8.1'd 
on the present vears in that it takes in two very very bad years at the .sta.rt. 
If there is one suggestion I would make in connection with this very 
admirable set·out of the figures, it would he that the actual results of the 
revenue and expenditure as shown on page 1 might be given for a much 
longer period. It would be interesting to look back and see what our 
Budget deficits and Budget surpluses have heen over a much longer period. 
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province of Ajmer-Merwara now as no discussion of its Budget is possible 
under the procedure which obtains for the discussion of Demands for 
grants in this House. 

Of the three centrally ~dministered areas, the North-We~t Fro~tier 
Province has recently been raIsed to the status of a Governor s provlDce, 
and the full benefit of the reforms is being given to it. Sind is soon 
going to be similarly favoured. All major provinces have already been pro-
mised not only great advance, but full autonomy. But has even a thought 
been given to the future of Ajmer-Merwara? When Bengal is unable to find 
room for her detenus, Government's eyes .are turned towards Ajmer. The 
Simon Commission not only ignored this province altogether, but I am 
'Sorry, I have' to UBe a strong word. discredited itself by recommending 
that the one little thing given to Ajtner-Merwara in the way of reforms-
that of electing Member to this Assembly-should be withdrawn and 
instead of election, nomination should be substituted. This very fact 
'shows the rea.ctionarv char.acter and attitude of that Commission towards 
the interests of India. The Government of India in their despatch to 
-the Secretary of State have also ignored the future of Ajmer-Merwara. 
Coorg with half the population of Ajmer-McrW'au and half its size has 
been given a Legislative Council of its own to administer its affairs. 
Why, then,-what possible political objection could there be to giving a 
-similar right to Ajmer-Merwara? What objection could there be to 
giving the people of Ajmer-Merwara, who in point of literacy and social 
amenities of life are far more advanced than the people of Coorg, the 
privilege of. partioipation in the administration of their own affairs as the 
people of other provinces enjoy? I hope that Government will even now 
oonsider this matter and not turn a deaf ear to all appeals for justice, 
and not show to the people that it has banged the door of fair play 
.against the people of that province. The treatment given to Ajmer-
Mcrwara, when oontrasted with that given to the North-West Frontier 
Provinoe, places the Government in a very unfavourable light. A crore 
-of rupees a year has been given to the North-West Frontier Province 
from the central revenues of the country but not a pie to Ajmer. Accord-
~ng to the Budget estimates before us, the income of Ajmer-Mierwara is, 
after excluding currency and receipts-in-aid of superannuation, 
Rs. 16,96,600,and the expenditure is Rs. 14,79,000, to which if we add 
all expenditure under other heads, excluding of course Interest on Ordinary· 
Debt, Currency, Political and Territorial Pensions, Superannuation Pensions 
ete., which practically have nothing to do with the administrativ~ 
expenses of Ajmer, it comes to Rs. 15,07,500, thus leaving a credit balance 
of Rs. 1,89,100. If we add to this, sav, Rs. 89,000, on account of civil 
works, which come under a separate head, still there is a saving of 1 lakh. 
~ven if you .gi,:"e up the whole of 1,89,000, still Ajmer is found to pay 
Its way and IS m no sense of the term a deficit province. But what do 
Gover:qment do ~or it? . It is . a centr~lly administered I3.rea like the 
Nort?-West FrontIer ProvInce and DelhI. If the North-West Frontier 
Pro.vInce can be given a crore of rupees a. year, is Ajmer-Merwara not 
entItled to get one-fourth of it or even 10 lakhs a year for its advance-
~ent? What then is the reason that it if; ignored? Is;t because there 
~s no Khan Abdul Ghaffar Khan in Ajmer-Merwara? Is it because there 
'IS no ~ed, ~rt. movement there? Is it because there is no no-rent 
campaIgn 11). Ajmer-Merwara? Is it because no poEtical murders are 
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committed there? If these are the reasons, people will soon come to 
believe that if they want justice to be done to them by the Government 
of India, they must develop the power to give trouble to the G?ve~ment 
and actually give some trouble before they can expect to get JustIce. I 
know that my cry for justice is a cry in the wilderness. For the last ten 
years, every yesr when the Budget comes up, I get up and say s<?mething 
asking for justice for Ajmer-Merwar.a but I know that nobody listens t() 
it. The attitude towards Ajmer of the Government is shown in the treat-
ment accorded to it in the Budget estimates. Incidentally. these estimates 
also show how the Government of India treat and have treated the 
recommendations of the Gener.a.l Purposes Sub-Committee. Sir, the 
General Purposes Sub-Committee examined the question of educ~tion and: 
medical requirements in Ajmer-Merwara, and finding that education had 
been starved there they could not find it possible to recommend any 
~t in Account No. 4 which concerns expenditure on education. But 
what do we find in the Budget presented to us by the Government of" 
India? "The summary of the results of retrenchment operations in the 
civil expenditure and in the military estimates" lying before us shows 
that while the Retrenchment Committee recommends no retrenchment. 
Government have applied the axe to education and made a cut of· 
Rs. 64,000 out of the grant. The seriousness of this cut, the heartless-
ness of Government and the grievous effect it will have on the welfare 
of the people· wiH be clear when we consider . . . . 

Mr. B. D .. : Were you not a member of the General Purposes· 
Committee? 

Dlwan BaUdurllarbUu Barda: Yes, but the General Purposes 
Committee did not recommend the retrenchment of a single pie. Ii is 
the Government of India, treating' the Report of the Committee cou-
temptuously over the head· of that Committee, have ordered this cut, 
without considering what the requirements of Ajmer-Merwara are. Did· 
they have :any data before them when they made this cut? Did "they 
examine a single witness to find material to justify the cut? That is my 
complaint. That is why I say we are crying in the wilderness and· 
Government do not care tuppence for what happens to that province. 
I was saying that the seriousness of the cut will be appreciated when 
we consider that this cut in one single department not only represents 
more than one-third of the entire retrenchment of expenditure in that 
province covering 13 departments, but· that the largest cut in any other 
department is less than 38 per cent. of the cut in ed1lcation; that is to say. 
no other department has been subjected to '81 cut of even 40 per cent. of 
the amount to which education has been retrenched. This unsympathetic 
attitude of Government towards education in Ajmer on the eve of a new 
constitution promising to India great .ndvance on the path of self-gov-
ernment, contemplating a much extended franchise which in itself demands 
n better educated and more litel'l8.te population than the present one, 
.this attitude of Government in view of all this is. to use the mildest 
expression. deplorable. I fear it iR wasting breath to discuRs the matter 
any further. But I feel I shall be failing in my duty if I do not take· 
this opportunitv of protestin~ against Government's treatment of Ajmer-
Merwara, for this is the only opportunity when we can deal with the-
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JIr. B. Das: Thank you. 
Kr. B. P. )(od)': I was going to remark that as regards Customs 

and Income-tax it is abundantly clear that the customs duties have reached 
the stage where' the law of diminish.ing returns ha~ definitely set in .. I. am 
not going just now into the questIon of protectIOn and revenue; It IS a 
large field, and I am sure some. of my ft?ends will in the ~urse of ~he 
Budget discussion raise the questIon and gIve .me. a~ op?ortum~y of .sayIng 
something. As regards income-tax I do not thl~k It IS fair that In a. time of 
great distress when peoples' incomes have dwmdled to half, and m some 
cases to nothing at all, that actually more tax. should be collected from. a 
limited number of people than they were paymg when they were earnIng' 
a great deal more. A w.ag once remarked ~hat in order to stimu~ate' 
energy, enterprise and thrift there was nothIng that could beat tWInS. 
Evidently, the Government of India seem to think that there is nothing 
like income-tax to stimulate energy, enterp"rise and thrift. From the way 
in which they have gone on piling burden after burden on the people, the 
Government of India seem to think that it is fair, right and financially 
sound that a. limited clus of people llhould go on paying more and 
more year after year. Sir, I would like to sound a provincial or, if' 
you would like to call it, a. parochial note. 'So far as income-tax is 
concern~d, it is my province that sutters the most, and it is a province-
where the tamtion per head is also unfortunately the very highest. 
Therefore, Sir, we who represent Bombay interests will continue to press. 
upon the Govemment of India the necessity of lightening the burden upon 
a province which nas contributed in many other ways materially to the· 
resources of the Government of India. . 

lIr. B. Du: Why don't you ask for a subvention? 

Kr. E. P. Kod)': If We go on much longer at the present rate, we 
may be reduced to that; we will proba.b~y have to take the hat round' 
for Bombay, if the present state of things continues, and I hope at 
that time my friend Mr. B. Das will be as willing to come forward. with 
a subvention as he will be when his province of Orissa is sepa~ted. 

I 

Then, Sir, there are several more features, but I shall confine mvs~lf 
only to one, and that is the question of inflation. For years we have 
condemned the Government of India for deflation, and our condemnation 
was justified. Deflation is as bad for business as for tyree. The Govern-
ment have now expanded currency, and the critics are at them again. 
Personally I do not think that their policy amounts to a resort to the 
printing press, but an expansion calculated to meet the requirements of 
t,rade and industry. 

These are some of the main features of the Budget which it has been 
possible 'to expound in the course of a twenty minutes' discussion. I shall 
only add that while I recognise the difficulties of the Government of India, 
wh!le I realise that it is a very abnormal situation that we have to meet 
whde I also recognise that India is meeting that situation in a way in which 
f~w count~ies ~n the world have been fortunate enough to do. I say, 
Sir. that In ~pIte of the fact that we have ground for a little optimism 
and not for unadulterated pessimism, the situation is .. by any means 
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.free from anxiety, and the Government of India will have to conserve 
the resources of the country in everv possible way. I hope, that the 
.next Budget which the Honourable the Finance Member will present will 
.not only show a happier position of affairs, . but. will als? show a, better 
appreciation of the. c~rdinal fac~s of the SItuatIon,. whlCh :are .that. we 

"have reached the bm1ts of taxatlOn and that what 1S now reqUlred 1S a 
drastic reduction of civil and military expenditure and ·s radical overhaul 
.of the machinery of Government. 

'1)iWaD Bahadur Harbilas Sarda (Ajmer-Merwara: General): Sir. whilE' . 
I offer my felicitations to the Honourable Sir George Schuster 

I P.lII. for the courage and skill and ability which he showed in 
..handling the financial situation of the country which only last year 
showed a deficit of Re. 37 crores for the two years 1931-32 and 1932-33, 
and on his presenting a Budget to us now with a surplus of Rs. 2 crores 
-while I give him the meed of praise due to him. I cannot offer with 

· equal justice felicitations to the Government of India on the manner 
,in which thev have tried to handle the political situation in this country. 
· Ic.am concerned nt present with the'political situation of the' country 
-so far as it affeets the finances of the country' and the Budget grants 
.which are now .before us. It is true that the fiDlllDcial situation which 
; the Honourable the Finance Member has tried to straighten out is due 
to a certain extent to caUS6S beyond the control of the Government of 
'India; still there is no doubt in the mind of an impartial observer that 
the situation would not have become so bad as it has become if the 
financial policy of the Government of India had not been oontrolled by 
the British financiers acting through the Secretary of State, and if the 
Government of India here had shown more cdurage and statesmanship 

: in dealing w.ith the affairs of this country. The fall of over Rs. 4 crares 
: in the estimated customs revenue is very significant. The two chief 
·causes of this fall are the diminished purchasing power of the people and 
.the disinclination of a very ]arge portion of the public to buy British 
goods. That the purchasing power of the people nas diminished itself 
condemns the policy of the Government of India. While \he resources 
of the country remain the same as they were, while the people remain 
as ~ndustrious and do their work with the same energy and give the 

· same time to national industries-if while all this is done, the purchasing 
PQwer of the people diminishes it shows that the Government of the 
country is not paying due heed either to the principles of taxation or to 
'other matters which tell upon the finances of the country. If the Govern-
ment of India take good care of the interests of the country, there is no 
reason why, other things remaining equal" the purchasing· power of the 
people should be very greatly diminished. As regards the disinclinaMon 
of a large portion of the public of India to buy British goods, the fact 

-that children of the age of 4 or 5 refuse to accept caps and clothes made 
of British cloth shows that there is something wrong, and it is time 
t?at the ~vernment g~ve serio~s att~ntio~. to ~auses which have given 
nse to thIS state of thmgs. SIr, thIS SPlrlt IS spreading, and in the 

"interests both of Britain and India it is necessary that earlv steps should 
be taken to win the confidence of the people and that Government should 
'do nothing further to antagonise them. I will not discuss this question 
-·any further, because I want to say a few words with regard to my own 
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started in 1929, and became very acute with the collapse in Wall Street 
which took place in October of that year. All the world over, business 
houses and commercial men immediately set themselves the task of adjust--
ing their affairs to the new conditions which had arisen. What has the Gov-
ernment of India done? They came forward only a few months ago with 
proposals for retrenchment, and from 1929 till to-day the total effective 
cut they have made in the expenditUI'e of the country amounts to just 00 
lakhs of rupees .. I cannot say, nor do I think anybody can say, that this 
is a state of affairs on which the Government of India are to be con--
gratulated; the truth is that they have been caught napping. They. 
allowed the situation to grow until they found they were face to face with 
a crisis of abnormal dimensions, and then they started- devising heroie 
remedies to right the situation. 

It is not possible in the COUI'se of twenty minutes to survey the whole-
of the Budget; I must rush through various items; and the first thing I 
would like to do is to take a little peep into the future.' The one eon-
clusion that is forced upon me is that the Government of India requires 
to be thoroughly overhauled. I am not saying this as a matter of criticism 
of anybody. The machinery of Government, in my opinion, is much too· 
cumbrous, much too elaborate for the simple needs of the country, much_ 
too efficient, if I may say so, for the vcry primitive organisation of the 
reSOUI'ces of the country. The Government of India seem lost in endless 
despatch boxes and blue books. They compile elaborate statistics and 
what is a grea.t deal worse they dump them on us. I get every year a. 
number of books and tomes enough to fill a whole shelf; they range over.· 
every branch of human activity-zoology, minerology, geology, veterinary 
department . . . . . 

Sir I"rank lfoyce (SE'C'retary, Department of EducJltion, Health and 
Lands): May I ask what is the thickness of the Annual Report published 
by the Bombay Millowners' Association? 

1Ir. K. P. Kody: I am very glad my HonoUI'able friend has asked that 
question. He will be sorry when he hears my reply; and that is this; 
the association which I represent does very important business and for-
the whole year of its activities it gets out a volume of a few hundred 
pages. What is the record of the Government of India and the Provin--
cial Governments? The pages run into some thousands and tens of-
thousands; I am not sure they do Dot run into six figures, and they range 
over all manner of subjects in which the ordinary man - has no interest. __ 
Why should they compile aDd chuck these volumes at OUI' heads? I am. 
SUI'e that I am not interested in these matters. It is juSt as appropriate-· 
as a present which I received the other dav of a . book:. from its ladv ; 
author, and the title of the book was "The care of the expectant 
mother". (Laughter.) I do not know w:hy I should have been expected 
to be interested in a subject like that. 

T~ resume the thread of my argument, I say the Governmenti of India's-
machmerj requires to be overhauled for three very solid reasons; one of 
~hem is that, constituted as they are, the scope for effective retrenehment, 
IS now very small. I believe that further retrenchment can be effected; 
~he retrenchment that has been made so far has not gone far enough. But· 
If you look at the amount of the civil expenditure, .:vou will see tha.t what 
may be saved to the tax-payer is perhaps a couple of crores, or three crores. 
at the very o.tside. There is another consideration, ana that is, that 
fmther taxation is not possible without crippling the resources of the_ 
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country VIel'y considerably. In a. land where agriculture is in a primitive 
state and where industrial development is still in its infancy, it is not 
possible for the Government of India to find all the money which a civilized 
,Government needs for the purpose of carrying on the administration, and 
therefore, while you may cast your net wider,-and it is a point on which 
I would over and over again lay stress,-and rope in classes of people who 
have not yet contributed to the general revenues of the country, after all 
it is only a very limited field in which you will be able to operate. 

Then, Sir, consider the enormous amounts reciuired by this country in 
.order to enlarge the field of its social services. After all, what is it that 
we get in return for all the taxation which is piled upon our heads both 
in the provinces and in the Government of India . . . . 

Mr .•. Il. ,J0Ib1 (Nominated Non·Official): Nothing. 
Mr. Jl. P. KodT: The expenditure on social services is very limited, and 

()ne has only to compare what England, Germany, France, America and 
various countries in the West spend upon activities which materially and 
morally better the lot of the people. In view of all this, I submit with 
great confidence that unless some overhaul of the machinery of Govern-
ment is made and it is adjusted to the needs of the people, I do' not 
think that the situation in another ten years will be any better than it 
is at the moment. Take, Sir, the instance of the Government of Bombav. 
Every imaginable avenue of taxation has been explored, and retrenchments 
have been effected, and the Government of Bombay now find that the only 
thing left is to see whether the machinery of Government cannot be 
.thoroughly overhauled with a view to effecting real saving; and that, I 
.say, \till be the lot of the Government of India in a few years. 

Another grievance that I have got against the Government is that there 
has not been drastic enough reduction in military expenditure. I shall 
touch upon it very briefly. I have already said once that the Army 
authoii.ties and the ,commander·in-Chief aeserve great . ck-edit 'for what 
t.hey have done, but let me at the same "time tell them that what they 
'have accomplished falls far short of the requirements of the country, and 
·of the demands which the popular representatives will continue to make. 
There is no question about it that the Army in India is maintained beyond 
-the strength at which it should be maintained if regard is had to the capacity 
of ~he tax-payer. Perhaps, a cut will be moved in the usual course of 
·events in connection with the military expenditure, and at that time I hope 
1;0 be able to expound my views. 

I will now pass on to the main features of the Budget. My friend 
Mr. B. Das said, I hope, with his tongy.e in his cheek, tha.t the richer 
.classes were not being taxed and that the burden was falling upon the 
poorer classes, and he actually said that the Finance Member bad gloated 
·over that prospect. Now, what is the real position? Out of a revenue 
.of 80 crores, 52 crores are contributed by Customs and 18 crores by 
income·tax, that is to say, 70 crores out of 80 crores are contributed by 
·the people who cannot by any stretch of imagination be called the poorer 
·classes. I am not making light of the miseries of the poor. As a matter 
of fact, what distresses me is that on articles which the poorer classes 
have to consume, kerosene, salt and things like that, the revenue has 
.1l.ctually been _estimated a.t.a greater figure than in the present year. 
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pay their interest charges to the Central Governme~t, what authority would 
be exercised bv the Central Government to realIse such loans from the 
Provincial Gov~rnments is a matter that must receive careful consideration. 
Another thing which was referred to by the Finance Member the other day 
is the question' of overdrafts which the Provincial Governments draw at 
present. I think future transactions should be on a strictly commercial 
basis. This will apply also to commercial departments like the Postal 
Department and the Railway Department. In monthly overdrafts-as 
when we draw from banks,-the Provincial Governments will have to pay 
~ certain interest to the Central Government, and if the Central Govern-
ment have an over-b{llance from the Provincial Governments let them pay 
a certain interest on such monthly balances to the provinces. But I think 
-at present the provinces are taking too much advantage of the Central 
Bunds. 

Sir Oowasji lehangir (Bombay City: Non-Muhammadan Urban): Do 
the Government of India lend money to the provinces interest-free? 

Mr. B. Das: At present certain Governments are drawing two crores to 
three crores overdrafts every month, and part of it they are utilising to 
pay interest charges to the Government, but they do not pay any interest 
oon these overdrafts. 

Sir Oowasji .Jehangir: Examine your accounts. 
Mr. B. Das: The other day my friend was not present when we dis-

cussed the subject on the Public Accounts Committee's Report. I would 
'suggest to my Honourable friend to read the Report of the Public Accounts 
Committee, in which he will find that we have discussed this subject for 
the last two years. Of course, I have not the experiences of a Finance 
Member of any Government as my Honourable friend,.has had, but I know 
that as a fact from the papers placed before us. 

Sir, my Honourable friend, Sir Hugh Cocke, suggested that the excise 
,duty on matches should come to the centre. I was surprised . . . . . 

Sir Hugh Oocke: No, Sir. I said nothing about matches in my speech. 
JIr. B. Das: Very well, Sir. I drop the subject. But my Honourable 

friend said that income-tax or part of it should go to the provinces as 
recommended by the Federal Structure Committee and also in Sir Walter 
Layton's scheme. But I know that in a certain comer of this l:iuilding a 
'Committee known as the Federal Finance Committee is or was sitting. 
We never knew of its existence, and the other day in reply to an inter-
pellation of mine, the Leader of the House said that there is an Indian 
expert on that committee. If my Honourable friend the Finance Member 
advised the Leader of the House that Mr. Sundaram happens to be all 
Indian expert, then I say that he is an expert of the Finance Depa.rtment. 
He does not represent non-official India or the provinces. There were two 
other members Sir Akbar Hydari and Colonel Haskar, who represented the 
interests of the Indian States, and British India went unrepresented. Why 
was that' so? Because the cry of the provinces today is to get an equit-
able adjustment of the revenues of India so that the provinces can develop 
themselves. My Honourable friend cannot afford to spare any money for 
the provinces, and he could not allow non-official representation on that 
committee. So he allowed two gentlemen from the Indian States who 
have no interest in British India and do not understand the financial pro-
blems that filee British India. These two gentlemen ~nd the Finance 
Department's expert and the so-called experts who came from 6,000 miles 
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away deliberated together and I do not know if they have vanished from 
India. This is an insult to this House which this House will not forgive 
the Government. And yet they want our co-operation! Sir, my Honour-
able friend at the end of his speech gave the House a warning., He said 
that they are determined to carry on even if they do not receive co-opera-
tion from the Congress and from this side of the House. Am I not here 
to give my best co-operation to the Government ill my humble way? Are 
we not here to give our co-operation? And, Sir, has our co-operation been 
accepted? In the Federal Finance Committee no provincial financier, and 
no Central financier was allowed. Our cries went unheard and the pro-
vinces go begging from door to door and borrowing money for daily upkeep 
and they will always be starving. 

That shows that even our co-operation has been refused. You say 
"We are determined to carry on". I say, "carry on; carry on with the 
Ordinance raj; carryon your financial system- even by special Ordinances 
which my Honourable friend the Home Member will readily help you to 
draft". 

lIr. H. P. Kody (Bombay Millowners' Association: Indian Commerce): 
Sir, I would like to congratulate my Honourable friend the Finance Member 
on the very illuminating survey he has made of the financial position of 
the country. He has put up what I regard as a very able defence, and 
I have no doubt that some at least of the Members on this side of the 
House will be willing to give him the benefit of the doubt. It is now the 
pleasant duty of the Opposition to tell the Finance Member what they 
think of his management of the finances of the country, and I hope my 
Honourable friend will listen with as much attention· and sympathy as we 
have always accorded to his utterances on the financial situation. The 
point of view that I would like to commend to my Honourable friend is 
that of the President of a South American Republic who, not having been 
shot at for a whole fortnight, exclaimed with disgust .• Gentlemen, this 
want of interest in public affairs is the curse of our country". That is 
the point of view which I would like mv Honourable friend the Finance 
Member to adopt towards our criticisms of his Budget. It is ILIi indication 
of the interest which this side of the House always evinces in a matter 
of vital importance to the country. 

Now, when I survey the general picture which my Honourable friend 
has presented, what do I find? I find that in the course of the last eleven 
years up to date, the Government of India have played ducks and drakes 
with the finances of the country and have lived beyond their income to 
the tune of 56 crores of rupees. It is beside the point as to who is reSpon-
sible for this state of attairs. I quite agree with my Honourable friend,; 
Sir Hugh Cocke, in sympathising with the present Finance Memoer in the 
difficulties wit.h which he hal'! been confronted ever since he assumed charge 
of his portfolio. I do not criticise the present Finance Member. My 
criticism extends to the Government of India-who with unlimited powers 
of taxation and with unlimited control over expenditure have allowed the 
country to live beyond its, income to the tune of 56 crores in eleven years. 
That being the position, it is not surprising that the country's finances are 
what we find them to be to-day. 

Now, Sir, what has been the effort of the Government of India to meet 
that sihHltion? And here, with regret I am obliged to indulge in a criticism 
of my Honourable friend the present Finance Member. The depression 

1720 LEGISLA7'IVE ASSEMBLY. 

[Mr. B. Das.] 
away deliberated together and I do not know if they have vanished from 
India. This is an insult to this House which this House will not forgive 
the Government. And yet they want our co-operation! Sir, my Honour-
able friend at the end of his speech gave the House a warning., He said 
that they are determined to carry on even if they do not receive co-opera-
tion from the Congress and from this side of the House. Am I not here 
to give my best co-operation to the Government ill my humble way? Are 
we not here to give our co-operation? And, Sir, has our co-operation been 
accepted? In the Federal Finance Committee no provincial financier, and 
no Central financier was allowed. Our cries went unheard and the pro-
vinces go begging from door to door and borrowing money for daily upkeep 
and they will always be starving. 

That shows that even our co-operation has been refused. You say 
"We are determined to carry on". I say, "carry on; carry on with the 
Ordinance raj; carryon your financial system- even by special Ordinances 
which my Honourable friend the Home Member will readily help you to 
draft". 

lIr. H. P. Kody (Bombay Millowners' Association: Indian Commerce): 
Sir, I would like to congratulate my Honourable friend the Finance Member 
on the very illuminating survey he has made of the financial position of 
the country. He has put up what I regard as a very able defence, and 
I have no doubt that some at least of the Members on this side of the 
House will be willing to give him the benefit of the doubt. It is now the 
pleasant duty of the Opposition to tell the Finance Member what they 
think of his management of the finances of the country, and I hope my 
Honourable friend will listen with as much attention· and sympathy as we 
have always accorded to his utterances on the financial situation. The 
point of view that I would like to commend to my Honourable friend is 
that of the President of a South American Republic who, not having been 
shot at for a whole fortnight, exclaimed with disgust .• Gentlemen, this 
want of interest in public affairs is the curse of our country". That is 
the point of view which I would like mv Honourable friend the Finance 
Member to adopt towards our criticisms of his Budget. It is ILIi indication 
of the interest which this side of the House always evinces in a matter 
of vital importance to the country. 

Now, when I survey the general picture which my Honourable friend 
has presented, what do I find? I find that in the course of the last eleven 
years up to date, the Government of India have played ducks and drakes 
with the finances of the country and have lived beyond their income to 
the tune of 56 crores of rupees. It is beside the point as to who is reSpon-
sible for this state of attairs. I quite agree with my Honourable friend,; 
Sir Hugh Cocke, in sympathising with the present Finance Memoer in the 
difficulties wit.h which he hal'! been confronted ever since he assumed charge 
of his portfolio. I do not criticise the present Finance Member. My 
criticism extends to the Government of India-who with unlimited powers 
of taxation and with unlimited control over expenditure have allowed the 
country to live beyond its, income to the tune of 56 crores in eleven years. 
That being the position, it is not surprising that the country's finances are 
what we find them to be to-day. 

Now, Sir, what has been the effort of the Government of India to meet 
that sihHltion? And here, with regret I am obliged to indulge in a criticism 
of my Honourable friend the present Finance Member. The depression 



TBB GENERAL BUDGBT--6ENERAL DISCUSSION. 172'1 , 
Budget of Ajmer-Merwara as the guillotine w'ill come long before Demand 
No. 81 is reached. Government! ~o not think it is their duty to see that 
once in ten' years at least that Budget should be placed before this House 
and discussed. Considering aU this, I think it· is my duty to put on record 
a strong protest on behalf of my province against the way in which my 
province is treated by the Government of India. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clook. 

The Assembly re-assembled after Lunch at Half Past Two of the Clock, 
Mr. President in the Chair. . 

Bala Bahadur G. ~ (Tanjore cum Trichinopoly: Non.-
Muhammadan Rural): Sir, I desire to congratulate the Honourable the 
Finance Member on the lucidity of his' speech, .but not in the sense in 
which other Honourable Members congratulated hio. Sir, if ever I had 
a bad case. a CRse which no one would view with favour and if I wanted 
somebody to put up that case in a most alluring light as if there was a 
great deal behind it, I would know exactly what to do, but unfortunately 
my Honourable f,riend, the Finance Member, has mistaken his profession. 
He is not in the legal profession and therefore I do not know hoW' to do it. 
Now, Sir, having said so much, the trouble is what to say. After hearing 
the Honourable the Leader of the European Group as well as my friend, 
Mr. MOOy, I find there is absolutely nothing to say, but as we are on the 
general discussion of the Budget and one is expected to say something •• ,. 

Mr. Prelid.eJ1t: There is no obligation on the Honourable Member to 
speak. 

Bala Bahadur.G. ltrisbnUDMbarlar: But I will tell you, SIr, why I speak .. 
Those of my Honourable friends who are in the legal profession are 
acquainted. with a cl8.8s of witnesses. who though called probably to prove 
a very very formal matter, is always spoiling for making III statement that 
counsel on the other side just for fun's sake pursue him and although he 
does not probably know anything about it, yet he goes on answering ques-
tions till he himself is completely wearied. In that way I ha.ve an urge 
to speak, but, Sir, once I am Oll my legs, I do not know what to speak 
ab!>ut-and I am not alone in the matter. To 81 certain extent my own 
defects may be the reason, but then I have got the authority of my Honour-
able. friend, the Finance Member's speech for wondering as to whether 
there is anything to speak on, because, Sir, if you will kindly refer to the 
first five 'Or six p8l'agraphs of the Budget speech, what does it amount to? 
"We budgeted for a certain position; unfortunately it did not come out ~ 
we thought. In September, I made a. forecast. I said at Lhe time it was 
I!. guess, and it turned out to be worse than a guess. Now I know some· 
thing about the way and I think the position may be a little bit better now. 
But unfortunately is it better? Even now the world conditions are such 
that no Finan~:Mhi.ister can: possibly prese~!! ,estimates as being infallible." 
What shall I do? There' is nofi even the eXcitement of fresh taxation, 
whi.h·, as my Honourable friend, the FinanCe Memb~, &&-Y8, at times gives .. 
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n sort of instigation to speak, and even lmat does not uist. No uew ta.xa-
tion; everything depends upon world conditions; and no one can say with 
certainty whether your forecasts are going to be right or wrong; and last 
of all, tbere is no silver lining to the cloud, that the taxation which has 
been thrust upon us IHst September is ever going to be taken away. What, 
tben, does that mean? Whatever it may be I mu.st muster up strength 
and make one observation which I hope the Honourable the Finance Mem-
ber will kindly oblige me by acceding to, and that is that next time he 
comes up for fresh taxation-as I am afraid he is going to do so judging 
from the way he has talked about kerosene and betel nuts-be will try. 
'his best to save tbe poor man ·of wbicb I am one. (Laughter.) 

Sir, mv Honourable friend, Mr. Das, said that tbe taxation scheme 
has been -so framed that tbe rich man is excused, and my Honourable 
friend, Mr. MQdy', in order to refute that cbsrge,said a number of curious 
"things which 1'do not understand, and if I make a -£ooHlYh 8tatement T hope 
'the House will excuse me. He said that the cllstoms revenue is some-
'thing like 52 crores and that his community, i.e., the oommercial com-
munity, contributes the whole of that. Coming to the income-tax, un~ 
fortunately he did not elaborate that position. Now: I find that the customs 
Tevenue is made up of taxes on articles imported from. foreign countries 
which the Government taxes at the port of import. Now taking cloth, 
'for example, 1 shoti1d have thought that that is not oornmmed by my 
friend, Mr. Mody's community but by the entire population of India, and 
whatever Clustoms duty is levied upon cloth is not paid by him but· by the 
poor man. Likewise it is perfectly true that there are certain capitali9ts 
in Bombay who pay income-tax, but if you look at the oaJ.oulationgiven 
-hv the Honourable the Finance Member last time' when he introduced the 
Finance 13ill, you will find that the taxes, which are recovered from people 
with inoomes between Rs. 1,000 to Rs. 2,000 as against thoseoWith incomes 
above Rs. 10,000, run to five or six figures. Therefore, Sir, apart from what 
Mr. :Mody says, I respectfully submit that we already have been press~~ by 
this ta.xation and the only thing that interests me is'to see'relief in t.afttion 
granted to the land-owning clallses. (Laughter.) That unfortunately 'does 
not seem to be in sight and therefore I say that,ndtwithstllnding the 
great enthusiasm to which I tried to work myself up, I feel very very 
depressed, much more depressed than the depression world conditions cause 
in the Finance Member by malcing it impossible for him to forecast his 
Budget. Then with regard to the question of the export of gold, there are 
two opinions, just as there are two bodies of opinion in favour of a ratio 
of 18. 4d. anil18. 6d. Who is right, I must say I do not know. I have no 
'doubt that Government quite honestly believe that it would do the country 
some good if a portion of the gold went out of the country, but so ~he..y did 
when they started selling Reverse Council Bills a,nd when excha.nge mounted 
up to 28. 7d. or so, and they said it was a very good thing for tbe country. 
When however a tremendous lot of money wllnt· out of the country snd 
was lost to it, then it was realized that it was a mistake. I certainly hope 
that so far as this matter is concerned,they will not be making the same 
mistake as they did in the ma.tter of the Reverse Councils . 

. 'Tbe1'e 18 ~\v one ~tilerftmark I w<mld.su\lmit e.nd it is with .reference 
to~h< ~Sot '~ iFinlmce ·l!demMr's·.apeech, where it is -.id t!a~ ,in 
~if.6 Of the general d'e!*-euion, ,the ooua'iry,..oows an 'enorJDC)us-pot.entiality., 
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.as for example by absorbing securities by means of Post Office Cash Certi-
.fi~~eos, and so on. Now it is perfectly true they got the 6l crores for their 
Jo~n, but unfortunately I have never come across any statistics to show: 

· .how Jnuch of it was really contributed by persons whom the Honourable 
f·he Finance Member takes credit for as showing that they have a remark-
able power of appropriating these securities. Similarly, Sir, it is said tha~ 
there is a conBi,derable t),mount of money with the masses for investment. 
I do not accept that statement because it is a statement which, 
80 far as my e;xperience goes, is absolutely contrary to the facts 
:as I k,now them. I do not think that the masses of India have 
p~enty of mpney or any money with them. If that were the case, we would 
not say here every time that there is a taxation proposal that the poor men 

:should be left alone. Sir, years ago Sir William Hunter, Director of 
. $t.atist~cs in .India, said that 40 million people go ~hrough their life w:ith 

- one I D;leal a day. Nobody has since made a calculation about it, but if. you 
were to make a calculation, I am sure it 'Would come to about 60 million 
people who go through life with only one meal a day or less. I cannot 
therefore for a· moment pgree to the statement that those masses of India. 
have got enough money in reserve because a few Posta} Cash Certificates 

'·ha.'ve been sold. These Postal Certifica.tes are absolutely unknown in 
tpi1lioDB . of villagers. I myself did not know for I&. long. time what these 
Postal. Certificates were. Sir, that is the position so far as the country is 

.concemed. 
,AnotJ!.er stat~ment that I w:ish to make is about the agricultural 

('.o~C#tion of the c~~ntry. It has been said that th!! agricultural condition 
has ~een good dunng the year. I do not agree WIth that statement. If 

· you take the Madra'S presidency, you will find the agrieultural condition as 
bad as you could ever imagine it to be. It is 80 bad that even the Madras 
· Govem.:r:u.ent was ~. to allow us to pay our 'kilt one month aft,er the 
·due date. You ~.,'Sir, very 'Yell how the land reveDIIe administration 
·lS· run in· this COUIJtry. One Collector to whom I had the misfortune to 
apply for reDlission said that I did not cultivate my land simp~y to spite 
the Government .. !alid.to ask for a remission. Sir, I happen to own some 
land and the yield from it comes to a good figure. I pay R's. 10,000. a year 
to Gqvern~ent a,nd in this particul-lr taluk I was paying only Rs. 3,OOO~ 
It was mentioned by the Collector that I did not cultivate my land out 
. of. malice and waited for the time when the applications for remission were 
entertained. It is to that absurd length that the officials could ~o in the 
· mat~r of the remission of land revenue. If even those officials could 
soften their hearts and if even they could allow us to pay our land revenue 
not at the usual time but, say, one or two months later .. . . . . . 

lIr. X • .llua.e4: (Rajshahi Division: Muhammadan Rural): Agriculture 
.is a provincial lIubject. 

B.ala BahadurG. ;Kris.hD&lJI~: To a man like myself it does nofi 
matter what the classification of the subject is; the burden is all the same. 
It may satisfy ann-chair politicians who have not got to() pay a.~y kind of 
tax to differentiate between various subjects. But it is we, the agricul-
turists, who can sav where the shoe pinches. Therefore this distinction of 
provincial and cent~al 'does not appeal to me at all. I have got to shell 
out the m01lay· all the· same whereas my Honourable friend over there· has 
110t got to. 
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I maintain· therefore that it is not correct to say that the agricultural 

ccndition of the country during the year was normal. Sir, I do not wish 
to take up the time of the House by repeating what I said the other day 
about the ~arwari who measured the depth of water running in a stream 
and got himself washed away. Many of us are starving. The trouble 

. is that these statements are all made without taking into consideration 
separate provinces but in a broad way. I do not know whether they are 
made as a counter-blast to those statements that are supposed to be made 
by Indians which have the effect, of creating panic, or whether they are 
made by the Government of India as they believe them. But the fact 
re~nains that these statements are so made. 

Sir, there is another matter which has just struck me and upon which 
I think I should make one observation. This is with regard to the self-
indicted wound of Eombay which might become a sore incapable of being 
cured. Sir, there is an old Sanskrit saying which says; 

.. haDc;a'klm Anuddulya mandopi Na PrararltJte." 
"Even a fool does not st.art a thing without first finding out the gain and 
the loss which would result from it." Have Government devoted any por-
tion of their time to find out why the millowners of Bombay inflict that 
wound and keep so much cloth locked up which they do not a.llow to be 
sold? Therefore I must sav to Government, that before making. this state-
ment, they should find out· wh) they have don.e so. They will be well 
advised to take the advice of thfl philosopher Bacon, "Remove the cause 
that contributed to it and not simply jeer at it". In conclusion. Sir, I 
would say that whenever there is any necessity Ipf]~vying aDy taxation, 
for Heaven's sake do not tax lihe poor people. 'rl";~~"tv 

JIr. B. Sitafamaralu (Ganjam cum Vi~m : Non-~uham .. 
. madan Rural): .Sir, one of the main grounds wiii"Pjustified the transfer 
of the sovereignty of th:s country from t4eEIlst .India Company to tbe 
direct control of the Crown was the deplorable'conditioh of the finances of 
the Government of India under the Company. On that occasion John 
Bright remarked that the true test· of a Government is the test of its 
finances. The merits of a Government and the condition of the people are 
tested that· way. The country has been directly under the control of the 
Crown now for 70 years and the change has not improved matters. On 
the other hand we are faced with bankruptcy. If there is a bankruptcy 
budget. it is this. No doubt the Honourable the Finance ~ember in unfold-
ing his tale of woe anticipated our bitter criticism. He made allowances 
for our feelings in the matter. Had he been a Member of the Jegal pro-
fession, he would have made his fortune, dra.wing a princely income. He 
is far too clever for us as a Finance Member, if I may be permitted to 
say so. We certainly envy the Government of India because he sits on 
that side of the House. We would like to know what. Sir George Schuster 
would say if he were on this side of the House criticising that Budget. 
The Honourable the Leader of the European Group, !II. few years ago in dis-
cussing the Budget of Sir Basil Blackett, remarked that the Finance 
-Member of the Government of India had. the face of a cherub but his 
methods were certainly the methods of a. Tank • • .•.. . 

Sir Hugh Oocke: If the Honourable Member is accusing me of tnat 
sta.tement. I certainly did not make it. It was made probably1>y some 
other M.ember 'If t.his Group. I 
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Mr. B. SitarUD&laju: I accept that cOll1'ction. I have no hesitation in 

adopting those remarks myself. We have no quarrel with the Honourable 
the Finance Member, but We certainly object to the methods of raising 
taxation adopted by the Government of India. On the last occasion I said 
that the Honourable the Finance Member appeared to have no control over 
policies of the ~vernment of India ~ith which we h~ve every reason to be 
.dissatisfied. At the very outset of hlS speech, the Fmance Member stated 
that we are not called upon to deal wijih another Finance Bill. 
It is so not because the circumstances which are disclosed now 
.. did not justify another Finance Bill with fresh taxation proposals, 
but because he could not have decently thought of bringing so 
soon after the last Finance Bill another one this session. I do not 
propose to go back over the ground covered on the last occasion and the 
circumstances under which the last Finance Bill was passed when the 
modifications we suggested were rejected, when the advice we offered had 
-been disregarded and when Our suggestions were set I8t naught and the Bill 
was passed over our heads_ I would like to say this much, that our 
position on this side of the House and the constitutional privileges which 
we appear to possess on th:s side of the House are very unreal. I will take 

. another opportunity of discussing that constitutional justice and the ad-
ministrative wisdom of over-riding the wishes of thi~ House, notwithstand-
ing the promises held out by Sir Malcolm Hailey when he was presenting 
his first Budget in the First Assembly, namely, that whatever might have 
been the practice in the past, if they would incur expenditure in future, 

.it would be lmder our mandate, and if they impose taxation, it will be by 
our vote. That promise has been unreal. From a constitutional point of 
view our position here is so unreal that I do not think we can make any 
useful contribution. If we offer suggestions which are not acceptable to 
Government, they are disregarded and if we have got to agree with the 
-Government on all points, our presence is superfluous. Under these cir-
·(lumstances it is very difficult for us to say what co-operation we can 
possibly offer except to listen to. the remarks of the Honourable the Finance 
Mem!>er. I would like however to say this much, that on the last 
occasion, what we said was that several crores were proposed to be met by 
taxation and that we were prepared to accept taxation so long as the 
incidence of that taxation had been properly distributed, and that the 
-burden of taxation had not been made to fall unduly upon poor people, 
and that more retrenchment had been effected. But· what actually 
happened was the other way round. We told the Honourable the FinancE> 
Member that there is a law called the law of diIninishing returns which 
would tell heavily on several of his proposals. In spivs of that, the Bill 
was allowed to go through in the way in which it was presented to the 
House. What is the result 1 We find that so far as the customs revenue, 
which is our mainstay, is concerned, there has been the same law of dimi-
nishing returns which we feared and warned the Government of, in opera-
tion. Now we find no less than a 50 per cent. fall under that head' alone. 
We are,now told about the still favourable trade balance. If we exclude 
the export of gold, then the tale would be different. 

Speaking about income-tax we are told of the evasion of income-tax 
as. having been responsible for a fall in receipts. :r am prtlpared to admit 

. thls much that there may be some cases where there is certainly evasion, 
but there ar~ also cases where the income-tax falls heavily upon people 
who cannot afford to pay and yet are made to pay. 

I'HE GENERAL BUDGBT-GENBRAL DISCUSSION. 1731 . I 
Mr. B. SitarUD&laju: I accept that cOll1'ction. I have no hesitation in 

adopting those remarks myself. We have no quarrel with the Honourable 
the Finance Member, but We certainly object to the methods of raising 
taxation adopted by the Government of India. On the last occasion I said 
that the Honourable the Finance Member appeared to have no control over 
policies of the ~vernment of India ~ith which we h~ve every reason to be 
.dissatisfied. At the very outset of hlS speech, the Fmance Member stated 
that we are not called upon to deal wijih another Finance Bill. 
It is so not because the circumstances which are disclosed now 
.. did not justify another Finance Bill with fresh taxation proposals, 
but because he could not have decently thought of bringing so 
soon after the last Finance Bill another one this session. I do not 
propose to go back over the ground covered on the last occasion and the 
circumstances under which the last Finance Bill was passed when the 
modifications we suggested were rejected, when the advice we offered had 
-been disregarded and when Our suggestions were set I8t naught and the Bill 
was passed over our heads_ I would like to say this much, that our 
position on this side of the House and the constitutional privileges which 
we appear to possess on th:s side of the House are very unreal. I will take 

. another opportunity of discussing that constitutional justice and the ad-
ministrative wisdom of over-riding the wishes of thi~ House, notwithstand-
ing the promises held out by Sir Malcolm Hailey when he was presenting 
his first Budget in the First Assembly, namely, that whatever might have 
been the practice in the past, if they would incur expenditure in future, 

.it would be lmder our mandate, and if they impose taxation, it will be by 
our vote. That promise has been unreal. From a constitutional point of 
view our position here is so unreal that I do not think we can make any 
useful contribution. If we offer suggestions which are not acceptable to 
Government, they are disregarded and if we have got to agree with the 
-Government on all points, our presence is superfluous. Under these cir-
·(lumstances it is very difficult for us to say what co-operation we can 
possibly offer except to listen to. the remarks of the Honourable the Finance 
Mem!>er. I would like however to say this much, that on the last 
occasion, what we said was that several crores were proposed to be met by 
taxation and that we were prepared to accept taxation so long as the 
incidence of that taxation had been properly distributed, and that the 
-burden of taxation had not been made to fall unduly upon poor people, 
and that more retrenchment had been effected. But· what actually 
happened was the other way round. We told the Honourable the FinancE> 
Member that there is a law called the law of diIninishing returns which 
would tell heavily on several of his proposals. In spivs of that, the Bill 
was allowed to go through in the way in which it was presented to the 
House. What is the result 1 We find that so far as the customs revenue, 
which is our mainstay, is concerned, there has been the same law of dimi-
nishing returns which we feared and warned the Government of, in opera-
tion. Now we find no less than a 50 per cent. fall under that head' alone. 
We are,now told about the still favourable trade balance. If we exclude 
the export of gold, then the tale would be different. 

Speaking about income-tax we are told of the evasion of income-tax 
as. having been responsible for a fall in receipts. :r am prtlpared to admit 

. thls much that there may be some cases where there is certainly evasion, 
but there ar~ also cases where the income-tax falls heavily upon people 
who cannot afford to pay and yet are made to pay. 



· LEGISLATIVE ASSB1lBLY. [9TH MAR. J932 .. 

[Mr. B .Sitaramar8ju.] 
If you take the sum tOtal of all losses and gains it ",ill be seen that,. 

after an; the budgetary position cannot be hoped to be altered in any case._ 
At the same time I do not mean to say that: the Honourable the Finance-
Member has not done faIrly well In his own way and from his own point of: 
view. There was a defic:t of 39 crores eStimated in September last and 
the combined deficit now is 11 crores. Therefore the Honourable the 
Finahce Member may be congratulated to this extent that he was able to 
save about 28 crores of expenditure. For this achievement having the 
power not to do it and yet having done it we must congratulate him. He has.. 
also mdlcated the possibility of finding other means of raising revenue, 
and provincial revenues were brought into discussion both by the Leader 
of the European Group and also by my Honourable friend Mr. B. Das. 
In this connection I should like to say that when the Leader of the-
European Group was asking for the strengthening of provincial revenues, 
he did not consider the great need which the provinces themselves have 
to strengthen their own revenues. Practically every province, except the 
Central Provinces, is a deficit province to-day. If the Federal constitution. 
is to be a reaEty in the future, if provincial autonomy is to be a success, 
it is absolutely necessary that the provinces should have ample funds at 
their disposal if the constitution is to be worked in reality. I am not able 
to understand how those finances which are now crippled in the provinces-
could become better ~f means are not to be found to strengthen them. The-
mainstay in the provinces is excise revenue which. due to several causes, 
political as well as economic depression, have been showing very poor figures 
and the prov~nces themselves are not able to maintain themselves on that 
account. The mere question of raising the excise revenue will not serve 
any useful purpose. The provincial revenues have got to be satisfactorily 
settled if provincial autonomv is to be worked with succses. It has been 
suggested by one speaker that income-tax could be handed over to the pro--
vinces. I, for one, would ""elcome that proposal that income-taxsho-Uld be-
handed over to the provinces for this reason, apart from any other, namely, 
the Provincial Governments have their own land revenue system under their 
control, and with the huge establishment for the collection of limd revenue 
which they have got, it would be far cheaper to collect income-tax, and we 
would not be faced with this huge expense that is incurred in connection 
with the collect:on of income-tax. It has been suggested that other means' 
have to be found for increasing the revenue of the country. So long as 
retrenchment has not been fully carried out, so long as this side of the· 
House is not yet satisfied that every possible avenue of retrenchment has 
been explored and given effect to, it is very difficult for Honourable Mem-
bers on this side of the House to agree to any fresh taxation. 

I should like to say a few words on the question of military expenditure. 
3 The military expenditure is like the Old Man of the Sea in the 

P.x, . story of Sindbad the Sailor, hanging very heavily round our 
necks. I dealt with this expenditure a few days ago and I do not want 
to repeat now what I said on that occasion. I would like to say this 
much, that the military expenditure in this country is too heavy, and the 
country cannot afford such heavy expenditure under this head. The whole 
view of the Army in India has got to be examined. If the British Army 
in India is intended to hold India for England, then surely it must be 
England which has got to pay for it. But if on the other hand the British 
Army is intende.d for the defence of India, .then certawywe can very-
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well afford to have a cheaper army. It was said ~Y the then I.eader of the 
European Group, Mr. Arthur Moore, that India ha~ got ,a great .land 
barrier which ought to be properly guarded an~ for whiCh .thiS arm! IS re-
quil'ed. On that occasion I had no opportumty of replymg to hIm but:. 
I should like to do so now. If the Honourable gentleman would scan the 
map of India a little more carefully, he would find an impenetrable 
barrier called the H:malayas on the north, and but for the Khyber and 
Bolan Passes, God has made our land position impregnable and practically 
secure. A small army can keep the whole of the land barrier under co~tro~ .. 
As regards the bogey of the tribal terrors on the North-West FrontIer. It 
will be found to be unreal and certain to be exploded under a real provm-
eial Government now called into being as a result of the constitutional 
advances. If the defence of India has really got to be considered, it hag 
to be considered from one v:ew, a view that has not been taken by the 
Government of India in all fairness to the people of this country. It is 
the absolute necessity of providing a navy for India. If there is anything 
that has got to be protected it is our coast, which is bounded by the sea on 
all the three sides. Therefore, nothing having been done in that direction, 
one cannot say it is for tbe defence of India that large sums of money are 
being spent. 

Then, Sir, the other day we read that on the separation of Burma, 
Burma would be satisfied with 2 milEons of rupees for expenditure towards 
army purposes. If that is to be accepted as a proper figure for one pro-
vince, then on that calculation 18 millions ought to be quite sui.ffi.'cient fOT 
the ma:ntenance of the army in India. In fact it was 18 millions which 
was once the stabilised figure for army purposes under Lord Ripon's Gov-
ernment. I am alarmed at the indication made in the Budget speech that 
His Excellency the Commander-in-Chief has said that he could not accept 
any figure lower than 48 crores. Sir, a bold policy is wanted in this direc-
tion to deal with military expenditure notwithstanding the remarks of the 
Commander-in-Chief. The position as stated by Lord Inchcape cannot hold 
good today because his figures do not count at the present moment on 
account of th,e faJI.i.R prices of food-stuffs. When that figure was 55 crares 
for military expenditure, it was argued by .the miUtary authorities that they 
could not reduce that expenditure, and still it was found possible to re-
duce it to 50 crores. And then wben the military authorities said that it 
could not be less than 50 crores, still it could be 'found possible to reduce 
it to 46 crores; and if His Excellency the Commander-in-Chief says today 
that 46 crores is not sufficient for him arid it cannot be reduced, I would 
like to say that from past experience we can very well urge further reduc-
tion, which will be found possible. For after all if the rea.l purposes of 
this country are to be served and if the defence of this country is the 
only criterion for which this expenditure is to be incurred, then certainly 
this country can very well afford to have an army at a cheaper cost. I do 
not propose to deal with the question of Indianisation at present, but that 
would certainly bring the cost of th~ Army to a lower figure. 

There \S another question that I would like to deal with and it is this. 
In this country not only is the question of the Army to be reviewed and 
the whole purpose of the Army has to be discussed, but we have also to 
consider the question of the s'alaries ~id to our officials and review the 
whole question of the services. What we reaUy need in this country if we 
are to be saved from bankruptcy isa national standard of wages. When 
We are a poor tfuuntry and cannot afford high salaries for our servants, then 
surely we oannot be made to pay the high sala.ries which aTe being paid 
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today. I do not for a moment wish to bring in the question of racial dis-
crimination in this matter. But what I say is that it is much cheaper.to 
have a national standard imposed on our public services. 1£ we need 
European experts, we can get them and pay them accordingly, but so far 
as Indian needs are concerned, we need a cheaper service. I should like· 
to say that every public servant. in this country must be prepared to 
accept a lower salary than is paid now. In this connection I should like 
to invite the attention of the House to the late Mr. K. C. Roy's sugges-
tions before the Lee Commission as well as before our Leader's Retrench-
ment Committee, when he fought for the need to fix a national standard. 
It may be interesting in this connection to note that in the case of the . 
Vice-Chairman of the Imperial Council of Agricultural Research, I am in-
formed that he made a voluntary surrender of Rs. 1,000 in his salary. Sir, 
it was a voluntary surrender made by him, and the congratulations of this 
House are due to him. I hope the Retrenchment Committee will give a 
further lead in this matter and make suitable reductions, and that patriotic 
men like Sir T. Vijayaraghavachariar will come forward and surrender their 
salaries, for we cannot afford to pay these costly salaries. If we need any 
European experts, who could not be had for a lower salary, then we could 
get them as experts. but so far as the services of the country are conCerned 
we cannot afford to pay the present salRriea-:-salaries too high to be paid by 
J. poor country. . 

~hen, Sir, about the future entrants, I would like to know what the 
-Government of India are going to do. They have not yet announced their 
plans as to the future entrants in the services. I understand that some 
Provincial Governments have already moved in this matter, and I should 
·1ike to know from the Financ~ Member what proposal the Government of 
India are going tu make in this direction. 

nan Bahadar lIukhdum Syed BaJe Bakhah Shah (South West 
~unjab: Muhammadan): (The Honourable Member spoke in Urdu a trans-
lation of which will appear later as an Appendix to these debates). 

Mr. If. II . .Joshi: Sir, the speech of the Honourable the Finance Mem-
ber was somewhat difficult to understand. 

1Ir. S.O. JIl\ra (Chittagong and Rajshahi Divisions: Non-Muhammadan 
Rural): Why? 

Mr. If .•. Joshi: He first tried to show that the country's trade was 
in a bad condition. Then he said that our exports and imports are only 
half of what they should be, and that this was due to the low purchasing 
power of the common people. This he proved by showing that the customs 
duties, in spite of increased rates, have not produced correspondingly 
increased revenue. On the other ha.nd, he tried to show that the financial 
condition of the Government was intrinsically sound. It is true that it 
is apparently sound. He has by some method converted the huge deficit 
of last year into quite a good surplus this year. How he has achieved 
this miracle it is somewhat difficult to understaDd. I feel, Sir, that he 
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:achieved this miracle firstly because the poor people of this country are 
thoroughly ignorant; they do not know what the Government do; they 
do not know who exploits them and how they are exploited; and secondly 
thev are too patient. They not only do not revolt when their burd<:ln 
becomes too heavy, but they do not even groan and grumble 

lIr. S. O. JDtra: They starve and die. 

111'. N. II. Joshi: It is., Sit·, on account of these causes that the 
Honourable the Fina.nce Member was able to reconcile the two apparently 
contradictory positions which he himself placed before this House. 

111'. B. Daa: You forget the Ordinances? 

Mr. N. II. Joshi: Well, Sir, in examini~ the proposals contained in 
this year's Budget, let us examine from whom the revenue has been obtained 
and on whom the revenue has been spent. When we consider this ques-
tion, the main items of revenue are, as has been pointed out, the customs 
duties, which amount to about 52 crores, the salt tax, which produces 9 
crores and the income-tax which gives about 18 crores. Now, my friend 
Mr. B. Das pointed out that this shows that the burden on the poor people 
has been growing, and my friend Mr. Mody said that Mr. Das had his 
tongue in his cheek when he made that statement. I feel, Sir, that my 
friend Mr. MOOy was giving loose rein to his tongue when he hinted 
that the 52 crores of rupees obtained from customs mainly fell on the 
riober people. Sir, it is admitted on all hands that when you derive your 
revenue from customs duties, the relative burden falls very heavily upon 
the poor people. This fact does not require any proof. It has been ad-
mitted by every authority. . . . • . 

lIr. B. P. Mod)': Still we would like to have it. 

JIr. N. II. JOIhi: Sir, that a Government should get 61 crores of rupees 
by indirect taxation and only 18 crores by direct taxation shows that there 
is no proper adjustment of the taxation in the country. The taxation falls 
IDore heavily upon the poor people. The proper prinriple of taxation, 88 
I have pointed out several times in this House, is that the burden of 
taxation should fall upon people according to their ability to bear the 
burden. That is the only sound principle of taxation, and if you remem-
ber this principle of taxation, there are huge masses of people in this 
country who have absolutely no margin to spare for paying any tax to the 
Government. I do not suggest for a moment, Mr. President, that we 
have reached the extreme limit of taxation, BS has been said by several 
speakers, but I must say this that the extreme limit of tax!ng the poor 
people in this country has been reached. Sir, the very princip!e of taxation 
which this Government follows is wrong. That principle Government will 
have to give up if they want that the bumen of the cost of Government 
should fall upon shoulders which are better able to bear it than upon those 
who are less able to b.ear it. At least, the Government should try their 
best to keep some balance of the burden that should fall upon people who 
cannot bear the burden, so that it could fall upon people who could bear it. 
The Honourable the Finance Member himself admitted that the burden 
does fall upen the poor people, but unfortunately he made a statement 
that if in future we are to get more revenue, if Government needs require 
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mote revenue, that'revenue could come only by taxing the masses of the 
'people. He perhaps wanted to hint that the limit of taxing the rich people 
has been reached, but that the bmit of taxing the poor people has not yet 
been reached. I think, Sir, he is mistaken if he thinks tha.t the limit of 
taxing the poor people has not yet been reached. It is not right to say 
that simply because the customs duties on the necessities of life could 
still produce a little more revenue, tha.t the limit lias not yet been· 
reached. If you tax the necessities of life of the poor people, they must 
either die and refuse to consume your goods or they must pay you your 
revenue'. How is the Honourable the Finance Member to know that th~ 
limit has not been reached unless people begin to die amI do, BOt ooDeume 
the necessities of life? Sir, although these necessities of life give you still 
more revenue, your. customs duties on cloth do not give you more revenue, 
although the duties have been increased; your customs duties on sugar do· 
not give you more revenue although you have increased the duties. This 
fact shows that there is absolutely no margin left for the poor people to 
purchase sufficient clothing and sufficient sugar. I therefore feel that the 
Honour~ble Member in charge of our finances should revise his notions 
about the capacity of the poor people to pay taxes for the responsibilitie~ 
of Government. 

Then, EI'ir, I do not think that, although we get Rs. ]8 crores £rom 
our income-tax, the limit has beEm reached. I feel that the limits of our 
taxable inco~e are still above th~se of other countries. Not only that, but 
I shall go still further and say, if you compare the average income of an 
Indian which according to my calculation will not be more than Rs. 50 or 60 a 
year, there is still a margin for lowering the limit of the taxable income. 
(Mr. Lalchand NavaZ ... ai: "How much is the Honourable Member tax.ed ?") 
When the question will come up for detailed discussion, I am quite pre-
pt1.red to place my views before the House, but to-day' I am quite cOntent 
to make this statement that there is still a margin for lowerina the limit 
of the taxable incom~ for the purpose of income-tax. We are leIWing all 
incomes free which are below Rs. 1,000. The average income in Rs. 50, 
or 60, and considering that the present limit is Rs. 1,000, I am sure that 
there is still a good m/rgin for lowering that limit. (An Ho'n.ourabZ .. 
Member: "It will hit your labourers. ") I quite realise the interruptions 
which are being thrown out. I have seen the temper of this House, and 
I have seen the behaviour of this House. This HoQuse has clearly shown, 
by throwing out the recent. Income-tax Amendment Bill, that it could only 
effectively act as tools of the capita.lists and no.thing else. They have 
succeeded in doing nothing in this House except as tools of the ca.pitalists 
Sir, I do not wish therefore to dwell on this su~ject much longer, but I 
wish' to say a few words about the a.rrangements that we are making for 
federal finance. 

My Honourable friend Sir H1)gh Cocke has made some remarks on this 
subject; he was anxious that there should· be sufficient finance left to the 
Federal Government. Sir, I am equally anxious that the future Federal 
Government should have sufficient finance at its disposal. Unfortunately. 
under the influence of the Princes, the Federal Structure Committee and 
the Round Table Conference 90 far seem to hold that the only proper 
taxation for the Federa.l Government is indirect taxation. I feel that it 
would be a calamity to the poor people of this country if the Federal 
Government could· only secure its revenues by indirect taxation. TheN 

1736' LEGISLATIVE ASSEMBLY.' [9TH MAR. l£)32~ 

[.MI'. N. M. Joshi.] 

mote revenue, that'revenue could come only by taxing the masses of the 
'people. He perhaps wanted to hint that the limit of taxing the rich people 
has been reached, but that the bmit of taxing the poor people has not yet 
been reached. I think, Sir, he is mistaken if he thinks tha.t the limit of 
taxing the poor people has not yet been reached. It is not right to say 
that simply because the customs duties on the necessities of life could 
still produce a little more revenue, tha.t the limit lias not yet been· 
reached. If you tax the necessities of life of the poor people, they must 
either die and refuse to consume your goods or they must pay you your 
revenue'. How is the Honourable the Finance Member to know that th~ 
limit has not been reached unless people begin to die amI do, BOt ooDeume 
the necessities of life? Sir, although these necessities of life give you still 
more revenue, your. customs duties on cloth do not give you more revenue, 
although the duties have been increased; your customs duties on sugar do· 
not give you more revenue although you have increased the duties. This 
fact shows that there is absolutely no margin left for the poor people to 
purchase sufficient clothing and sufficient sugar. I therefore feel that the 
Honour~ble Member in charge of our finances should revise his notions 
about the capacity of the poor people to pay taxes for the responsibilitie~ 
of Government. 

Then, EI'ir, I do not think that, although we get Rs. ]8 crores £rom 
our income-tax, the limit has beEm reached. I feel that the limits of our 
taxable inco~e are still above th~se of other countries. Not only that, but 
I shall go still further and say, if you compare the average income of an 
Indian which according to my calculation will not be more than Rs. 50 or 60 a 
year, there is still a margin for lowering the limit of the taxable income. 
(Mr. Lalchand NavaZ ... ai: "How much is the Honourable Member tax.ed ?") 
When the question will come up for detailed discussion, I am quite pre-
pt1.red to place my views before the House, but to-day' I am quite cOntent 
to make this statement that there is still a margin for lowerina the limit 
of the taxable incom~ for the purpose of income-tax. We are leIWing all 
incomes free which are below Rs. 1,000. The average income in Rs. 50, 
or 60, and considering that the present limit is Rs. 1,000, I am sure that 
there is still a good m/rgin for lowering that limit. (An Ho'n.ourabZ .. 
Member: "It will hit your labourers. ") I quite realise the interruptions 
which are being thrown out. I have seen the temper of this House, and 
I have seen the behaviour of this House. This HoQuse has clearly shown, 
by throwing out the recent. Income-tax Amendment Bill, that it could only 
effectively act as tools of the capita.lists and no.thing else. They have 
succeeded in doing nothing in this House except as tools of the ca.pitalists 
Sir, I do not wish therefore to dwell on this su~ject much longer, but I 
wish' to say a few words about the a.rrangements that we are making for 
federal finance. 

My Honourable friend Sir H1)gh Cocke has made some remarks on this 
subject; he was anxious that there should· be sufficient finance left to the 
Federal Government. Sir, I am equally anxious that the future Federal 
Government should have sufficient finance at its disposal. Unfortunately. 
under the influence of the Princes, the Federal Structure Committee and 
the Round Table Conference 90 far seem to hold that the only proper 
taxation for the Federa.l Government is indirect taxation. I feel that it 
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can be no adjustment between the burden thrown on the poor people' and 
the burden thrown upon the rich people if the Federal Government· is com-
pelled to derive its revenue only by indirect methods of taxation. There 
is one more point which I wish to mention in this connection, namely, 
that in the federal scheme of finance it has been stated that the borrowfngs . 
of the Federal Government should be on the security. of the finances of 
the Federal Government and t·he finances of the El'ltish provinces. (An 
Honourable Member: '·'Also Indian States.-") The scheme omits the· 
finances of the Indian States. I cannot understand if the Federal Govern-
ment is to finance itself . _ . . . 

. lIIl". President (The Honourable Sir Ibrahim RahimtQola): Order. 
order; On a Budget speech I do not wish to interrupt Honourable Mem-
bers, because the widest latitude is aJIowed, but as a member of the Federal' 
Finance Committee it is open to the Honourable Member to represent his 
views befote that Committee as one of its members, instead of raising a 
discussion on the floor of the House. 

•. •. II. .1'aIIIi: I am' quite prepared to bow to your decision and 
give up that point. I shall noW' refer to the manner in which the Gov-
ernment spends their money. If you come to that qu~stion, you will find' 
that most of the money the Government have spent on the Army, 46· 
crores, civil administration Rs. 15 crores, and interest Re. 20 crores_ H 
you consider this distribution of the expenditure, you will find :tbat, slthougli 
Government derive their revenue from the common people of the land, 
still they spend their revenue not for the benefit of the poor people but 
for the benefit of others. Take the expenditure on. the Army. For whose 
benefit is this expenditure incurred? Do the. COmmon peopleTequire 
a' 18l'ge army? The statement of Karl Marx that the workers of 
the world have nothing to lose but their chains still remains true_ 
The poor people have absolutely nothing to lose. They do not 
want an army to safeguard .their interests. . If an army is requir-
ed, it is required for the protection of the property of the rich 
people, and therefore, when the Government spend Rs. 46. crores On. 
their army. they spend that money for the benefit of the rich people •. 
The poor people have only to safeguard their lives, and I am quite sure 
that they will be quite capable of safeguarding their lives. It is not they 
who require an army to safeguard their lives; it is others who require an 
army to safeguard their properties and their lives. I therefore feel that 
the Government, while deriving their money from the common people of tbe -
land, do not spend that money on those from whom they derive it. 
(An Honourable Member: "What about soldiers?"). I am quite p.Iep'ared 
to admit that the Government spend a small fraction upon the poor people •. 
They maintain the soldiers, but if you compare the expenditure per head 
on a soldier and on an officer, it will be seen that they spend several times 
more on their officers than on their soldiers. If you ta.ke the civil ad-
jrninistration, it is the same thing. You have got no money to give family 
travelling allowances to your daftaries; you have enough money to give 
allowances to your officers. It was only this morning that the Honour-
able the Home Member said in these days of depression and retrench-
ment he could not consider the question of giving family travelling 
allowances to the daftaries. I therefore feel that the Gov-
ernment, while deriving their revenue from the poor people, spend 
much less ori these very classes. I agre~ at least once with my 
Honourable friend Mr. Mody that the Government· should spend more 
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money on social services than on their Army. I feel therefore that 

: the Government of India must change their policy as regards not 
only how the revenue should be obtained but how the revenue should be 
spent. Unfortunately, the Government have always made difficulties 

. about finding money for purposes from which poor people are likely to derive 
benefit. 

Before I close, I wish to refer to one more point, and that is this. The 
Honourable the Finance Member has admitted that our present troubles 
are due to the international circumstances. Many countries in this world 
have gone mad over the question of protect.ion and tariffs. (:AfT; G. 
Morgan: "Hear, hear.") 'Many people ha.ve gone mad in hoarding gold. 

"The trouble of the world is due to war reparations. In all these questions, 
I hope that the Government of India will exert their influence in such a 
way that the troubles of the world will be lessened at least step by step. The Government of India have immense opportunities. They ta.ke part in 
international conferences and committees. I hope therefore that the Gov-
ernment of India will use all their influence in seeing, that the policy of 
the international world will be ·so directed that there will soon be a re-
covery from the depression. 

Then, Sir, there is one point about the exchange and currency policy.; 
The trouble of the world is due to the hoarding of gold. Fortunately we 
are off the goldl9tandard. 

Mr. PNsideDt: The Honourable Member's time is up. 

111'. Bhupat BiDg (Bihar and Orissa: Landholders): Sir, the perusal of 
the Honourable the Finance Member's speech makes it abundantly clear 
"that though the Government have gone on increasing the taxation from 
year to year yet the expected revenue ,from such increased taxation has 
never been realised. In spite of that, the Bureaucracy went on increasing 
the taxes till the last Finance Bill has put the last straw on the camel's 
back. I admit that the world wide trade depression is one of the causes 
-of the present deplorable state of the finances of my country. yet a major 
part of the responsibility for bringing the country to this sort of financial 
bankruptcy and ruin lies on the shoulders of the present irresponsible 
bureaucrats. The present system of irresponsible administration will 
always take to dubious means of manipulation of figures, giving them a 
false appearance and gloss showing that everything has been done in the 
best interests of India. The Honourable the Finance Member in his speech 
compared the Budget estimate of 1931-32 with the Budget for 1932-83; and 
showed that the customs revenue in the Budget of the current year was 
56,461a.khs whereas the revised estimates showed a fall by about 10 crores, 
but there appears to be no justification as yet to budget the revenue of the 
next year at 52,31 lakhs, that is about 6 lakhs more than the revised 
estimates of the, current year. Sir, it is nothing. but intentional over-
budgetting and adopting a policy of drift with the hope that trade might 
revive and prices might go up and the purchasing power of the masses might 
be increased, resulting in an expected increased revenue. We find that 
for the last few years the revenue has been regularly and consistently 
decreasing. Is there any justification for budgeting the customs revenue 
-at a higher figure than the revised estimates of 1931-32, which is only 
:46,28 lakhs ? Th~s over-budgeting on the receipt side is also one of the 
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causes of the financial stringency in the Government of India, which, in-
course of time, if pursued continually, I am afraid, might bring abou~ the 
total financial bankruptcy of India. The revenue is falling off and it is 
certainlv due to a great eJ\.1;ent to world wide trade depression, but the 
main causes of this decrease of revenue are political. The present system 
of administration by means of Ordinances can never yield better revenues· 
even if the taxes are increased by ten times the present rate. We can 
never expect even to realise in 1932-33 the revenue shown in the revised 
estimates of 1931-32 unless the present political grievances of the people 
are removed and redressed. Government have tried to raise postal revenues 
by raising the rates of postage; they tried the same methods of raising the 
railway revenue by means of increased railway rates and fares; they tried 
as well to raise the customs revenue by increase of import duties, but 
with what result. They never realised their exp~cted revenues due to aJl 
this increased taxation. Even in the case of sugar, the Honourable Mem-
ber has referred to the fact that, owing to a falling off in the purchasing 
power of the people, the expected revenue from the import duties on sugar 
has not been realised. But I will put this decrease in this item of revenue. 
us due to the Indian masses using more gOaT, i.e., molasses, instead of-
foreign imported sugar. The people of India have got 90 much exasperated 
at the irresponsible administration by a handful.of British officials, helped 
by another few hundred British merchants, that they would like to end 
the present . ,.dministration not by mellll8 ·of refusing sdpplies in the· 
Assembly but by refusing supplies to Government in the form of taxes 
through their self-denial and abstinence. If after all these, the Gcvem-
ment have not come to their senses yet, they will never wake up till the 
whole fabric of bureaucratic administration suddenly collapses by financial' 
bankruptcy. 

There are two methods of balancing a budget in a country. One is by 
increasing the tax· revenue, . and the other by reduction of expenses. In -
this unfortunate country when the revenue is falling off year by year, ~he 
steel frame constitution will not take to real retrenchment and economy.· 
The whole country has been crying for the last two decades for the reduc· 
tion of the military expenses and of the cost of the top-heavy civil a<lminis-
tration. But the Go\Ternment never c",red for it so long as they could 
g~t public loans and could avoid retrenchment. Even now in these. days 
of financial stringency, Governme.nt have not taken to real retrenchment. 
In the field of the so-called retrenchment we find that onlv men at the· 
bottom are being axed. TherM~ tl),e number of Indians Unemployed is 
being increased. In the speec1F' of '_t'lle Honourable the Finance Member' 
he has given a figure of 299 as the n~ber of gazetted officers retrenched. 
May I ask him as to what is the number of Imperial Service European' 
officers whose posts have been retrenched out of the total of 299 officers. 
As everybody knows, no reply would probably be iforthconiing to this' 
plain question, as only the posts held by men who rose from the subordi· 
nate serv,j,ces or from the ministerial grades to the so-called gszetted ranks 
have been abolished. I mav take as an example only one part of the' 
administrative machinery of "the Government of India, namely, the Gov· 
ernment of IJidia Secretariat, which will give ample pl'Oof to my statement. 
Everywhere we have heard Superintendents, Assistant Secretaries or Assist-
ant Financial Advisers or Under Secretaries who have b£'en promoted to· 
such ranks from other services have been retrenched. I have yet to leam 
whether any posts of Secretaries, Deputy Secretaries, Additional or Joinll 
Secretaries or Deputy Financial Advisers held by European ImperiBl· 
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,Service officers have been retrenched. It is appQ.rent that the Go.vern-
ment of India are determined not yet to make a real reduction of expendi-
ture to balance their Budget. Even when a cut in salary has been agreed 

-to, the effect of it has been neutralised, so far as the highly paid officers 
are concerned, by merging that cut in salary with the surcharge on income-
tax. The net result is that the lesser the pay of officers, the more they 

· are asked to pay to Government by way of a cut in their salQries. Is 
. this the reduction in salary which the country demanded so lop.g? .I am 
positive that the country never demanded this sort of retrenchment. I 
would ask the House now to make a definite demand that a graduated cut 

· in salary, beginning from ten per cent. rising right up to 25 per cent. at 
the top, should be enforced to bring down the present heavy cost of the 

·top-beavy admin,istration. 

I,now come, to the Army, and there as usual the state of affairs is most 
.deplorable_ ,We h&v~ been told ;that the military esti~ates ha~e been 
· reduced to :461 crores, but what IS the method adopted mreaehmg that 
'. figure? ,It is mostly by deferring the present expenditure to future years 
·that ~e .BUdget figure of 46t crores has been arrived at. Furtherthere 
is certain ather Army eKpenciiture which by manipulation is Sho'YD in the 

. civilesti.mates. I would like to mention BOme of the items such as the 
.oost of -the .Survey Department" the cost of the· Frontier CGnstabulary and 
the loss to the State due to strategic lines, which are really military esti-

· IQates ,though shown under civil heads. If we add all these costs to the 
mHi;tary estimates, 1 .am. sure the military estimate for the next year wo~d 
be somewhere near the figure of 60 crores or more a.nd certainly DQt ~t 
461 crores as estimated. Sir, with these few words, I conclude my remarks. 

~ .. S.G . .Tog (Berar Representative): Sir, before' I prooeed, I must 
thank the Chair ~ also cQngratulate myself on ,the tri~ph. of the proverb 
that patience and pln'seve.ra,nce suCceed in the .lo~ run. A,lso ~s 'fJ.:rich 
'are secUf6d only after Ule~tlng wi~h !IO,me le!!istILDceare ¥19re yalAAQle than 
th,?se ,w~h are easily got. ISir,l IUP-.really in a fi,x as .to whether);~ 
;humour ~he Fll,taJ;lce ¥e~beror h!iJJJil.D;l.er ,him .. on tpe prod~tion ,of bis-
speech. (An Honourable :Member: ·~:a.Iil'D1Iller hUn. ") A voice on! t;his iPde 
of the House tells me that I should Jillommer him, but mv a.ssociation with 
him, Sir, on the Standing Finance Co~ttee has created a soft c~l"Der in 
my heart for him, and I extend my"~y~thies to him and I quite realize 
his hard labour and his efforts to sOlve tlle Indian. problem. As regRr!is 
appla)lding his speech, I may say it had already been applauded before it 
was actually c;lelivered. Only the day before yesterday when he was in the 
mid-portion of his speech, I went out and I got the newspaper summary 
of Reuter; it gave some summary of his speech and put the words at the 
end in brack~ts. "Loudly applauded". I just came and ascertained 
whether the Finance Member had delivered his speech, but I found he 
'bad finished only a qual'ter of it. So if it is not for anything else, I must 
congratulate the .Finance Member on havin\{ probably sent his speech in 
adva:t;lce. and on the anticipa.tion that the House would loudly cheer . him. 
'Of cow:se at the end of the speech we could see that he was loudly 
P.PP'lllo\l4ed no doubt, but I must congratulate the impatience of the news-
plJ.p.er ,I!ogenci~s . on givipg pUblicity ,to an . anticipated lwd cb.eerij],g long 
De.1~e ).t ~~tu.~ly toc;>k p~ce.· (An HOJW,Ura!>l.e .}llimGc1': "Tb.E!se ~e 
~~..A~W.s .n~es.'1 I~W:lIOme ip.s.t,anceswbel'e BOme s~e~ 
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were not delivered at all, but they were published in certain newspapers 
:a8 having been delivered. Anyway We know his speech was applauded as 
a matter of fact. 

Now I have taken some pains in reading the Finance Member's speech, 
,and really I would congratulate him that he has succeeded in showing a 
surplus Budget of a small amount, but so far as the taxation goes, I think 
-the speeoh is more or less a tragedy. R'eferring to the incidence of 
taxation, he has said that the revenue that has been collected is mostly from 
kerosene, salt and the surcharges, but we know that in many countries 
articles of prime necessity are as a rule exempted from taxation, and the 
very fact that the Finance Member is compelled to have recourse to this 
proaess oftaxBtion shows that this is his last resoarce: and if this time 
'he fails in recovering revenue, I would ask him what recourse will he 
'have next time? Sir, it is said the richer classes' capa.city of taxation has 
been reached, it is said tha.t the middle classes' c~pacity of taxation has 
been re,ached, and that the lower classes' capacity of taxation has not yet 
been practically touched and probably next year these people would have 
no alternative but to stop burning kerosene and even eating salt! Sir, that 
is the only way of making the Finance Member change the incidence of 
?taxation. As for the Labour 'Member, who is unfortunately absent now 
after making his speech, it is very d$cult to see eye to eye with him; 

'apparently he seems to labour under a misunderstanding, and I think he 
may take it as a privilege,to do BO. However, he has given a few points 
'for this llolHle to 00DBider. Many other Honourable Members have made 
'reisl'encesto many Departments aDd have made some valuable suggestions. 
In one word I should say that the burden of the song in the whole of the 
'Finance 'Member's~peech is, "Higher taxation and lower returns". Sir, 
I am extre.mely .doubtful whether the wGrd "song" can be apprQpria~ely 
used for the Finance Member's speech. A song generally is something 
,musing to hear, but the song which the FinQllce Member gave was rather 
jarriQg to. the ~~ence, and therefore the word "song" is not appropri4te. 
'80 only for the sa.ke of simile I used t.bat phrase. With .reprd to f,Jle" ~. 
it .is very difficult to see a.ny redeeming featw.:e. I was trying to ,and a 
;few poin~s where I could st~d ,up in defe~ of my Honour$ble .fri~d, ,b,ut 
I think I have not been able to succeed except in one point where it co~ 
under military expenditure. Therein he ssys tbat: 

"Honourable M.embers will find ,&mop.g their Budget documents the Army D.epart-
ment papers giving a detailed account of the methods by which thi's reduced figure ha~ 
been reaclled. The total reduction which is raiaed to 5! crores to allow for certain 
unavoidable Dew items such as the estWJli'shment of the Indian Saniihurst, is made 
up of, first, "1·40 crores from cuts in pay, /!8Condly, 3 ·10 crores from retrenchmnnt 
measurea in recurrent expenditure" . . , ." 

'S~ t~roughout the whole of the Honourable the Finance Member's speech, 
·thiS IS the only green spot which I could touch, and ever since this Round 
Table {Jonference and the various commi~·tees were set up, nothing tangible 
has heen got so far except the projected establishment of the Indian 
Sandhurst, which. is really a piece of good news for us. I should like to 
develop that p;oint at some len~h further if I get an opportunity l&ter 
on ,,:hIle speakIng on the cut motIons, but here I will content myself with 
making a few general observations as regards the Army pollcy of the Govern-
ment ?f~. It has been indeed an established principle that the defence 
Qf Iad18 is the main conoemof Indians * .that it is for the:Jndillns, to .Qlve 
tbep~. &J;lft it is <in ,that ,view -that ,the Bound Table Oonf-erence .r.uide 
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a. suggestion for the appointment of an expert Committee for the immediate 
esta.blishment of a military college later on. But confusion and difficulties 
arose about the interpretation of the terms of reference and the Govern-
ment of India took upon themselves the responsibility for fixing the num-
ber of the Indians to be taken into the college. In the minute appended 
to the Report of the expert Committee by my Honourable friend, Sir 
Abdur Rahim, he says: 

"We set out here in full this Resolution as it must he taken to be an integral 
part of the terms of reference. 

(1) The Sub-Committee cOlIBider that with the development of the new poiitical 
structure in India, the defenoe of India must to an increailing extent be the cont'.erD 
of the Indian people and not of the British Government alone." In order to ,give 
practical effect to this principle they recommend:, 

, (a) That immediate steps be taken to increase ~ub8tantially the Tate of lndianiautiOtt • 
in the Indian Army to ma.ke it commensurate with the main object in view" having 
regard to all relevant considerations, such as the ma.intenance of the requisite atandaJ.·d 
of efficiency. 

1 '1'... "(2) in order to give practical effect to this principle they recommena ; 
(b) That in order to give effect to (a) a training college in India be established 

at t.he earliest possible moment, in order to train candidates for commiBSions In all 
a1"'D8 of the Indian defence services. This college would also train prospective officers 
of the Indian State Forces. Indian cadets should, however, continue to be eligib"', 
"'or admission as at present to Sandhurat, WlOOlwich,and Cranwell. 

(e) That in order to avoid delay the Government of India be instructed to set up a 
Committee of Experts, both British and Indian (including representatives of Indian 
States), to work out the details of the establishment of 8uch a college. 

(3) The Committes a;lao recognise the great importance attached by Indian t.hought 
to the reduction of the nnmber of British troops in India to the lowest JIOIIIible figul'8 
and cOlIBider that the qU88tion should form the subject of early expert 'mvestigation. ". 

This question (\{ thf; establishment of the Military College has got 
mUch to do w:ith the scheme of Indianisation of the military sen-ices alii a. 
whole and ultimately it has got a direct bearing on the military expenses 
of India. On the main question of the military expense, the 'J!'inance 
Member, taking the cue from His Excellency the Commander-in-Ghief, saYIf 
this: 

"On these conaideratioDB HiB Excellency wishe8 it to be made clear that he canno~ 
regard the budget figure of 46'65 crores as representing a. new Btandard level of 
standing charges, and that the normal co8t of \he Foroee at their preB8Dt strength when 
the cut in pay is restored muat be recognised to be about 48 aror88 even if the 
prevailing low prices for grain; etc., coutinue. I have thonght it right to let HODour· 
able Members know the conclusion'S which His Excellency has drawn from the facts 
of the present situation, and I can only add that the Government will continae to 
preBS for all pOBSible efforts to secure further recurrent economies and that the csm-
paign for retrenchment will not be regarded as finally closed with the achievements of 
this year." 

Over and above the remarks made as regards the other Dep'lrtments 
the Finance Member has made alarming statements that henceforth there· 
is no margin for reducing the expenses under military. He says that 48 
crores may be taken as a standard for the military expenses. If the ques-
tion of the Indianization is taken, as I said just now, in its proper @yirit, 
I think the question about the military finance will find an easy solut,ion. 
On the contrary, what do we find? The recommendations of tho Military 
College Committee have not been pushed through, nor have the recommend-
ations that hao;-e been made by the previouB Committees. What they have-
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suggested now is the selectio~. of only 00 cauct:"OO ta-n~Y~ty· ,Iff' out~ of'\ 
which only 15 go by competItIOn and BOme of them go also to State!'. ~ 
take this opportunity of bringing to the notice of the Government of 
India that this arrangement, although it may be considered to l-e an 
advance on the previous arrangement, is not sufficient, on the. whole,' to 
meet the growing aspirations and the growing demand of the indians in 
the case of the military services. I also congratulate the Finance Mem· 
ber for the immediate steps taken for sO:rne advance in this line but It is 
hardly satisfactory. I further suggest that in the near future steps should 
be taken for reviving the whole scheme and preparing a fresh sl'l.ieme so 
as to bring it in a line with the growing aspirations and the demands' of 
the Indian people. It will give facility to the military training of il.dians 
Bnd side by side it will solve the problem of military expenditure. -'Ihis 
is one of the aspects which I had a mind to touch upon and I have toucl1cd 
it. If I get another opportunity, I will be able to deal with this .(,uestion 
at greater length. 

There is,' Sir, one thing more which I have found in this Report as 
regards the cadets that are to be taken from the Native States. The Gov-
ernment of India has been very generous towards them. In these lean 
years I see no reason why the Finance Member shouJd not tak~._ contribu-
tions from the Native States. They are gOIng to admit candidates from 
Native States, but they have shown their unnecessary generosity in not 
accepting contributions or making a claim for the establishment of that 
oollege. On page 18 they ~ay: 

"We do not recoJlUllend that Indian States should be invited to contribute au,. 
funds towards the establishment of the College, or its maintenance when establiahed. 
In view of this, the majority of us consider that the full expenses of the course should 
be payable in respect of all Indian State Forces cadets whether entering the College 
by competition ~~i~ the State or ~ army cadets. The cost of any remission of 
feee granted to lDdlVlduals should be IIOme by the State concerned." 

; I I 

In .these lean years when we are establishing a college and are spending 
a lal'ge amount of money over its establishment, we see no reason why the 
Government of India should be so generous in making this concession to 
the Indian Native States. Most of the Indian Stat'es are coming forward 
to help you in stamping out the civil disobedience movement. If ~'()u open 
any newspaper, you find every day a regular list of Princek who: I!r~ 
c!oll}ing forward to help Government. Why should not the GovenllD.~nt 
make use of this and take some donation from them for the '3stahlishwcnt 
of this college instead of making all these concessions to them? As re:.!,ll'ds 
other points, I am very thankful to other Honourable Members who 
have touched upon them, and I have no desire to repeat what h.'lS already 
been said by many Honourable Members. But there is one thing \\'hich 
I should like to bring to the notice of the House. It would nc-t he fuir 
on the part of this House to unduly criticise the Finance Member, because 
you all know the speoial circumstances under which he is handling the 
financial dairs oft.heGovemment of India. We are passing through un· 
precedented times. It is really unfortunate for him that he has come 
here during the time when debts and deficits have becOIlle the order vf 
the day. All Provincial Governments and even the foreign Governments 
are coming forward with deficit Budgets, and under such circumst·o.nces 
there is no doubt that he is trying his best t() make the best of i\ bad bar· 
gain. To that.'Cxtent. I think. this side of the House might show same 
sympathy to him. At the Bame time, he must not shut. his. eyes. and he 
must face facts as they actusUy are. Tee taxing capacjty of the people 
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has reached its lowes.t ebb and it is not enough to make an j'carly feat of 
R<lcountancy by making a sort of balanced Budget showing both sides. 
What we have to find now is ~he taxable capacity of the people before 'ou 
tax them. That is the point to which I would very much like to liraw ~the 
attention of the ~'inance Member, and before he launches any programme 
of taxation, he ough~ to revise and review the situation from this ,;;tand-
point. As I have already sa~d, it will be unfair to criticise the l'inance 
Member for the unfortunate position in which he finds himself. He has 
inherited a legacy of a prodigal son from his predecessor • • 

Mr. PreaicleD~: Order, order. The Honourable Member's ~im,e is up .. 

1Ir. :1'. •• Dumasia (Bombay City:. Non-Muhammadan Urban): Mr_ 
President, the general discussion on the Budget statement involves more or 
less a repetition of what the previous speakers have said and ('overs the 
same ground, and what the previous speakers have said is the repetition 
of what they were saying in previous years without creating any eftective 
impression on the Honourable Members on the Treasury Benches. I, 
ttherefore, do not propose to sa.y anything on the need for retrenchment, 
for it will fall on unheeding ears, or indeed on the inability on 1;11e part 
of the people to bear this crushing burden. An eloquent testimony to 
this is supplied by the results of the abnorma,l taxation of November last 
which has failed to bring that revenue to the Government wbich they 
expected it would produce, while it has reduced the purchasing power of 
the people. We are told that we are sharing the effects of tbe world 
depression. That may be so. But we are suffering from the unprepared· 
ness on the part of Government to meet an unparalleled situation that has 
arisen. The fall in the prices of commodities to which our misfortune is 
attributed is the result of the Government's not heeding the wise sftying, 
"Cut your coat according to your cloth" and the refusal to read the signs 
of the times. One of those signs is the five year plan of Soviet Hussia. 
That powerful factor in the revolution of economic conditions of the WI rId 
is still ignored. The fall in the price of wheat due to dumping by . Hussin 
might any day be followed by a fall in the price of cotton when ~UBsia.. is 
ready in a year or two to dump bales of shortstaple cotton whICh will 
specially compete with India. 

Kr. :1' ••• Joshi: You have got your cotton duty. 

Dr .•••• Dumasia: That cotton dut~, will not in any way be effective as 
we have seen in the case of other commodities and it will not compensate 
for the loss of foreign markets to India.. If Government refuse to take &. leaf 
out of Soviet Russia's book and adopt a five-yea.r plan, and faij to help 
to organise Indian industries and agriculture, the mere piling \111 ,:If taxa-
tion, an artificial exchange rate, and the manipulation of currency will 
not save the situation but ruin the country. The Honourable the Finance 
Member referred to the distressing f('ature whi('h is ·ruining the prosperity 
of Bombay. He c~aracteris~ it as a self-inflic~ed wound; these wounds 
have not been inflicted by frIends but by enemies of Bombay. Some of 
them for their own gain, are out to ruin Bombay so that in the iaH of 
Bombay they may rise. The situation is reall,v painful. Every patriotic 
citizen must do his best not merely to condemn but to suppress the Plove-
ment which is eating away the vitality of the City and is causing itrepar-
able loss to industry a.nd commerce. But I cannot help remarking that 
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the step-motherly interest of the Government of India allowed the disease 
of discontent to be chronic by dela~g measures of relief from the unfair 
excise impost which weighed heavily on the City for a number d ·,·eers, 
and protection to an important industry on which the prosperity of the 
Presidency depended. 

Then, Sir, there was the mill strike and there was picketing vf r .. iUs. 
But the Government of India refused to make picketing illegal. It is 
possible that jf they had taken steps, then perhaps the Ordinancos against 
picketing wotlld not have been necessary Rnd the task of the Bombay 
Government would not have been so difficult as it is today. 

111'. :N ••• .Joshi: It is picketing which is helping you now. 
lIr. :N ••• Dumasia.: What we require is help of iihe representa,tives of 

labour, including the Honourable Member, Mr. Joshi, to put down 
disorders. That help in which Government rely is not forthcoming 
and that is the tragedy of the situation. My Honourable friend 
Mr. Joshi attacked the capitalists. If anybody has less reason to r,~tack 
the (;lapitalists, it is my Honourable friend. For, were it not for the 
capitaI.ists, Bombay would not have been built and labour would nl)t he.ve 
been flourishing and my Honourable friend Mr. Joshi would not have been 
provided with funds to carryon his social service work But theae are 
not days of gratitude. The Honourable the Finance Member referred to 
the improvement in prices of some of the popular scrips on the Bombay 
stock exchange. These prices, I regret to say, are not evidence of re-
turning prosperity, for which we all hope and pray. They were unduly 
depressed by the invasion of bears and the wave of pessimism that sWt'pt 
over the country; and the recovery in prices is only due to the fact that 
the concerns are in the hands of able hands and were these concern3 con-
trolled by an efficient Government, such as ours, they would have gone 
the way of the present Government finances. The Honourable the Finance 
Member then instanced the recovery in the price of Tata Iron and 8teel 
Company's ordinary shares, 80,000 of whicli are nerd by a Syndicate a;; a 
speculative counter. But the real posifIon can be gleaned from the fact 
that the 7 per cent.· preference shares of the Company, on which there !s 
an accumulated dividend of Rs. 50, are quoted today at Rs. 45 .. Thie 
shows the dire stress to which our beautiful city is reduced. 'There IS nr. 
confidence, there is no money, and in spite of the 1?rotection which the 
Government have given to the company, and for ,,:hICh they ieserve .o~r 
thanks, the shareholders have· not been benefited m the shape of drYI-
d!ilnds., I hope the Government will enquire into the causes of the due 
distress that is prevailing in the city. If today Bomb~y had ber-lD III a 
happy condition, the finances of the Government of IndIa would not ~ave 
been reduced to this dire state. But the policy of the Government IS t<? 
kill the goose that lays golden eggs. Sir, my Honourable friend Mr. JOShI 
said that the limit of income-tax should still further be lowered. My Hon-
ourable friend has been absent from India for a very long time. !Ic loas 
been attending the Round Table Conference; he has been attendmg the 
Labour Conference and so on, and so he is not in a position to know the 
distress in which the small salaried men are placed today. To tax an 
income of one thousa.nd rupees a year and to give it retrospective effect 
has created distress which, if Mr. Joshi knew, he would not have advocated 
the lowering of the income-tax limit still further. That attack ·)n C'opital-
~8tS comes with ill.grace from. }4r, Joshi. BoWpl!oY 18 tcd~~ JYlll~e by ..... 
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[lvIr. N. M. Dumasia.] 
capitalists and by labour and not by representatives of labour. If {lllY-
body has failed to improve the lot of labour, it is the representatives of 
labour. With these remarks I resume my seat. 

Kr. lfabakumar Sing Dudhoria, (Calcutta Suburbs: Non-Muham-
madan Urban): Sir, the Honourable the Finance Member's jludget 
speech raising alternat,ely hopes and fears in us ig altogether a di8mal 
recQrd. Despite distressing trade depression and general lack of J,ur-
chasing power, when he sees some silver lining in that gloomy picture 
through the help of mere .. average calculations" by reason of this year's ' 
investments in Post Office Cash Certificates, Savings Bank deposits and 
Treasury Bonds, he not only thereby deludes the public but also gulls 
himself to some extent about the country's present finecial situation Rnd 
the fabulous hoardings of the Indian people. The temporary Tise in lIIlme 
shares, here and there, just on the eve of the presentation of the linnual 
Budget, he manages to forget, is due to manipulations in interested 
quarters and that for obvious reasons. 

Sir, in treating us to a homily about the virtues of the export of private 
gold from this countr:v to the extent of 55 crores during the course ,of the 
last six months, the Honourable the :Finance Member ingeniously attempted 
to explain away the Indian opinion in the matter. But what he ha~ 
managed to ignore is the significant fact that the unrestricted gold (·.'(llOrt 
has materially benefited his country which was getting gold-depleted, at 
the expense of India, as disclosed by the statements of English Cabinet, 
Ministers, Bank Managers, and commercial magnates. This is conflrmetl 
by what has appeared in the Statesman and' the Nation which say that 
the repayment of SO millions to America and France could not ha'\"e heen 
made without the export of gold from India. Referring to the Finnncinl 

. secretary's statement, that paper observes: • 
"But. t.he return of 110 millions will caUIe us a good deal of trouble unleSS gold 

continues to come from India on an increasing scale." 

The export of large quantities of gold from India at a time Wht'D ellery 
other country was trying to stop its· gold from going out had been quite 
dangerous. It might have temporarily relieved the Secretary of State 
by placing him in pO!lsession of funds for the repayment of, sterliag loans; 
it could have also improved tempoTal'Hy the acute financial condition. of 
India, but it did not mean her ultimate good. It was simply replaciDg 
the gold of India' with printed paper or with the depreciated silver rupee 
and amounted to substantially reducing the capital wealth of India instead 
for mobilising it for national purposes at a. most critical period of her his-
tory. Curiously enough the Govemment of our country has consistently 
i~ored the Indian opinion in matters of money-policy affecting this 
country. 

Customs revenue, Sir, through the help of which the Honourable 
the Finance Member purported to rehabilitate his finlUlces, has entirely belied 
his expectations. So far the main deterioration factors are sugar, sil",er, 
ootton piece-goods and Iiquor~. Apart from the fact that· no Teal national 
purpose will be served by prote~tion, if you choose to build up enormous 
industries unduly sheltered from competition when this industrial }ll'OgreRS 
n.nd splendour are to rest upon sweated labour. To staI'Ve n whole nat,ion 
~o bu!ld IIp R lew individual101'hmes is not. tlte way to hHi1(1 l1pd('mo~rMY 
In thHl. or Rny ot.her country, ". 
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Then, Hir, the Honourahlethe Finance Member, in adumbrating the re-
trenchment schemes of his Government, has been pleased to. tell .us t~at 
while retrenchment has been widel.v adopted, no. new ~Xpendlture lSbemg 
incul'l'8d for t,hc coming year. But may I remllld 111m that the present 
financial crit'is is not the outcome of things and events of one or tw~ 
years? It has been the result of a hllre-brained policy of wilful waste, 
extravagan('e and exploitation continued through years. I have only to 
refer the Honourable the Finance Member to the Report of the Inchcape 
Committee to obtain an idea of the waste and extravagance of the import-
ant Government Departments, of the military serviceR, of the State Rail-
ways, during the last decade. Need I also remind him about the exchange 
m~dcUe of 1920-21 and the abnormal and continually-expa.nding growth of 
expenditure on civil and military adminiRtrationB during the last decade, 
resulting in heavy deficits met with Treasury Bills and culminating in 
continuous additions to the public debt of the country? Sir, it is some 
relief no doubt to find that circumstances have forced a ~what rigid 
course upon the Government for the coming :year, but the commitments to 
which they were already committed leave them no other option but that 
in such abnormal times. Schemes like the New Delhi Capital project, 
the Sukkur Barrage and the Vizianagram Harbour, occasional Royal Com-
missions, League delegates and League contributions year by year, Round 
Table Conferences year after year, prolific enquiry committees one after 
the other, inordinately-long State trials, unwanted and costly railway pro-
jects, numerous political subsidies find secret service expenditure, ure 
only soine out of the great multitude which have already engulfed vast 
resources of the country and still contemplate to swallow up; Jar~e 8~nts 
to whioh fire to be added the reckless borrowing POl!cy a.nd· iniquitOWl 
conversion operations. In faet we do not know where all this will lead 
us. 

Sir, tae piling up of direct and indirect taxes upon the eountryat·.uOO 
a period of industrial, commercial and agricultU!'a1 gloom; ,reBeclJs ,,,:most 
unwise, a~ unprecedented financial policy. Tile Liniithgow Commiaioa. 
whioh waf'. practicaH~ a White Commission8bd which in'Yesiig3i1ed ,·iDIIB 
the taxable eapnmty of t1ie Indian people, declared 80 Il!I'8ny yea1'8back 
that bhe utmost limit had .been ·reached so far as the taxation of the peOple 
was concerned. BIIt the Gnvernment in their reckless ways have ·choaen 
to ignore the reoommendations of that Commission and the people have 
also managed to forget all about it. The Government shoutd~v' down 
!l. clear-cut policy for t~ei~ taxati?n .sohe",1es. as .to how mil theywoow go 
dll:ectl:y and how far mdll'ectly m Imposmg theIr taxes,· just· as they are 
OOing 10 the Honourable the Finance Member's own country. 

Sir, notiwitnstanding Bengal ''8 largest contributions toward", income-tay. 
Buper-tBX aftd. customs reven1'Je and in spite of her greatest, income-pro: 
rl'llcing capacity, when the people of Bengal cry themselves hoarse over 
the· re'V'ision of the. Meston Award by reason of it's admitted inequity, they 
fire to)d that nothlDg can be done during thc continuance of the reforms. 
But .that. plea did not stRnd in the way of creating a regularly equipped 
~rovmce III great. lms~e at. t.he North-West Frontier in spite of our impend-
IDg acute finanCIal ~ltuatlO~. And who know~ that, .following that pre-
cedent, a new provmce WIll not be Ui'1hered mto bemg in Sind a few 
mon~hs he~e, befo~ the . ~ew constitution is actually. introduced? Sub-
ventIon of 1\ crore, m addItion to what we nrepnying. for three yean; to 
come for the newly created province I do not grudge, but the Government 
~hOlIli\ be mOT(' explanAtory, insteAd of confuRing, in 8howing all the ifem/f 

• 
. THE GENERAL BUDGB'l'-G!!lNBRAL· DISCUSSION. l'U'7 

Then, Hir, the Honourahlethe Finance Member, in adumbrating the re-
trenchment schemes of his Government, has been pleased to. tell .us t~at 
while retrenchment has been widel.v adopted, no. new ~Xpendlture lSbemg 
incul'l'8d for t,hc coming year. But may I remllld 111m that the present 
financial crit'is is not the outcome of things and events of one or tw~ 
years? It has been the result of a hllre-brained policy of wilful waste, 
extravagan('e and exploitation continued through years. I have only to 
refer the Honourable the Finance Member to the Report of the Inchcape 
Committee to obtain an idea of the waste and extravagance of the import-
ant Government Departments, of the military serviceR, of the State Rail-
ways, during the last decade. Need I also remind him about the exchange 
m~dcUe of 1920-21 and the abnormal and continually-expa.nding growth of 
expenditure on civil and military adminiRtrationB during the last decade, 
resulting in heavy deficits met with Treasury Bills and culminating in 
continuous additions to the public debt of the country? Sir, it is some 
relief no doubt to find that circumstances have forced a ~what rigid 
course upon the Government for the coming :year, but the commitments to 
which they were already committed leave them no other option but that 
in such abnormal times. Schemes like the New Delhi Capital project, 
the Sukkur Barrage and the Vizianagram Harbour, occasional Royal Com-
missions, League delegates and League contributions year by year, Round 
Table Conferences year after year, prolific enquiry committees one after 
the other, inordinately-long State trials, unwanted and costly railway pro-
jects, numerous political subsidies find secret service expenditure, ure 
only soine out of the great multitude which have already engulfed vast 
resources of the country and still contemplate to swallow up; Jar~e 8~nts 
to whioh fire to be added the reckless borrowing POl!cy a.nd· iniquitOWl 
conversion operations. In faet we do not know where all this will lead 
us. 

Sir, tae piling up of direct and indirect taxes upon the eountryat·.uOO 
a period of industrial, commercial and agricultU!'a1 gloom; ,reBeclJs ,,,:most 
unwise, a~ unprecedented financial policy. Tile Liniithgow Commiaioa. 
whioh waf'. practicaH~ a White Commission8bd which in'Yesiig3i1ed ,·iDIIB 
the taxable eapnmty of t1ie Indian people, declared 80 Il!I'8ny yea1'8back 
that bhe utmost limit had .been ·reached so far as the taxation of the peOple 
was concerned. BIIt the Gnvernment in their reckless ways have ·choaen 
to ignore the reoommendations of that Commission and the people have 
also managed to forget all about it. The Government shoutd~v' down 
!l. clear-cut policy for t~ei~ taxati?n .sohe",1es. as .to how mil theywoow go 
dll:ectl:y and how far mdll'ectly m Imposmg theIr taxes,· just· as they are 
OOing 10 the Honourable the Finance Member's own country. 

Sir, notiwitnstanding Bengal ''8 largest contributions toward", income-tay. 
Buper-tBX aftd. customs reven1'Je and in spite of her greatest, income-pro: 
rl'llcing capacity, when the people of Bengal cry themselves hoarse over 
the· re'V'ision of the. Meston Award by reason of it's admitted inequity, they 
fire to)d that nothlDg can be done during thc continuance of the reforms. 
But .that. plea did not stRnd in the way of creating a regularly equipped 
~rovmce III great. lms~e at. t.he North-West Frontier in spite of our impend-
IDg acute finanCIal ~ltuatlO~. And who know~ that, .following that pre-
cedent, a new provmce WIll not be Ui'1hered mto bemg in Sind a few 
mon~hs he~e, befo~ the . ~ew constitution is actually. introduced? Sub-
ventIon of 1\ crore, m addItion to what we nrepnying. for three yean; to 
come for the newly created province I do not grudge, but the Government 
~hOlIli\ be mOT(' explanAtory, insteAd of confuRing, in 8howing all the ifem/f 



• 
1748 LEGISLATIVE ABBDBLY. [9TH MAR, 19p2. 

[Mr. Nabakumar Sing Dudhoria·l 
of expenditure for that province, because apart from a huge sum on Watch 
and Ward on the civil side, there is shown about one crore and over 0!1 
the Watch and Ward non-voted under the political head. Then there IS 
also no credit shown on the militar.Y side for the transferred Public Works 
Department from the militarv to civil works, just as the Debra Dun S~aft 
College transfer has not been credited to the military side. 

In conclusion, Sir, I have only to say that the crisis through which our' 
country is passing at the present momen~ m!lst not be construed a~ a 
passing phase. The acute financ~a.l dep!eSSIOn m the country co~pled W?-th 
the widespread acute world condItIOns IS most desperate and discouragmg 
no doubt. To this is to be added the prevailing political discontent and 
distrust and Government's most reactionary policy in the preservation of 
law and order reacting prejudicially on the present financial situation of 
the country. All this that is passing before our eyes, Sir, is the reftection 
of the world di>irit, and India has not escaped and cannot escape from the 
political and economic influences which the Great War and the Peace of 
Versailles have been exerting on all countries. The old economic equili-
brium of the world has been radically altered. Patchwork remedy will be 
no solution of the present financial problems. Comprehensive schemes for 
reforms in the best interests of the people are really needed now. All 
financial administrations, however well-meaning, honest and efficient they 
may be, are bound to collapse, unless there is sincere and substantial c0-
operation in their management between the rulers and the ruled. 

111'. LalchaDd .avalrai: Sir, the picture of the Budget that has been 
present~d is indeed very dismal and gloomy. A clear deficit of 11i crores 
has been brought out.' Another disappointing feature is that the deficit 
has arisen from the fall in the imports and exports of the country. The 
decrease in imports and exports is just by one half. Foreign ~extiles have 
dropped from 49 to 15 crores, and sugar from 15 to 4 crares. I do not 
propose to say that the Finance Member is to blame for it. On the con-
trary in the situation in which he is placed an4 in the way in which he 
has to meet with the difficulties before him, I do not think I should quarrel 
with him for having brought out a deficit Budget. But I do quarrel with 
the very system of administration which is responsible for this 'defipit. 
It has been said that the deficit at present is due to world-wide causes and 
to depression all round. That is true; but one important factor has been 
miSled ,and that is this: it is true that the world depression is responsible 
to a great extent; but it cannot be forgotten that it is the Indian political 
situation and Indian political conditions that are also responsible for this 
defieit. At present what we find is that there is no peace in the country-;' 
there is tunnoil all round; and in that condition do you expect that the 
trade, the commerce and industries-even agriculture-will increase 7 II!! 
it not therefore very necessary to emphasise this point? It is high time 
now that the Treasury Benches Rhould take the lead in this direction and 
press upon the Cabinet to cry a halt in the present policy and not to rule 
the .country by Ordinances, but. by the ordinary law. Not only have these 
Ordinances superseded the ordmary law, but they are being a;pplied in 
suc~ an extl'!'0rdinary manner that I would call it simply inhuman. 
AgalD what IS the real situation? It is not the Legislature that legis-
lates: but it is the ~ve~or General who issues the Ordinances instead: 
and III whose hand~ IS thIS power given? Is it in the hands of the Gov. 
fl"lors 9f ~~e fronnces? No, The pow"r has b~en ~~eni;raU8ec:l ~llcf 
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given absolutely into the hands of the Distriet Magistrates, and through 
them ~ the police. At presen~ the conditions are so deplorable that it is 
very distressing ~ see them. Under these Ordinances orders of all kinds 
are passed. We used to condemn the provisions of section 144 of the. 
Criminal Procedure Code, as being too wide-under which the District 
Magistrates could issue orders against anyone to do or not. to do anything. 
But what happens now? Orders are now issued to the effect "Do not go 
to a particular street; do not go for a particular purpose, and so Oil 
and so forth'~. The orders are given by District Magistrates; and the 
Government do not know them before they are promulgated. And when 
~e come here and put questions about them, they say all is in the hands 
of the District Magistrates to do as they like because the Ordinances give 
that unlimited power. Will the situation which is thus ruling at present 
revive trade or will it come to the help of the Honourable the Finance Mem-
ber to balance his Budget? I submit not. And unless and until. along 
with the world-wide depression conditions the Indian political problem is 
r~ckoned with, I submit ther.e will be no budgetary solution for many 
years to come. 

So far as this Budget is concerned, at the time the Emergency Finance 
Bill was presented, the anticipations of the Finance Member were that 
there would be a surplus in the coming year to the extent of 5i crores. 
At tha.t time, when taxes were being imposed, we said the taxation had 
already reachcd the taxable limit and there should be no further burden 
imposed. We were then told that there was a hope that these taxes would 
be removed after a vear or two. But what do we find now? We are dis-
tressed to find that~ the surplus which is now being estimated is only 2 
crores and 35 lakhs. I submit even this is only a. pious hope; and just 
as the Finance Member has been ditlappointed in his forecast, until these 
conditions that I have pointed out are tackled, there will be no improve-
ment and no surplus, but the Central Government will move further and 
further in the direction of bankruptcy. 

Another consideration to be bome in mind in this comiection is '\\ith 
regard to drastic retrenchment. So far as retrenchment is concerned, the 
figures show that up to now there has been retrenchment on the civil 
side to the extent of 183'67 lakhs, whereas the figure recommended was 
209·18 lakhs; and on the military side retrenchment is proposed to be 
effected to the extent of 237'61 lakhs only: the total comesliobetween 
three and four crores of rupees. This latter figure al&<> is less than what 
\Vas recommended. I cannot understand whv even in this retrenchment 
problem the recommendations of responsible committees should not have 
been accepted in toto. When the purpose of the Retrenchment Com-
mittees was to investigate into this question carefully and they have 
actually done so, I think it was wrong not to accept all the recommenda-
tions that were made. But apart from t,hat, i!~ this retrenchment going 
to meet with the present financial difficulty Rnd stringenc:,? The quell-
tion is. not merely cutting down the salaries of the subordinates, but much 
retrenchment is necessary in the case of higher officinJ!'I of Poll kinds. First 
of all, there must be curtailment of the numbers. If. is proverbial that 
the administration in this'country i!'l w'ry top-hell v,\". The other day when 
I said that the subordinates formed the ha.ckbone of the administration and 
that they should not be disturbed, a retort came from the I~eader of the 
House tha .. the backbone cannot do without brains: but when you have a 
top-heavv Government with an over-burdened brAin, both the brain and the 
backbone will certainly break. Therefore, Sir, if Government ~nt,e:nd to 
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make a real attempt, a true attempt, a faithful attempt, they should first 
apply the axe ver.Y effectively to the hi~her o~cers both in respect of the 
reduction of their number, as also their' salar,e~. No retrenchment has 
virtually been made in regard to the higher officr:-rs. When we ask that 
at least one Member of the Executive Council should be reduced, the 
reply promptly comes from the Treasury Eenches: "Oh, it is impossible"l: 
IIi like manner, it has been suggested that some Secretaries and Joint 
S(,cretaties should go, but nothing has so far been done. Therefore, Sir, 
itisqllite neee!Ssary that if Government are really SE'l'ious about effecting 
eecmomy in the adm.inistration, if they are serious to meet this heavy 
deficit, they·.ghould ·thoroughly overhaul the existing system of administra-
ticm and appIythe axe first at t·he top instead of applying it at the bottom 
88 they have done now. 

~eD. }Vith regard to the question of income-~ax. My Honourable frien,j 
the r~p'resenta.tive for. Labour said that the richer people are not taxed 
to the limit that they should be but when '1 asked my friend' how much 
tax he pays, he made no answer. I do not say that there should be any 
tax -whatever upon' the poor people; hut I do maintain that the richel' 
people' also should not be taxed to such an extent that they may feel thE\ 
s8IDe dimcuRy . 
. . Tuming. ~back to re~nchment. there is an invidious distinction .made 

iA'the cut of the salaries of the higher officers. It is no doubt professed 
that th.e out is unifonn, but as a matter of fact it is not so. The lower 
paid people only have to pay 10 per cent., while the higher paid people. 
get free from the surcharge on income-tax and thus pay only 5 per cent. 
byway of retrenchment. Therefore, I suggest that the retrenchment 
should' in reality be made uniform. in the case of both tl;ae higher officer.; 
and the lower 80 that the amount realised might be a substantial sourcE' 
of help to meet the deficit. 

Then another thing which I want to poipt out is with regard to the in-
cqusistent position of the Finance Department in allowing a subvention of 
one crore of rupees to the North-West Frontier Province during Govern-
nlent's financial crisis. Sir, I do not grudge my Muhammadan frie.nds a 
separate province. . . . . . 

, .. · •• oanMe llamber: There are Hindus also there . 

. . ..... La'nhaDd BavaluJ: ;1 am just coming to Hindll8; So far as llJ.~ 
Muhammadan friends are concerned, I do not grucige them a separate p.ro-
Ww-" 'Qut I ,QQ .. say the Hindl:ls do not require a separate province. They 
wore giveuno voice in the ma.tter and not allowed any part in the pro< 
oesdiDgsof t,he Roun.!. Table Conference. But as I said in the beg1innipg. 
while I .do .not grudge my Muhammadan friends a separate prov.mce, . I 
"lltlwd like to. point out that they must stand on their own legs ; they cannot. 
hQr~w .1egs8lld· diben stand to carry ona. province inde.p.endently . Now, w_ do we TInd is their ·financial positicn from t.he facts and figures? The 
income of the North-West Frontier Province is about 66 lakhs only; and 
w"h this income they cannot certainly carry on the .adm.iDistration of .the 
plQviuce ... That is quite certain, and now the Central GO\1ernment propose 
to,give acrore of rupees subvention. But Ido not see any justification 
for it and the GOlllernment have not given any reason for giving. this 
sublvention . 

... BODOlU&ble Kember: They are getting it now. 
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IIr.LalchaDd Hav&lrai:Yes, they are getting it now because that pro~ 
vince is centrally administered; when it is centrally administered, Govern-
ment funds do belong to that province also, but I say, Sir, it is entirely 
wrong in principle to give any such subvention, to make it run separately 
because it will lead other provinces also to make a similar demand. • • •• 

1Ir. B. Das: I wsnt a subvention for Orissa. 

Kr. LalcbaDd Havalrai: But the Government will then get up and say 
that they cannot do it, they are bankrupt, J therefore do not see any reason 
w4atsoever for giving this subvention. Let me now read a small portion 
from the speech of the Honourable the Finance Member in connection 
therewith. He says:· . 

"In fact, the problem of fixing the Fubvention on a fair basis just at the present 
time of economic disturbance has been one of great difficulty. In fact, had the· fibau-
cial conditions alone to. be taken into account, one would hardly have chosen the present 
time for fixing up a. subvention j on the other hand, it had to be done". 

I for one cannot understand why it had to be done. That means thaf 
without any rhyme or reason, they propose to give this subvention. This 
is not right. Apart from that, as I said, it will lead other provinces also 
to demand similar subventions. For instance, the Andhras have been 
agitating for a separate province. (An Honourable Member: "Sind?") 
Yes, Sind has also been crying. but I am not going to ·say anything on if; 
now beoause the whole question is Bub judice, arid secondly the conditions 
prevailing in 'Sind B·re different. Therefore, I would not like to dwell on 
the question of Sind for the present, but I do say that it is a bad policy 
to give subventions and make the people divide among themselves; it is 
certainly a very bad policy. 

Fort,her, the Finance Member, says that R sum amounting to 66'14 
lakhs drops out of the Government of India's receipts representing the 
revenue of the area of the new Governor's province; it does drop Ol,1t, but 
that is the very reason for not giving this subvention for separation. 

Then there is the question of Orissa and several other provinces. By 
giving this subvention, Sir, you are laying down a bad precedent. Every-
body wiII come up to say, "I want to be in a separate province, I want 
to have my own Governor and my own Government" and so on, but, Sir., 
this is a short sighted policy. 

Then reverting to the question of bringing about peaceful conditions in 
the country. I submit that it is high time now that the advice of Lord 
Irwin, which he has recently given, be taken note of by the Treasury 
Benches, in order to advise His Excellency the Governor General to 80ft 
up to it. I will give tho utterance of Lord Irwin in his own words. 

Sir, h~ recently said that: 
"It should be observed that the political aspirationll of India Wel'e the national 

outcome of human inlltinct and the desire to mansge their own affairs." 

He asked the British people to understand that and s~'1Ilp&thise WIth 
India.ns. Lord Irwin further added that GovHnments usually rested upo~ 
the consent ot- the governed, :and force never solved any political pro~ 
blem .••••• 

Mr~ Pr8liidtbt: Order, ofder. The Honourable Memb€l"s time is up . 
G 
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_ lIr. '1". N. B.&ina.1criab.u ~ (Madras ceded Districts and Chittoor: 
Non-Muhammadan Rural): ., I did not intend to take part in to-day's dis. 
(lussion as I wanted to have my say to-morrow, but 8a no one has got up, 
I have chosen to rise in my place, 
.. Mr. Pre8ident: The Honourable Member is wise. 

Mr. '1". B. Bama.krisIma Beddi: I think this is the only occasion when 
a Budget speech has been delivered without at the same time being accom-
panied by it.6 oounterpa.rt, t.he financial proposa.ls for 'taxation. So, the 
discussion to.day appears to be very bald and bereft of the interest which 
usually attaches when financial proposals accompany the Budget speech. 

Sir, the Budget speech has given' the financial position of this year, 88 
also the estimates for the coming year. It may be that, as the Honourable 
the Finance Member has no necessity to elaborate financial proposals at 
this stag-e, he has given us a detailed picture of the budgetary position this 
year. I may at once say that his Budget speech is a very lucid one in 
the sense that b6 bas clearly given us a picture of the financial position 
wbich even a layman like myself, who has not dabbled in financial matters, 
(lan easily understand, and he has not camouflaged the figures so 8S to 
make them too complicated for ordinary minds to comprehend. At the 
same time, I must give expression to my sense of disappointment a.t not 
finding any relief given to the poor ta.xpayers in the sense of reducing some 
of the taxes that lay heavily upon them, even to the extent of cuts carried 
by this House on the financial proposals of last November. 

Dr. B. D. Dalal: Sir, there is no quorum. 
(The number of Members present in the House having been counted.) 
Xl. President: There is a quorum. 
JIr. '1". B. Ramakrishna Reddl:5ir; in the face of so mucb additional 

taxation and in the' face of retrenchment carried out we expected that 
.some relief would be given to the taxpayers, but I am disappointed. As 
regards the Budget, I am told that in the Genelsl Budget discussion we 
may ramble from China to Peru without being called to order, but I do 
not' propose to take upon myself any such duty, but I will confine myself to 
only two aspects of the Budget speech, that is to say, the effect of thc 
new taxes that were imposed last October, and also the retrenchments that 
have been carried out by the Government in the civil as well as the military 
~epartments . 

With regard to the first point, that is to say, the effect of the new taxes, 
we find from the Budget speech that the import duties have very much 
affected the imports of articles like cotton piecegoods, sugar and other 
articles, and the value of all the imports for tbe last ten months has gone 
down considerably to about Rs. 105 crores, whereas in the same period 
last year it stood llt over Rs. 200 crores. The greatest fall in the imports 
is in sugar, silver and cotton piecegoods. There has been consequently 
a great faU in the customs revenue of the Government. In the imports 
of sugar we expect a fall of Rs. 108 lakhs, and in cotton pie.cegoods a fall 
of about Rs. 3 crores. ,But there is a silver lining in this cloud. These 
import duties are in the natUre of protective duties, and so, they kave' 
given a great inlpetus to the cotton mill industry in this country and alBo 
to the production of indigenous sugar. These two industries hlU'e greatly· 
benefited by these import duties which are in the nature of protective-
dutie9. Hence we do not feel very sorry over the considerable fall ia the 
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imports of sugar and cotton piece-goods into this coun.try. The Budget 
..also reveals the fact that in some' cases, for instance, articles like salt, 
"kerosene oil, betel nuts and spices; 'ihe' Government have realised much 
'inore revenue than what they expected. Thus, the Honourable the Finan~ 
.Member comes to the conclusion that during times of emergency the 
Finance Member has only to put a little additional pressure, if he wants 
inore revenue, on such commodities as the masses use. He says: 

"A few annas per head fmm 300 millions is the most effective course, whereas 
attempts to extrcLct heavy taxation from a limited cl&118 IlSem almo. t4) have reacbed 
their limit." I. 
This opinion of the Honourable the Finance Member has also been shared 
by two capitalist Members from Bombay, and when my Honourable friend 
Mr. B. Das proposed that these capitalists, who have gained by these pro-
tective duties, must be made to contribute .some more revenues to the 
relief of the poor taxpayers, one of them jeered at him. 

Sir, the taxation in India of the poor people has reached the breaking 
-point. The poor people have to use articles of necessity if they must 
live at all, and somehow or other they have to purchase those articles 
-of necessity, and thus pay extra revenue to the Government. But that 
is no reason for any Government to press upon them more and more 
heavily. Not only do they contribute by using these articles of necessity, 
but they have also to use such articles as cotton piece-goods, sugar and 
similar other things. Even there it is the consumer that pays aU the 

burden of additional taxation. M v Honourable friend from 
5 P.M:. Bombay with a certain amount of glee and satisfaction said that 

it is the capitalist classes or higher classes that have been contributing 
much of the revenue to Government. For instance, he asked us to note 
that they have been contributing over 50 crores in the shape of customs 
and 18 crores in the shape of income-tax. It is very difficult to follow 
that this amount has been contributed only by the higher classes. As 
a matter of fa.ct, it is the poorer people, the masses of the people in India. 
that contribute the additional taxation even with regard to these imported 
·goods. The Government collects import duties at the port and the merchants 
increase the prices of these articles to t.hat extent, and it is ultimlltely 
the consumel and the masses that contribute this revenue also. So my 
friend cannot take pride in the fact that it is only the higher middle 
classes that contribute this huge revenue. Thus, the dictum of the Honour-
able the Finance Member that, whenever we want addit:onal taxation, we 
have simply to tum the screw a little more on the articles of necessity, 
is not a very sound one, because it is the' poor man who has to bear the 
burden ultimately. 

Now, we shall take up the other point, that is, how far Government 
have been able te carry out retrenchments in the various departments, 
both oivil and military and thus lighten the burden on the tax-payers. 
With regard to the Military Budget, in the present year, ~t E'tands at the 
.figure of 52 crores. ~ow, in his speech the Honourabla Member from 
Bombay has stated that' the Government had begun to Jive beyond their 
means, not this year or last year but 3S early as 11 yelil'S ago, and they 
have been consuming 56 crores of rupees over their income during this 
period of llIt"years. I hnve only to correct him by sayin~ that· it is not 11 
~ears. but from the year 1927 or 1928 t,hat the Government have begun to 
live beyond their meailS, and within these few years they have consumed 
to the extent of 56 crores over and above the nonnal revenues. Ever since 
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[Mr. T. N. Ramakrishna Redell1 
1927, the Honourable Members ~ iii&. side of the House have been im-
pressing upon the Government the ~ssity of cutting down military e~­
penditure and thus living within their 'means instead of resorting to addI-
tional taxation, and every ye~r we have been given Q reply that not a 
single soldier or sepoy could be cut down and not a single rupee could be 

.,. deducted without endangering t,he posit,ion of the British Empire in India. 
Even though there have been disarmament conferences and other countries 
of the world have been trying to reduce the burdens on armaments as much. 
as possible, yet in India they have not moved their little finger in that 
direction. Now, they have to face this ·great emergency along with other 
nations of the world. Now they are forced to the necessity of reducing 
at least to a little portion, and not· to the extent they should reduce. In 
the malter of Army expenditure, for example, there has been a great waste' 
of money. The pay and alJbwances of the fightijng fort}es came to 18 
crores, whereas the whole of 34 crores has been spent on the administra-
·tive and the commissariat departments. I shall refer to the waste going 
on in one department, namely, the Army Medical Department. I wil.l' 
only quote the words of one of the members of the Army Retrenchment 
Committee, who did such good work with conspicuous ability in that Com-
mittee. Mr. R~maswami Mudaliar, speaking not very long ago, said with, 
regard to this side of the expenditUre: 

"Retrenchment Committee went to Calcutta and paid & surprise visit to the 
British Military Hospital. Scores of beds had been provided for but when they 
went there there &etually were not more than 17 patients who were supposed to 
be sick. He himself did not come across more than two people who WE're actually' in 
bed. Others, they were told, were convalescing. There were five superior medical 
officers in charge of 17 patients, Majol"9 and Colonels who drew their pay according 
to their rank with an organisation of subordinate medical officers and a; vast number' 
of nurses, orderlies and all other IIoppurtenances which went to equip a proper hospital' 
............ From a series of investigations, they came to the conclusion that so far as the 
military medical services were concerned there wa's over staffing in every pl&ee and. there' 
was immense scope for retrenchment." i' . 

That is the case with each and every department on the administrative-
side. I do not want to weary the House by quoting other instances of 
extravagance because it would take a very long time, but I quote this one-
as an example of the amount of waste that has been going on all the.se· 
years, . and yet the Government were not able to retrench by a single pie. 
I am not talking of reducing a soldier or a sepoy. Even taking the ex-
penditure on the administrative side, there was so much scope for retrench-
ment all these years and yet they would not reduce it by a single pie .. 
Then, Sir, a portion of the Army is also maintained for Imperial purposes_ 
As has been said by Lord Curzon in his introduction to the "Indian Corps. 
in France": 

"The Indian Army, in fa<..1., has always po_ed, and has been proud of possessing 
a triple function, the preservation of intel"Dal peace in India itself; the defence of' 
the Indian frontiers; and preparedn~9iI to embark at a moment's notice for Imperial 
eervice in other parts of the globe.. In this third aspect India has for long been one of 
the most. important units in the scheme of British Imperial defence, providing the 
British Government with a striking force always ready, of admirable efficiency, an.ct 
IISllUred valour." . . 
In this time of national emergency, the Government should ask the 1m.: 
perial Government to cont.ribute a share to the Army expenditure. 

1Ir. President: The Honourable Member's time is up. 
The Assembly then adjourned till Eleven of the Clock on Thursday,; 

the 10th March, 19S2. 
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